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Pvoceeding's of the tOUtle;/ of tke Govemor GC1teral of India, assemhled for the 
purpose of making Laws and Regulciions u1zder the provisions of the ItzdiaIJ 
Councils Acts, 1861 eo 1909 (24 & 25 Viet., c. 67, 55 & 56 Vict., c. 14. 
and 9 Edw. VII, c. 4)· 

The Council met at Government I-louse on Tuesday, the 29th March 1910. 

PRESENT: 

His Excellency THE EARL OF MINTO, P.C., G.C.M.G., G.M.S.I., G.M.I.E., Vice-
roy and Governor G~neral of India, p1'esidil1g, 

and 58 Members, of whom 53 were Aciditional Members. 

OATH OF OFFICE. 
The following Additiomil Member, before taking his·· seat, made the 

prescribed oath of his allegiance to the Crown :-

The Hon'ble Mr. W. Maxwell. 

QUESTIONS AND ANSWERS. 
The Hon'ble BAlm BHUPENORA NATH BASU asked:-

.. \\'ill tht: Government be pleased to lay on the table a statement of 
accounts detail:n!" the initial and recurring expenditure involved in the redupli-
cation 9£ the administrative machinery consequent on the partition of Bengal I' 

"Wili the Covernment be pleased to state if the expenditure, both initial 
and recurring, incurred on ::lccount of the partition of Bengal has not exceeded 
the original estimates made for the purpose by the, Government of Lord Curzon. 
and, if so, by how muc'l I " -

The Hon'hle Sir HARVEY ADAMSON replied:-

" It is not possible to answer the first l'art of the question with preCISion, 
as other factors affect the accounts besides the increase of administrative staff • which was directly consequent on the formation of the new province. I lay on 
the table, however; two statements· showing :-

(I) the cost of the ~dmft1istrative offices affected by the formation of 
the province of Eastern Bengal and Assam in 1904-05, the year 
before its formation, and in 1906-°7, the year after it j -------

• Vide Appendices C and D. 
I> '. 
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[Sir Harvey Atlamso1z; Ml'. Chitnavis.] [29TH MARCH 1910.] 

(2) an estimate (for the work is not yet complete) of the special nop-

recurring expenditure incurred, chiefly at· Dacca, in connection with 
the formation of the new province. . 

" In the first. statement the increase of expenditure shown in the two years 
is roughly 12 lakhs.. Some part of this is due to the normal growth of recurring 
charges which would have taken place even if there had been no change. But the 
increase directly attributable to the creation of the new province has no doubt 

in some measure exceeded the esti~ate framed by Lord Curzon's Government, 

which was 8·S9Iakhs. The greater part of the excess occurred before the new 
province was actually formed and 'was due to three additions to the original 
scheme :-(i) the Secretary of State's decision to substitute a Board of Revenue 
for the proposed Financial Commissioner (Rs. 42,000) j (ii) the appointment of 
a Commissioner of the Surma Valley (Rs. 36,000) j and (iit) the appointment of 
a Legal Remembrancer (Rs. 46,000). 

" For non-recurring initial expenditure no regular estimate was prepared by 
Lord Curzon's Government. A telegraphic rough estimate of 10 lakhs was 
furnished to the Secretary of State for thp. buildiltg of a G vernme~t House and 
Se·cretariat. This was prepared at very short notice, before an opportunity 
occurred, of considering thp. requirements of the new province in ri~ 1tati n 

with its officers. The estimate which I now lay on the table inc1lllles large 
sums for improvements of a general character such as r ~ds  wa'ter-wdrks and 
sanitation. It also includes 8'92 lakhs for residence for G v~r ment 1 officials. 
This is' capital expenditure upon which 'interest and depreciation charges will 
berp.alized in the shape of rent from the occupants nf the houses.·· 

I • 

"For temporary buildings the original estimate was Rs. 1,85\000. The actual 

expenditure has been Rs. 2,68,S27 to end of January 1910, or an mcrease of 

Rs. 83.5°°." • 

The Hon'ble MR. CHITNAVIS asked :-

" Is Government aware that it Has been held by the Judicial Commissioner of 
the Central Provinces that a plaint (,;1Onot be admitted unless it is signed by the 
plaintiff himself, even when the plaintiff lives away and cannot sign t e l~int 

without considerable trouble, 'inconvenience and loss of time-jl Is Government 
aware that suitors experience difficulties ow'ng to this view of the law jl Will 
Government be pleased to amend order VI, rule 14. of t ~ First Schedule to the 
Code of Civil Procedure, 1908, so as to make signing of plaints by agents legal and 
valid? n .' 

• .. 

• .. 
• 

• , 
~ 

... 
-\ 
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[29TH MARCH 1910.] [Mr. S. P. Sinha; Raja Pariao Ba!:.adur Singh; 
S£r Harvey Adamso,z; Mr. Rohertson.] 

The Hon'ble MR. S. P. SINHA replied ~ 

"If on enquiry the Government of India are satisfied that hardship is caused 

by the interpretation put upon rule 14 of order VI of the First Schedule Lo the 
Code of Civil Procedure, 1908, by the Courts of the Central Provinces, they 

will represent the matter to the Local Government with a view to the removal 
of such hardship hy the amendment of the rule in question by the High Court 

for the Central Provinces." 

The Hon'ble RAJA PART.<\B BAHADUR SINGH asked:-

H Will the Government he pleased to state the total amount· of Govern-

ment expenditure on Primary and Higher Education in the different provinces of 
India, and what is the amount per head 01 the population in respect of each one 

of the provinces? " 

The Hon'ble SIR HARVEY ADAMSON replied :-

II A stat,ement* giving th,e information asked for is placed on the table." 

The Hon'hle RAJA PARTAB BAHADUR SINGH asked:-

" Is the Government aware that considerable inconvenience IS caused 

to the public by the :lew· rules of the Telegraph Department In the case of 

second class telegraph owces that are kept open only at stated hours? If so, 

what, if any, activn is intended to be taken thereon? " 

The Hor.'hie MR. ROBERTSON replied:-

" Government are not aware that considerable inconvenience is caused to the 

public by.the new rules of the Telegraph Department in the case of telegraph 

offices that are open o,ly at stated hours. 

"Considerable changes have been made In the working hours of such 

CffiCC3 siucc i g08, but the f(;quiltllltUL::' uf t11.Y puL1i('; Wtlt (;uu::,iJeu:::J i11 tveJ y t.:ase, 

and the workiI)g hours have not been curtailed in any instance except where the 
traffic returns showed that this could e d n~ without inconvenience to the public. 

"The principle which has governed the fixing of the working hours in tele-

graph offices is that an office 'shodld not be kept open when there is practically no 

traffic offering. To keep offices open for longer hours than this would generally 

.-mean a disproportionate increase in the working expenses. The C late fee' 

• Vide Appendix E • 
• 



620 QUESTIONS AND ANSWERS. 

[Mr. Robertsolt: Mr. Darlabkoy; Sz"r Guy Fleetwood [29TH MARCH 1910.1 

Wilson.] 

system, by which, 011 payment of an extra charge, a telegram may be sent during 

the hours when an office is closed, is intended to meet the case of occasional 
teJegrams . 

• ( Superintendents of Divisions have standing instructions to keep themselves 
inf r~ed of the suitability of the working hours of all offices in their Divisions to 

the public requirements and to alter the working hours where required. 
" 

"If the Hon'ble Member will inform the Director Generalof Telegraphs of 
any particular instances in which the public are inconvenienced, enquiry will 

at once be made into the circumstances." 

The Bon'ble MR. DADABHOV asked:-

" Having regard to the Hon'ble Sir Edward Baker's statement in this 
Council ot 27th March 1907, anent compensation from the British Exchequer 
for the loss of the opium revenue of this Government, and to the actual loss of 
revenue necessitating the imposition of fresh taxation, will the Goyernment be 
pleased to state what action, if any, has been ta ~n by it or the Secretary of 
State to secure a substantial grant by way of compensation from the British 

Exchequer P" 

The Hon'ble SIR GUY FLEETWOOD WILSON replied":-, 

" The matter is one on which the Government of India ar€.' not in a position 
to make any statement." , ,. 
The Hon'ble MR. DADABHOV asked :-

• 
" In view of the official state~ent in reply to a recent question in the House 

of Commons about the suggested amendment of the law r~latin  to life assurance· 
in India, will the Government be pleased-

~  ~  m"l'e "n e""T'l.., dn,..l'lr"tl·"n ,,( ;tc." ;""':""+;OT'" • ,.... ,-v ... ~  loLl. II.ofo.6&J "' .... ~ .... ~ ............. "' ......... "' .... a ................. J 

• 
(b) to consult the public bodies be,sides Chambers of Commerce before taking .. 
. final action j and 

• 
(c) to lay on the table all correspondence on the:;ubject jilt 

• 
The Hon'ble MR. ROBERTSON replied:-

U The Government of India have under consideration the question of amending. 

the ldw relating to Life Assurance in India 01] the lines of .the E:nglish law • 

.. . 

.. ' .. , 
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Local ,Governments and Administrations have already been consulted on t,!le 

subject, and with their replies they have submitted the views of the Chambers of 

Commerce and other representative commercial bodies. The Governmcnt of 

~dia have considered these replies and have found that there are likely to be 

practical difficulties in applying certain of the provisions of the English A.ct 

to Indian conditions. The difficulties are for the most part of a technical nature 

and will require careful examination. Amongst others I may mention the qucsti on 

of obtaining from Indian Companies a statement of valuation of liabilities similar 

to that required by the provisions and schedules of the English Act. This can 

be properly prepared only by a qualified actuary, and, so far as the Government 

of India are aware, there is only one actuary in thc whole of India. At t~ e 

same time the Government of India have as yet at their disposal no organizati on 

similar to that which the Board of Trade possess for scrutinising the state-
ments and returns. There is further the question of distinguishing between 

companies which actually transact life ass~ran e business and those which a.rc 

in fact nothing more than r viden~ Societies, though they describe themselV'"es 

as Life Assurance Companies. It is clear that the two classes cannot be 

brought under one common regulation. Any cautionary deposit, for examp le, 

~  it might be deemed advisable to require from Companies doing life' 

assuranre proper would probably be excessive in the case of the smaller 

Provident Societies. Again, it may be necessary in the case of the latter to 

limit the ~ia ilit  for wl.ich each society may engage itself in respect of a"l1y 
individual policy and to restrict the class of business undertaken by such societies. 

The above are not the only points that have been raised, but I mention them to 

show that the a.pplication to India of the English procedure is a matter whi ch 

requires a good eeal of cons:deration. The Government of India are at present • 
in consultation with experts lt Calcutta and Bombay as to the best method of 

dealing with the whole question. 

" With regard to the second part of the Hon'ble Member's question, I may 

say th'lt public bodies will have an opportunity of puttmg forward their views <m 

:!r.y me3.sures th:lt ffi2.j" be fi!!3.!1y f s~d before they becQrne la~r .. 
. . 

"The Government of India do not nsi~er it desirable at this stage to Jay 

the ~es nden e on the table." , 

The Hon'ble MR. N. ~  asked:-

" Will the Government be pleased to state-

(r) whether it is aware that Provident Funds under various names have 

, been started in the Presidency of Madras, under cover of which 

• 
• 
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promoters make large sums of money at the expense of sub-

scribers and members, and ignorant people have been deluded by 

false promises and cheated of their monies i 

(2) whether its attention is drawn to the judgment of the High Court 
in the Bapatla Provident Fund Criminal Appeal in which their 

Lordships Mr. Justice Benson and Mr. Justice Abdur Rahim, on 

the 2nd February last, held that the Fund in question was more in 
the nature of a lottery and set a~ide the conviction and sentence 

passed on the accused-the Directors of the Company-by the 

Sessions Judge of Guntur i and to the remarks of Sir Ralph Benson 
therein that the Legislature should take into consideration cases 
ot this sort and protect the ignorant and unwary from the snare 
set up by the promoters of such Companies j 

0) how far this evil is prevalent in other Provinces, and to place on the 
table reports, if any, received on the subject from Provincial 

Governments i 

-
whether it will take steps to introduce legislation to check the evil 
and extend the protection of law to bontljide Com panie.s started 
for mutual benefit on the lines of Friendly i~ties ;,n Western 
countries? " 

.. 

The Hon'ble MR. ROBERTSON replied :-

II The Government of India have recently r.eceived a communication froin 

., the Government of Madras urging the desirability at legislatioh to control the 
operations of Provident Societies which undertalte life assurance business. 

No reports on the subject of such societies have of late been received from 
other Local Governments. Bul I may state that the qbestion of undertaking 
legislation for their control was considered in consultation with all Local 
GOIfernments in IQOO. and the decision arrived at was that the necessi·tv of 

such legislation had not at the tim'e been established. So far as the G v~rn
ment of India are aware, the evil rf'Jerred to by the Hon'ble Member does not 
prevail to the same extent in any other part of India as in Madras. Tt-l! judg-' 
ment of thC;! Madras High Cou"rt alluded to by the Hon'ble-Membr.r hl.s not 

been brought to the notice of the G vert me~t of India officially, but they 
have seen a report of the case in the public Press. As it appears from the 
reply which I ~ave just made to the Hon'ble Mr. Dadabhoy, the question of 
. undertaking legislation to control the operations of these societios is closely 

• 
~ . . " 
• • 

, 
". 
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[29TH MARCI-t 1910.] [Mr. Rolocl'fstJ1z; Mr. Madgc; S£r Guy Flc{!t'ltlood 
W£lson i Mr. Graham; Mr. Macphersotl.] 

connected with that relating to Life Assurance Companies. The whole subject 

i~  at the present time· engaging the attention of the Government of India. 

and they do not consider it desirable at the present stage to lay the correspond-
ence on the table." . 

The Hon'ble MR. MADGE asked :-

" Will the Government be so good as to state whether, in the reply of the 

Under Secretary of State to a question from Mr. Rees, that it has been decided 

in future to aim at recruiting for Indians one-haH of the vacancies occurring in 

the Enrolled List of the Finance Department, the word' Indians' includes or. ex-

cludes ' Statutory Indians' as defined by an earlier decision of the Secretary of 

State; and, if it excludes them, whether the Government will take steps to remove 
the barrier thus thrown up against the domiciled community." 

The Hon'ble SIR GUY FLEETWOOD WILSON replied :-

" What has been decided is to recruit Indians, in the sense of persons of 

pure Asiatic descent, for one-half of the future vacancies in the Enrolled List. But 

this new decision throws up no new barrier against members of the domiciled 

community. They will still remain eligible, as at present, for admission by 

competitil)n in India or by promotion from the subordinate ranks. Their position 

is in no way a:!Iected." 

'!'he Hon'ble Mr. GRAHAM, in the absence of the Hon'ble MR. ARM-

STRONG, asked :-

"Are the Government of India aware that the amen~ment of the 

Bombay Port Trust Act, 1879, made by the Bombay Repealing and Amending Act, 

1909, which recentiy received the assent of .the Governor General, has created 

great dissatisfaction aLnongst that part of the mercantile community of Bombay 
which is represented by the Bgmbay Chamber of Commerce? 

" Have the Government of india re lie~ to tIlt:: 1IIt::ILLULidl of Lht:: Bombay 

Chamber of Commerce of the 31st July 1909, praying that assent might be with-

held !rom the Act in question ?" • 

The Hon'ble MR. MAq'HERSON replied:--
• 

"The Government of India are aware that the amendment of the Bombay 

Port Trust Act made by the Bombay Repealing and Amending Act, 1909. has 

been receilJcd with dissatisfaction by the Bombay Chamber of Commerce . 

• 
• 
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Adamson; the President.] 

"The memorial ~f the Chamber to which the HOQ'ble Member refers was 

carefully considered by the Government of India before' His Excellency'S assent 

!,as given to the Act, and thcy were of opinion that it was contrary to preceqent 
to refuse assent to an Act passed by the Legislative Council of a Local Govern-
ment on grounds such as were set forth in the memorial. The Government of 

India regret that a reply was not sent to the Chamber of Commerce with regard 

to their memorial at the ti me when the decision of the Government of India on 

that memorial was communicated to the Government of Bombay." 

The Hon'ble MR. GHUZNAVI asked:-

" Will the Government be pleased to state the number and the 'names of the .... 
students from the different Universities who proceeded to England as State scholars 
under Home Department Rcsolution Nos. 1-45-57, dated the 12th February 
1886, and No. 9-269-81, dated the 23rd August 1882? Will the Government 
be ple'ased to state generally the nature of their occupation since their return ? 

"Will the Government be pleased to state the number and nature of 
studies of the scholars who were selected for technrcal education in Europe under 

Home Department Resolut;on No. 41, dated 20th January. 1904, and the nature 

of their occupation since their' return? Also whether any Muhamma'dan was 

selected for any of these scholarships ? .' . 
"Will the . Government be pleased, to state whether t~e  ~ e under 

consideration any scheme for a special scholarship, general or'technir:al, ~ena le 

in England for -Muhammadans similar to the special scholarship f ~ Eurasians and 
Anglo-Indians instituted by Home Department Reoolution No!>. 22-238, dated 

the 19th March 1907 ? " • 

The Hon'ble SIR HARVEY ADAMSON replied:-
. '., . 

" In answer to the first and second esti ns~ the statements· placed on the 
table give the information asked for by the Hon'ble Member, so far as it" has 
been possible to obtain it. Several of the 'scholars whose names are included 

in the statements have not yet completed their studies abroad. The answer to 

the third question is in t e ne ativ~  
• 

DISCUSSION OF THE BUDGET FOR 1910-11 
• His Excellency TIlE PRESIDENT' said :-" I should like to inform Hon'ble 

Members, before the discussion on the Budget begins, that, ~s I told them the 

• ViII, Appendix F. 

• ., . 
. , ., 
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BUDGET. .. 
[29TH MAHeH 1910.] [TIle P"CS£dC1Zt; AIr. DadaMIOY.] 

other day, I propose to limit the speeches to 20 minutes with the exception-of 

those of Members in charge. But as I ,1m' anxious not to interrupt Hon'ble 

~m ers in the middle of a sentence; I have arranged that a bell of warning 

should ring one minute berore the time is up. I hope that will assist Bon'bIc-
Members as regards their speeches." 

The Hon'ble MR. DADABHOY said :-" My Lord, the general features of the 

Budget do not can for any special comment. But for the taxation and" the 

loan, necessitated principally by an alarming growth in expenditure, it would 

~er a s have evoked popular applause. Even as it is it affords proof of the care 
and skill with which the Hon'ble Sir Guy Fleetwood Wilson has worked out the 

whole thing. I only wish he had made more strenuous efforts to k eep d~ n  

expenditure, both civil and military. It seems we are progressing too fast in the 

matter of expenditure. The main increase has been in the" civil departments_ 

The public have their suspicions about the utility and the necessity of all this 

heavy expenditure. A fuller explanatory note on the point woiIld have been 

welcome, and would have helped us to form a correct estimate of the adminis-
trative value of the Government liberality. 

» 

"My Lord, the decision of the Government about the inquiry into the whole 

subject of high prices, mooted first by my friend the Hon'ble Mr. Chitnavis, is 

disappointing to a degree. _ In 1908 the Government undertook to consider the 
!mggestion of a joint Commission of officials and non-officials " should they decide 

that inquir:-was advisable.'" In 1909, in answer to my question on the subject, 

in expla'lation apparently of the delay in taking action, Government stated: " It 

is, however, a question of much complexity, involving a number of other issues of 

much moment." In the cOllr3c of the Budget debate of last year the Hon'ble 

Finance Member announced h effect the Government decision to inquire into the 

subject, and his remarks induced the belief that an open inquiry by a Com!Dission 
would be sanctioned. P e observed :-- . 

'Nor can I make any armOl1ncemrnt yet regarding an inquiry into prices, for the manner 

and agency of the inquiry are still under the Secretary of State's discussion. .  •  .  • We 

are prepared to ascertain the facts with the utm{)st ~re and to give our best consideration 

to any suggestions which are based on knowlt>dge and accurate data! 
• 

":::uggestions .  .  •  . based on knowledge and accurate data," consideration , 
of which was promised can only be made to a Commission taking evidence at 

important centres; the as ertai me~t of "the facts with the utmost care" is 
best t:ffected by such a Commission of officials and non-officials. But a single 

officer is expected to do this work in disregard of the fact that a departmental 

i~ ir  of the' sort can never be expected to elicit the facts' bearing on a matter 
. of "much' complexity" and preg'nant with various momentous issues. The 

,;. terms of the· ~f~ren e wC'.uld clearly shew that the" subject lies more in the 

lipe of a first-rate economist than the cleverest officer, ho\,£ever· experienced 
. ] 

• 
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at figures. What is· an office head to know of "world factors," of the 
permanent· or temporary nature of the rise in prices, and of its "probable economic 

effects on the country as a whole and on the different sections of the community," 
\Yhich he is asked to report upon? The principle i~  the Finance Minister 
lays down of diagnosis preceding treatment, is exceptionable. We all are in 
cordial agreement there. But in my humble opinion proper diagnosis of the 
particular evil can only be made· with the help of an open commission. The 

ascertainment of facts and the reasons underlying them is peculiarly within the 
province of a commission. That is by common consent the function assigned to 
commlSSlOns. Why should then the satisfactory method of an open inquiry by a 
commission J:te abandoned in a matter which b unusually complex and difficult, and 

in an examination of which all the help which economists of experience can give 
should be courted? The order has been reversed, and the idea seems to be that 
the " treatment" and not the "diagnosis" can be referred to a commission. 
This treatment, on the contrary, could be left, as it must in the end be, to 

Government. 

" My Lord, the subject of the financing of Protective Irrigation 'W orks finds a 
suitable place in a review of the Financial Statement. The present arrangement 
. is precarious, and satisfactory provision for such works is a matter more or less 
of chance. The policy being to finance them from the revenue, a ,source of 
supply dependent upon various fortuitous circumstances, tae initia\ eutlay on them 
must necessarily be somewhat uncertain. ,The past history of t ~ worki supports 
this view. The Secretary of State, with a statesmanlike 'appreciatio:'l of the 
importance of irrigation, has been pleased to fi~ the ma im ~ expenditure on 
Protective Works at 100 lakhs of rupees, butthat figure has so far not been worked 
up to. Last year's principle of economy and retrenchment d~es not inspire the 
allotments. in the Bu<lget under discussion, and the Finance Minister has set forth 
his position in clear language: 

C Though I view with grave anxiety the steady growth of our expenditure, yet 

realise-that, without a generai recasting. of our lScait: ur l'u1..1i" ..1.drges, We ""'l1lmt cx.tt:I1l1 
indefinitely those retrenchments of a temporary and emergent character which have been 

forced upon us in the last two years: 

. . 
"The " inevitable". "permanent strengthenin,g of our resources," which the 

Finance. Minister thinks necessary, has been ·effected by the imposition of fresh 
taxes. And yet the allotment for Protective Irrigation Works is less than the 
former maximum of 75 lakhs by about 51-lakhs. Unless, therefore, Protective Irri-
gation Works are placed on the same footing as regards Capit:.J outlay as 
Productive Works, and are financed out· of 10an funds, as recommen'tied by t ~ 

Scou-Moncri,eff Commission, there is not much prosP&ct of theit ~in  pushed on \. 
with vigour., •• : 

• 



[!l9TH MARCH 1910.] 

BUDGET. 

[Mr. Dadablzoy.] 

1/ The utility of these works is best proved in the· province of which I am one 

of the humble representatives. In the scheme recommended by the Irrigation 
Cilmmission there was not a large provision of productive works for the Central 
Provinces. Most of the works for that province were what are known as protec-
tive, as the prospective return was calculated to fall below the normal standard of 
31 per cent. They were recommended for their protective value, a very great 
thing in itself which, in my humble opinion, would justify a liberal allotment even 
in years of financial stress. How popular these protective works are will appear 
from the remarks of the Local Government in the Resolution on the Administra-
tion Report on the Irrigation .Branch of the Public Works Department for the 

year 1908-09 : 

'The agricultural year 1908-09 under review was marked by a heavy monsoon and 

a good harvest. The rainfaIl was. gcneralIy above the average, yet the area irrigated. 

34,808 acres, was very little short of the figure, .37,357 acres, for the year J907-08, 
which was one of very short rainfall. This is most satisfactory, as it confirms the 
opinion repeatedly expressed in connection with the projects recommended for sanction 

that irrigation, will be required and prove beneficial to crops even in years of good or 

normal rainfall, owing to the fact 'that the distribution of the rainfall is seldom exactly 

suitable.' 

"Th's of itself would warrant a more vigorous programme of construction. 
The history of the Chhattisgarh irrigation works will make it abundantly clear 
that ther..! is no cause for nervousness in expenditure on these protective works, 
and that the strong condemnation of the present classification of irrigation works 
into Productive and Protective by the Irrigation Commission is just. The 
following extract from the sallie Resolution explains the position: 

'Now that tile great ad~anta e of irrigation bas been realised by the cultivator in 

Chhattisgarh, and that the water-rates there are being raised, a better forecast can be 

made of the probable return that may be expected from these works. At present the 

areas irrigated are largest in the Ra:pur and Drug districts, because the protective works 
elsewhere are not yet sufficiently advanced to irrigate large areas. The water-rate 

• charged in Chhattisgarh during the year was 4>n1y 1<.s. 0-12-0 per acre on most of the 

area irrigated, yet five of the works there have given a net direct return of practically one 

, per cent. The water-rate has already been ratsed to Rs. 1-4-0 and will soon be raised 
to Rs. 2. This I'houlft send the net return up to 27 per cent. and the indirect return may 

be estimated at about two per cltnt. But transplanted rice is beginning to replace broad-

casted rice, and the water-rate in the c\se of this crop will eventually rise to Rs. 2-8 or 

even Rs. 3 per acre. These works therefore give every pro;uise of becoming productive, 

aDd if this should prove the case in Chhattisgarh. there is no doubt that those in other parts 
of the Proyinfe, where trans.planted rice is the chief crop, cannot fall behind.' 

"My n l~ friend Mr. Jacob, in spite of i~ experience and high authority 
j as one of fh.-: most capJ.ble and distinguished engineers in the service of the 

# .. • 

, . 

-Crown, will tqus see that the Swat} River-Canal is not solitary proof of the arti-. ). . 
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ficial and misleading 'nature of the distinction n~  made between Productive and 
Protective Works. The estimated return in Chhattisgal'h, with a water-rate of 

Rs. 2 per acre, is 27 per cent. j with the expected ,increased rate of Rs. 2-8-0 alld 

,Rs. 3 per acre, the yield should be much larger. The distinction is the more to' 
be regretted in that it influences the method of financing the two different classes 

of works. The exigencies of the situation require that Protective Irrigation Works 

should be financed out of l a~ funds and not left to the tender mercies of the 

monsoons, which to a large extent determine the amount of available revenue. 

My Lord, a change of policy in the treatment of Protective Irrigation Works 

should now be carefully considered in view of the East India Loans Bill that 

has just passed through Parliament. The Secretary of State will have under the 
measure large borrowing powers for the support of Railways and Irrigation, and 
it will be a matter of regret if the, increased financial abililY is not utilised for the 
construction of these very necessary and valuable works. Larger and more 

liberal allotments are clearly required for the Central Provinces. The execution 

of the Tendula project, costing 95 lakhs of rupees, can no longer be delayed 'with 

justice to the province, and the Mahan!l.di Canal ~ ld also be ta~n in hand as 
soon as it is sanctioned. I earnestly hope the facts I now place before the 

Col,incil will en a~e the s m at e~i  attention of Government, and at least the 
maximum expenditure of 100 lakhs a year on Protective Works sadctioqed by the 
Secretary of State will be provided for in the Annual Buqget, irrespect\ve of the 
amount of surplus. ,  " . 
" My Lord, it is a matter of the deepest regret that no pro'vision is Iilade in 

the Budget for the separation of judicial and e e~ tive functiomi.. The H on'ble 
Finance Member is silent on the subject. There is thliS little chahce of the reform 

being introduced even next year. Need the Government be rerpinded that delay 

in the introduction of this urgent r~f rm is capable of misconstruction?, "Hope. 
deferred maketh the heart sick." Two years ago the ~ le Home Member in 
this Council explained the details of a scheme t i~ Government undertook to refer 
to the Governments of the two Bengals and the High Court of Bengal for examination 
and criticism. The reference "must have been made soon after. In February last 

vear I was informed in this Council that replies had not been received, and when they 
~ere  further consideration of the' scheme and a further reference to the Ser,Tetary , 
of State would be necessary. Nearly fourteen months have elapsed since then, but 
the subject 'does not appear to have passed befond"the initial stage of discussion. 

Nor is it expected that the. scheme would be fit for introduction during the 
coming year. Why there should be so much delay over the settlement of the 

details of a small me<\sure is a matter of surprise to the country. An early 

declaration of the intentions of Government in Uhis respect will remove ri\uch mis-. 

apprehension. Surely the ,tentative introduction of a ~an e 'of t i~ Qature in t~e \ 
district admin~st ati  machinery is not a reform of ~  m~ ntt de br complexifr. 

as to elude settlement, if taclded with vigour by' G v rnmen~ The· public hopt!,. 
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notwithstanding a sen ~ of ~ d et provision, the Government will see Its way to 
put the scheme into practical operation next year. The experiment cannot cost 

mach, and such ~s it is, the bulk of it, if, not the whole, will be met from Provincial 
revenues. 

"My Lord, the Hon'ble Mr. Harvey's statemen~ last year of the Government 

p<;llicy of financing . improvements in the existing Raihray lines with borrowed 

capital, unsupported as it was by detailed reasons, 'is, to my mind, inconclusive, 
and has failed to convince the people of either its necessity or its wisdom j an'd 

I regret I have to repeat my complaint on that head. I shall be glad to know 
the special reasons which prevent the adoption in Railway finance of the same 
salutary melhod of effecting improvements out of revenue as is followed with 
such conspicuous success in private commercial and ind stri~1 undertakings. 

Improvement in such enter ris~s is provided for by a Depreciation Fund, and 

unless a thorough, overhaul becomes necessary, the arrangement is found satis-

factory. New machinery, new buildings, and additional facilities are provided 
for from the rc:;venue, and on exceptional occasions by temporary loans. Private 

companies do satisfactory bu;iness that way. It is doubtful economy to appro-, 
priate to general account any portion of the re,'enue; and leave the cost of the 

im r vement~ to be defrayed out of Capital Expenditure. The existing arrange-
ment is un .. atisfactory; ~s e ial  because it does npt give the public an accurate 
idea of the commercial value of Railways. 

"Ope thing more before I leave the subject. The Hon'ble Mr. Harvey, in 
response to my appeal of last }fear for a moderation of the constructive activity 
of Government, stated that the Government looked forward to "an increase, and, 
not a reduction, in our preSent,rate of progress." My Lord, duty impels me to 
sound a: note of warning that such a decision will be opposed to public opinion 
which the Government values. I do not r~fer here to the large commercial 
bodies who are interested in Railway development j I speak of the intelligent 
general public who are not satisfied \\1th the Railway returns, are apprehensive 
that the present rate of progress in constructitln, not to speak of any increase in 

it, may ultimately impose'a heavy burden og our finances, and are in favour 
of a cautious programme. The Finance Minister S'iys last year there 

~ 

was /I a net loss" on Railway account. Judged in the light of human probabilities, 

the experience may not be unique, !nd it is likely that, given similar meteorological 
and commercial conditions, the same results will follow.' Will it not be prudent 
to shape the Railway policy in recognition of this fact? 

" M,/ Lord, ilt judging of the financial position of Government, the present price 

of opium ShQUld be consid«:red. The market has firmed up within the last few • 
weeks, and t ~rate at present. is much over the estimated price per" chest with a 

. 'distinct upward tend~n  Then! are operators who would predict a' steady, 

• 
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average of about Rs. 3,000 per chest, The' reduction .in the supply .would thus 
be more than counterbalanced by a large improvement in the selling rate. '. It 
Rlay in the end be that the actual loss during the current yearwiIl be considera!>ly 
. ress than the·latest estimate, and that there will be small loss next year in the 
revenue from this source. The anticipations 'of the Hon'ble Finance Member 
may thus prove,unnecessarily lugubrious. There is at least no reason to'suppose 

t ~~ t~e financial <J.ifficulty is re;;tlly so fierious as to justify additional taxation. 
Atthe sarpe time it may be, and it appears only natural in the circumstan<!es 
that it should be, that the ultimate ioss in revenue to this Government, due to 
the British agreement with the Chinese Government," will be very serious. No 
improvemenfin' the 'rate' can compensate for the interdiction of the trade. The 
ultimate elimination of this source of revenue is a factor which must be constantly 
kept in view and provided against beforehand. But the manner in which the 
difficulty is sought to be overcome is open to comment. The loss is the direct 
result of the policy of the Imperial Government. The people have therefore,a 
right to expect that the Home Government would recoup the loss occasioned by 

its policy by a handsome contribution. Ifis but.bare justice to this country j it 
is ~fair to place the whole burden upon India. Government, the public earnestly' 

hope, will press this matter upon the H orne Government. 
• 

"My Lord, the, pre'.lent depressed condition of the Indian cotte>n industry 
should engage the anxious consideration of this Goverrment. The development 
of Indian manufacture, providing as it d e~ a solution of thfi Indian'" economic 
problem, must have official sympathy and l';upport; and when a hitherto progressive 

industry is threatened with injury, adequate proyision ~ t  be m~de by 
Government for its preservation. Every obstruction, every draw:back should be' J 

removed jnay more, -every en~ ra ement should-be given to maintain vitality 

and to ensure growth. The countervailing excise duty upon Indian cotton fabricll 
is an impediment-unnecessary, unjust, irritating, and ~ ati s i  a wise 
Government would in the circumstances has'teD to remove. But there does not 
, -a--~ 1..c I' .. t;' .. ~1  .. ..1 _ .. -.... ~ -.... d:-"o-:':-': t_ .:1-.. J..:_ ~ .. c' J' .. , .. :_-_ .. ..1 alJpt: L LV U J 11 .a..."u6ac&",u,u eLL. au] 10." .... , o.UJ ~~ .:uWv" \,v u.v """ ... .., lAo"''' .. "'·-'La"' .... ~ 

statesmanship. The public had hoped that the temper of the Home Government 
in rel::ltion to this matter would .. improve after the General Elections; but the 
Secretary of State's promise to eonsider the question of a ~ ntetvailin l excise -, 
upon Indian tobacco is calculated to dispel al.I hopes of redress. My Lord, 
'nowada ys we hear a good deal of Tariff Reform j there is a swinging back of the 
pendulum in free-trade England. Why cannot the people of this, country hope 
for a share in that reform when it comes? Why cannot they expect a prote<i-
-tionist change in the tariff policy of this 'Government? I refuse tl'> believe that 
. Lord Curzon's view, that India cannot have a·place in a scheme of ta~iff reform, ' 
_ except one, of absolute and unquestioning s rdina~ n  reptder.ts-correctly the \. 
sentimenf ,of the' English ,nation. "There, is a 'general, f~elin  in favour Qf 
Protection 'ill this nt~  a juuicious protectrve tariff is dl!manded by intelligent· 

," 
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public opinion in the interests of tIle ndev ~d industries. Can the Govern-

ment disregard ·this opinion long with either ~sti e or advantage? No doubt the 

'1lJestion is very serious, involving far-reaching issues, and should not be lightly 

disposed of;. but public interest would best be served by a free discussion in 

private conference between tlJe . representath'es of the Government and the 

leaders ~f public opinion. If protective tariff is found either impossible or 
undesirable at such conference, the people will be easily reconciled to the 
position. 

" My Lord, so far as Government has any real financial difficulty to fear at 
present, it is due, not so much to the c<tntraction in the opium revenue, but· to 

that ill-fated. Partition of Bengal which has taxed, and promises to tax in future, 
the resources of this GovernmelJt. The incidental charge, capital and revenlle, 

is in nv~nientl  large. This is only tht! beginning. The prospective ill{;tease 

. in elCPp.nditure on account of this Partition may be assumed to be larger still. 

And the burden unhappily ll ~ equally upon provinces that have no direct 

interest in it~ .. 
"My Lord, outside this Council the complaint has been that Central Provinces 

subject .. have bulked too largely in our deliberations, but the existing state 
of thing<..; forces our hands. We, representatives of the province, shall be glad to 
exclude .natte::s of proVincial interest from our appeals and criticisms, provided 

facilities are gi"en us for their discussion in a Provincial Legislative Council. Last 

year I' pleaded for the creation of such a Council hy proclamation under section 46 

of the Indian Co:mcils Act of, 1861, but the suggestion was not acceptable t~ G v~ 

ernment. Nobody regrets the decision more than the people of the province. It 
deprives them C'f the most effective means of bringing local matters to the notice 

of Government. Two members, or even three members, cannot be expected to do 

full justice to the varioas insistent claims of a large and growing province in a 
Council haVing charge of th'l legislative interests of the whole of India. Many 
subjects, besides. have now to be eliminatp.d from om discussion as being too 

parochial; for every point rai~ed a reference to the Local Administration becomes 
necessary. The absence again of the diIect and free discussion between the 

n ~le the Chief Commissioner and the representatives of the people, such as is 
et:Jsured by a Provincial Legislative Council, often gives rise to misconceptions, 

and the decisions of Government lfased upon the views of local officials, which are • 

from the necessities of the situation uninfluenced by "advanced public opinion," do 
not meet the public wishes, and are liable to misinterpretation. The people have 
. 110 means now of influencing the decisions of the Local Administration, except by a 

personal ~ eal or in private intetview. However sympathetic and enlightened 
the Chief Commissioner may be, and the present incumbent, the Hon'ble Mr. v 

• ~ j 

Craddock, I :tm gi'ad to l~l  acknowledge; is both, he has to depend more or 

. • less upon local" offil.Jials for inforfuation and advice. The reports oi these ,officers," 

.. 
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go llnchallenged. The -correcti;e influence of public opinion is absent. The local 
public therefore demand a ·local machinery for the discussion of provincial· matters. 

Meetings have e~n held at different centres, re esti~  the Government to create at 
le!stan Advisory Council, such as was recommended by the ~n~ 1e Mr. Craddock 
il~ i~ te nt e Reform proposals of this Government. MVLord, is it too 
m ~ to· hope that Your ~lle~  will still, before laying down the r~ins of 

ffi~ n ril e ~~~~~ ~ti ~ ~ ~ t~  ~ t~~ ~n~ral Pr?,vi,nces, or, failin~ that, 
a~~dvis r  Council on ·the lines suggested by the Hon'ble Chief Commissioner. 
" The Central Provinces· people also earnestly hope that the recent amend-

meQt9fthe Central 1;>rovincesCivil Courts. Act will lead to ·the creation of a 
i f ~~~t ~t a ~r  ' 
II My Lord, the Regulations framed under the Reform Scheme demand 

careful notice. . I do not doubt they are framed with care and the best of motives, 
but ther are capable of considerable improvement in certain respects. 1 he 
rules. regulating elections are not popular i they fail to secure popular co-openl.tion 
in the work .iri the manner contemplated in Lord Morley's despatch of November 
1908.· Important classes have no share i!l the elections i the educared Indian as 
such has no voice i the mas:::es do not participate in them. These are defects 

which the country expects will shortly be removed. In my .humble 
opinion, with a view to associate the e~ le more: intimately in t es~ eie~ti ns  a 
few seats on the various Councils should be thrown open to· indivip'Bal V,pting, so 
that eve.ry respectable citizen may feel he' is a re ni~ed unit i~ t e~ Empire. 
To secure proper representation and discourage undue influence 1n these elet:tions, 
it would be far better to provide for individual voting by the mem~ers of the local 
bodies instead of voting through delegates. The ed~ ated mm ~it  should alsq 
·have the suffrage, not through universities only, but individually. The veto which 
. G ernm~rit ~s reserved to itself should provide the most effe~tive check upqn 
reckless ele~ti ns  Government has nothing to fear but Iiltlch to gain from the· 
suggested changes. The people will then come t ~ take a healthy interest in these 
elections, a~d will n~ es fl ril  hp. more intimately associated with the Administra-
tion. The object of the scheme willethus be served. 

" My Lord, before I conclude I 'btust give expression .to the general fEleling of • 
regret felt in India at the termination of the period of Your ExciIlency's offile. It 
is ~ very great loss at· the present time. It is almost a personal loss to us ~ 

. have had the privilege and the pleasure of coming into direct contact with Your 
Excellency i to the genel-al public Your Excellency's retirement meaps the with-
dra ~~i  from the Administration of. a Pro-Consul who,. distinguished alike by. 
numerous qualit.ics of head and heart,-firm, sY11lpathetic, and far;seeing -.has done 

., much to. restqre order at an exceptionally difficult ~ t re  and to lead the people - , 

~l a ~ l r~ ~ ere liti al activity and administr~tii e utility. thart Defore.· We . 
~ in e~ rtl dtd alt ir  refiioved from us ~  continents. and ~ans  f~r lone;-

.' 
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years to conle Your Excellency wiJI continue to watch over the interests of this 

-distant de ende~  and from a higher sphere of executive responsibility to 

rneuld its destinies with Y our ell~n s characteristic sympathy and bene-

volence." 

The Hon'hle MR. JACOB said :-" My Lord, I do not propose to occupy 

the time of the CounCil for very long. I spoke at some length at the irrigation 
-debate on the 9th of this month', and'Mr. Dadabhoy, in the part of his speech 

referring to irrigation, has introduced nothing new except  a new inaccuracy. It 
is only with reference to 'this inaccuracy that I should like to say a few words. 

" My Lord, Mr. Dadabhoy and I are both irrigation enthusiasts, but I must 
confess that he has beaten me this tiille. My enthusiasm is ana lower plane', 

tban his and does not permit me to ignore decimal points or to multiply the 
returns of our irrigation works hy ten to show what amazing feats our irrigation 
officers can perform. 

" When r spoke on the) last occasion I explained to the Council that 
there was only one work which, originally classifierl as a protective work, had 
ultimatel::;-proved to he productive. This was the Lower Swat Canal, and J also 
explained ~ at it was not a case iri point as it was a work which should never have 
been clas!:e:i as productive. Mr. Dadahhoy contests the truth o! what I then said.' 

He calls .. ttention to another work, and to prove his point he quotes, or 
rather misquotes, from the Central Provinces Resolution on the irrigation report 

of IgoS-og. He m,akes !he Local Administration say that provided 
certain irrigation rates art:! imposed on the tank works in the Chhatti'sgarh 
civil division, these works wi}1 pay 27 -per cent. I would first like to explain 
that these Chhattisgarh tank works are not protective works in the way' we 
technicaily class them_ They are minor works, and I never said that minor 
works were n,ot remunerative;; in a good many cases they are, but for the 
purposes of the Hon'ble, Mr. Dadahhoy's argument they are trrelevant. But 

even'if these works were in the protective c1a!l5, Mr. Dadabhoy is mistaken in 
thinking that they are remunerative. What t~e Local Administration said was 
> this. 1"he present rates are Its. 1-4 and it was hoped in time to raise them to 
Rs. 2, and when tliey had been so raised the project should pay 2'7 per cent. 
a~d not 27 per cent, as stated ~  th8 Hon'hle Mr. Dadahhoy. 

" My Lord, Mr. Dadabhoy in his error can comfort himself in the knowledge 
that another famous statesman, Lord Randolph Churchill, found a difficulty 
with deciP.lai points and wanted tq, know what all the little dots' meant. I have 

j' -, 
• 
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~e ted this mistake 'because it is right that the n~il should not be misled. 

The Central Provinces irrigation works are doing extremely well and they will no 

~ t 40 better in course .of time, but they are not, and never will be, the ~l 
l'!)orado that the Hon'ble Mr. Dadabhoy would have the Council to believe." 

· ..... Th¢·Hon'bleMR. CfilTNAVIS said :-" My Lord, three brief years have dis-

solv:c;:d, the hopes expressed by the H on'ble Sir Edward Baker.' that the void' in 

. i m~1 t~r r~ven el will be made good withclIitimposmg on indian taxpayers a 
bprdengreater than they ca,n. bear.' The fears I then expressed have come out 

t~~  " ~ l t~e :wqrqs of Mr. MQntagu,Under-Secretary .. of, State, ' Indja's strict 
·fulfilment of the agreement has imposed serhusburdens on the Indian Govern-
ment and the Native States.' We have so far only lost a fraction o(the revenue . 
. The budgeted loss in revenue of a little over a crore of rupees, together with a 
small increase in the Provincial allotment to East Bengal, has necess.itated not only 
a loan of a crore-and-a-half of rupees, but heavy. taxation. I shudder to think 

what the influence upon Indian finances of the total loss of the revenue a few years 
hence will be. The financial difficulty of the Government gives point to the 

appeal I made in 1907 for a substantial ntri ti ~ from the riti~ Exchequer . 
. . To place upon India's weak shoulders the whole of the loss in revenue caused by 

the policy ~f the Imperial Government would be opposed to the noble traditiilns of the 
English people. This is not the first time they are engaged in, a m~ral Jight i aU 
tbeir past services in the cause of ~ ralit  have been accompanie4· b/opecuniary 
sacrifices which h';ve made them honoured ,among ivi1i~ed nati n~  Why should 

India alone be denied that financial assistance that has been ungrudgingl), given 

to other countries on similar occasions? in~ to diffi ltif~ ver the British 
Budget, it may not be possible to give practical effect to this suggestion imme-.' 

diately j but alII plead for is a contribution by the Home Qovernment af e~ 
l;ettlement of its present troubles. 

» 
"The partition of Bengal, according to the Hon'ble Finance Member, is equally 

responsible with. the opium policy for G vernmen~ s difficulties. Notwithstanding 
the well-known arguments of administrative efficiency and needs, the multiplication 

of offices which an administrative change like the partition involves is an act 
calculated to alarm. the public.. Iffy Lord, in India, judging from past. expe-, 
rience, the cost of administration has a normal tendency towards expansion, and, 
in my humble opinion, anything which helps. the-growth cannot be too strictly 
scmtiniscd, and, if avoidable, cannot be too severely condemned. The whole 

country must view with alarm the duplication of offices i~ Bengal and the large 

increase in cost inconsequence of the partition, especially when it imposes 
. burdens upon the other provinces. • .  • 
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" The growth of expenditure under the head '.Salaries and Expenses of Civil 

Departments' is alarming.· The budget estimate for 1'910-1 I exceeds the actual 

apenditure in 1905-06 by 14 per cent., and that of 1904-05 by 22 per cent. 

SQch a large . increase in normal· years irri erativ~l  demands scrutinJ. 

The police expenditure has grown enormously. Compared to ] 905-06 

theincrease is 31 per cent., and to 1904-05 it is 40 per cent. 1 Some-
thing should be done to arrest su.ch abnormal growth, and the Finance Minister 

who applies the. brake will des~rve well of the community. The Finance Minister 

i~se  speaking of the difficulties of the Government, remarked last year: 

'The occasion is one not for cheery optimism, but for circumspection and 

economy.' The lapse of a year has only added force to the weighty opinion. 

It should not be beyond the resourcefulness of such a· capable Minister as the 

Hon'ble Sir Guy Fleetwood Wilson to devise means for keeping civil expenditure 
under control. 

II My Lord, the suggestion for retrenchment and apportionment of cost is made 

not in a captious spirit, but with all humility, in full recognition of the good 

intentions of Government, under .. a sense of alarm at . the risks Government ., 
is undergoing in adding to the popular irritation and discontentment by fresh 

taxation. Were economy the dominating principle of Indian finance, in spite of 

the conttaction in the revenue, the recent taxation could have been avoided. 
Taxation is a~vva s unpopular, and introduced at a· time of public excitement and 

. unrest, it excites suspiciori and becomes a !lource of danger to the State. 

"'¥y Lord, the Budget under discussion is remarkable in more ways than one, 
and the Hon'1:;l.:! Finance Member is to be congratulated on not only a distinctly 

puritan budget, but on taxation which might encourage, however feebly, home 

industries. Th(. country must be grateful to him for his sympathetic attitude 

towards the Indian industries. ' I think Swadesi is good; and if the outcome of 

the changes I have laid before the Council result in some encouragement of Indian 

industries, I for one shall not regret it.' For a Finance Minister to say even so 
mllr.h i~ not ;! ~m 1 thinp". No Fimmce Minister could be exnect.ed to evinr.p ;! 

~ re active sympathy in the present state ·of India's fiscal dep,endence upon the 
most pronounced and determined free-trade 6K>untry of the world. The Hon'ble 

Sir Guy leet ~ Wilson has indeed placed the people under deep obligations. 

·We all appreciate his kindnesi and benevolence. At the same time we regret the 

absence of fiscal autonomy for Imfia, and the limitations under which this Govern- • 

ment has to frame its industrial. policy; we regret Government cannot give the 

. country a protective tariff forthwith. However excellent free trade may be for a 

country in :m advanced stage of industria.l development, it must be conceded that 
~  . . 

• 
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protection is necessary for the s e~s and development of· iqfant industries. 

;-.. v~n t n ~ ed r ta ril~ts of free trade do not view ·this idea with disfavour . 

. ~ n ~a ~1 f  n<>.t. reached her _ present state of qevelopment without protectio71 . 
. 1 e~i~t r f n lis  monopolies of the· sixteenth century and the early part 

:. i f ~~llt  points . ~  an unmistakable. moral. That Indian manufacturing 
·ii1d.ij$iry-i,sinits infancy, does not admit of controversy. Why should not India: 

~ i t~~ ~ ~~~t ~ ~ ~ ~~ t !Z' ~~ 
~  ..• ~ fG~ ~ted . ~tate~  of ~eri a flnd· Germany are decidedly protectionist; the 
:;::: ~ i ~l  ~ i~~ ~ ~  r te tiv~ _ • tariffs; ,- a~ rdin~ to the Master of Elibank, they 

l i m ~ ~ l en diities ~ ~veri n British imports j and latterly there has 

come to be a distinctly protectionist feeling in Britain itself. The duties imposed 
by the colonies are protective in purpose, scope and effect. They are not like· the 
Indian import-duties levied . for revenue purposes. . The Indian appeal for protec-
tion cannot in the circumstances be unreasonable. The development of the 
industriesis a matter of great moment to the Empire, and the popular leanings 

.towa!ds protectionism ought to engage the· s m ~t  of the ·Government. ~ t  

. ..my,J ... O,rd, . even tipr.es l,evied for revenue purposes, uninspired by economic con-
side~ati ns  excite the jealousy of the British manufacturer, and lead to the imposi-

, '. tion ofcciUntervailing excise-duties. The imposition of ·import-dutit:s for revenue 
. . . . - . 
pV:rposcs is sanctioned ·by precedent and prinCiple alike .• The l l 1~ Sir Guy 
Fleetwood Wilson himself forcibly points out: • Ever ... in free-trade EIl.glan4. lYe. 
have always imposed considerable custQms·dues, not to r ~ t ind stri~s  but 
to raise revenue.' -And yet for a small import-duty of 31- per cent. upon cotton 
.goods acountervailmg excise-duty upon home inantIfactures· is·.imposed in dis-

", re a~~ f ~~il1 n .. pub.lic. opinion, and the late~t  pronouncement· of th{. 
~~~ e fefar ta fe ~ as~ dis elled all_our expectations of· the righting Of 

., .. : t ls ~dni  Th'epeople a ~in 'feel ·alarmed at the neWs .that the Secretary' of· 
State has promised to consider the question of an excise-duty upon Indian tobacco. 
We hope the Government of India will strongly resist all attempts to force these 
irritating excise-duties upon India. this Government with its knowiedge of iocai 
feeling and local co?ditions cannot favour such duties, and they must be fought 
with vigour with all the resources of· enli te~ed statesmanship which we. have 
cometo associate with Your Excellency's honoured name. •  .  " 

',':L';¥ • .;.: .......... r. 

" My Lord, for the industrial progress of tIfe co"untry something more positive 
-than a protective tariff is necessary. I thankfll11y acknowledge Government is 
fully alive to this fact,·as is evident -from its efforts, so fully explained bj the Hon'ble. 
Sir' Harvey Adamson the other day in this Council, for the spread>af technical 

• and technological knowledge in the country. S-3ch education is necessary j but the .• 

• ~ . 
-. 
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question is, 'what is the urgent need of the ho';!r? In l};y humble opinion, it is tII e 

encouragement of industrial ventures by the establish ment of model factories and 

a' well-devised system of guarantee. even, more than mere technological and 

polytechnic instruction. The present industrial prostration of the country, ill th'e 

opinion of experts, is due principally to want of enterprise and initiative on the part 

of the people,-an in~rtia and lack 'of foresight which prevent applica,tion of capital 

to undertakings out of the common groove, and keep it confined within traditional 

limits. The immobility and shyness of capital is the chief impediment to industrial 

development. Administrative treatment should be directed to this subject first 1 n 
saying this I do not for a moment deprecate the spread of technological knowledge. 

I believe in it, and I believe there is need for it in the country; but drawback 

for drawback, even more than lack of expert knowledge that which retards 

industrial progress is want of correct information about the economic uses of the 

raw materials that are plentiful. the market for the manufactured article, the 

commercial prospects of particular industries, and the method of work. The 

State undoubtedly should provide adequately for the technological education of 

the yeople, but at the same til1}e should do something more to encourage and 

facilitate the employment of capital in new and remunerative channels by inspiring 

confidence among capitalists. The nervousness of the nation must be got over. 

And for this. example is decidedly better than precept. A model factory success-

fully worked ",ill provide an object-lesson at once effective and inspiring. The 

Western T'lations have de',-eloped their manufacturing industry not so much by 

technoJogical eduL:ation on scientific lines, as by practical training in the factories. 

Japan has taken all its industrial inspiration from the West. Factories and new 

manufactures will help ind~ strial development more than anything else.. The 

d.lumni of a Technological or Polytechnic College are much in the position of 

elaborate instruments that have to be erriployed with discretion and skill in order 

to derive profit. And they can only be profitably employed by capitalists informed, 

imaginative and enterprising. The objective of Government should therefore be 

to raise such a body of capitalists in the country, simultaneously with making 

;;;dcquatc f.fvvisiuH fui' the ;uJusl,,;al ed i ~t ll uf L1H::: peuple. 1 ne reqUlslLc 

information should be supplied b} commerc:al bureaus, and confidence must be 

, inspired by the successful working of model f!ctories as also by offering guarantees 

for the payment of interest upon Indian capital employed in new and promising 

ventures. Government, it m ~t be. acknowledged with gratitude, has made a fine 

statt in the matter of the introdl!ction of the principle of co-operation. The work 

has now to be followed up with ~ irit  Mr. Chatterton's example in Madras may 

'Well be followed in other provinces. But for him probably we would not have 

heard so m~  abQut the Clluminil1m industry and chrome tanning. In industrial .. 
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ventures as in many other matters the initiative must, come from Government. 
~ de~el ment in Indian railways is largely due to a 'system of State arant~e 

lIhich might profitably be extended to t ~r industries. The Government is more 
, or ~ss in' the position of, a trustee of the national wealth, and everything should 
be done by it lodevelop 'that wealth. These measures are all the more urgent 
in that, 'through Government as ,well as private liberality, a large body of young 
'men are' being; tra,ined in the various industria:! arts,and the promised establishment 
" ~f technological colleges we advocate will swell the ranks of Indian experts. Unless 
an,opening is found for their talent and they are employed, they will be idle and 
~i~~~m tented and might be a ,source of anxiety to Government. 

I . .... 

" My Lord, Government should also foster and encourage the ac;cumu-
lation of capital in the country. With more sympathetic settlements 
this ~ e t can, be easily attained so far .as landholders are concerned. 
The capital l~in s of the malguzars have latterly become more and more 
attenuated. It is not t ~t they lack intelligence 'and foresight;' but 
under ·existing conditions they have seldom much.to put by. Mr . .sly's desfrip-
tion of their condition in his admirable Memorandum of 1902 has a sad interest, 
not only for its truth, but for the remedies that a perusal of it will ~ vi sl  

suggest to the mind: 
• o 

r Coming to the agricultural population proper, I first take t ~ malgtlzars br village 

'landlords. It is an opinion commonly held that during the iamines th'O malglJzars have' 

suffered even more severely than the tenants. ,* * Most reports agree'that the burden of 
indebtedness has in r~ased  ils~ there can be no doubt that the value.of landed property 
has temporarily oecreased, except in the cotton tracts. GC\vernment hai assisted them by 

large remissions of land-revenue; but these involve corresponding remissions of rent, sc 
• tha.Uhe iricomeof tbe malguzar is still diminished: The standard of Hving has deterio-

, ~ated ; gram and juar are sometimes eaten instead of wheat and rice; houses are not kept • 
in such good repair; and clothes are not so good. Apart fro,t losses in his cultivation 

and in his rent collections, the malguzar has lost larlcly in his transactions as village 

r~n iend~r  Formerlv the position of landlord was as much coveted for t ~ profits made 
out of grain-lending to tenants as it was {or profits out of cultivation and r('nt-collecting, 

but the famines ruined most of the grain-lending business.' 
• 

"There has been some improvement, it is true, in the conrJition of malguzars 
since 19c2,' but it is still much below the mark. Thi;> deterioration in the condition 
of malguzars, coupled \\ith a general movement ~f village labourers to towns for 
lucrative employment, has paralysed village industries. According to Mr. Sly :-

r Indigenous village industries, which are of far more im rtan~ to the wcrlfare of the· 

people, present a very differcnt i t~re of gradual deClay: 

• 
• • ~~ ••. 0'_ ... l' 

.. ',' • 
• 

, . 
" 
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" Every effort should be made for the revival .of these industries. They serv~ 
a ;ery useful purpose;. they give employment and secure competence to thousandli 
of villagers ~nd contribute to the prosperity of the villages, by attracting b:lck 
emigrants. Easier assessments of rent and revenue, with a view to leave a suffi-
cient margin of profit to the malguzar and tenant, and longer settlements wiII, in 
my opinion, go a great way to infuse hope and spirit amoI\g malguzars, and to 
promote accumulation of fluid capital in the hands of both malguzars and tenants. 

" My Lord, speaking of villages and industries, the claims of the principal 
industry-the agricultural industry-force upon one's attention. Govemmeat, I 
gratefully acknowledge, has of late. done much to improve agriculture. The 
agricultural schools and colleges, the peripatetic lectures on. agriculture, the 
experimental farms, the Civii Veterinary Department all testify to the keen. interest 
Government takes' in the improvement of this very important Industry. But one 
subject iIi this connection demands an eady and sympathetic treatment at the 
hands of Government. The question of the preservation of the stock of cattle, to 
which my friend the Hon'bM Mr. Dadabhoy has also drawn the attention of 
Government, is causing intense anxiety tn agriculturists. Prices have gone up; 
and the cattle 1ifficulty threatens to become acute in the near future. It is time 
something should be done by Government to tackle this difficulty. A general 
survey of the !>tock or' cattle, periodically renewed, wiII help the authorities in 
deciding upon necessary me··lsures. The incidental cost will be little in case this 
survey i~ undertaken along with the next census. 

" Allow me, -my Lord, op' behalf of the important constituency I have tht: 
hOnour to represent on this C9uncil as also of the larger public who are unrepresented 
but who feel much as I do, to offer Your Excellency sincere felicitations on the 
substantial work of administrative reform Your Excellency has done in this country 
and the calm and unperturbed disposition and sympathy that have distinguished 
Your Excellency throughout the troublousyears of Your Excellency's regime, 
and to express our sincere regret that Your E,.ceUency's term of office will shortly 
expire. My Lord, believe me, this is not the conventional language of the 

. courtier; it has its roots in the heart of the nation for whom I am only the humble 
spokesman." ,. 

The Hon'ble MAHARA.J...tDHIIRAJA BAHADUR of BURDWAN said :-" My 
Lord, it has been the custom in the past for non-official members to indulge in 
making general observations about the administration of India on this the BUdget 
Debate daY"and I therefore crave the indulgence of this Council to bear with me 
for a few lninutes ia the remarks tbat I am about to make, which, although they 
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do not directly concer;l the Budget before us, will, I hop.e, not be' found irrelevant in 
.regard to the general administration' of the Government 'of India. ' . ' 

.. ,', ~ ~  J.qrd, a strong case was' made out the 'other day for the e ans ~n of 
, ~~r  ~ ~ ati n in 'this country and the urgent necessity of its, being made free 
, , . "and'··compulsory.. ',I need hardly say that'the principle of the movement has my 
,t6i4ialsympathy, but certain difficulties have got to be overcome : not only have 
v~all r leans fd e ~l ~~d ~ t fi avin re ~r t  the"pecullanty of the 
, nia~~e~ of (ndia,'other inatters 'will have to be ta'ken into consideration which I 

~a~e to ,the Govenllnent of, India to enquire into. Mr. Gokhale made certain 
" .suggestionnvheo'he ~ vealiis re~ l ti n in Council,and I'hope that when the 
Government of India have. examined them minutely, the results of such examinations 

• 

will be made known to us, so as to enable us to know how we stand. Now, my 
Lord, while fuBy admitting the necessity of considering the question of compulsory 

'and perhaps free education in this country, I am one of those who like to con-
front the actual difficulties before us before going into matters in regard to which 

difficulties have not arisen at present. but may arise hereafter. It is, therefore, that 
Ithink that before giving attention to the question of primary educati;n, the Govern-, 

~eilt of India should give its closest attention to the claims of those that are knocking 
at the door., At the present moment, we are confronted with the m ~ serious 
problem, that of the' educated unemployed. 'My Lord, if ,we ere ~ 11ed 

statistics-a 'thing which I do not intend ,to venture l ~ m sel~ ~s I"am not an 
expert at it like my Hon'ble CoBeague Mr. Gokhale-anp -to 6n"d out what 

number of young men who went up for the Matriculation Examination,and the 
Intermediate Examination in Arts got plucked ev~r  year, and ~  of those who 

failed, what percentage went up again for the higher standards and what n m f ~  

eft t ei~ studies in search of emplo)'l'!lent, we ~ tld get at .he bottom of '"a. .0 
re~t  deal of unrest in this country. It-is not at ,all surprising to find, my. . 
Lord, that youths should be led astray when they ~eali e that even if they 

were to go in for the B.A., M.A., or t e~ higher standards, there ,were 
not sufficient ol'ellings. fur them ill lhi:; (;Uulitry, dnd naturally, the minds of 
some of these ,disaffected young men tum to themes of a distinctly anti-
Government nature. It is for·thestJthat I plead before Your Excellency today. 
it ~r retard the ~ ress of education in this cOUiltrYJ or ' . give l ndi~ s a 
, sons a million or two more in the shape of e~ l ents asa reward for the educa-
tion that they are receiving. Larger openings-for them 'in technical and industrial 
iine~ have become a crying and irresistible need. The problem is, no doubt, a 
knotty one; but I venture to say not insoluble. When at the present morrjerit' t ~ 
number of the educated, unemployed is overwhelming, it' is the dduty of the 

• 
. . 
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Government to meet as far as possible the dem!lIlds of these, before launching into 

the 'question of educating the masses or taking up larger schemes of scientific, 

inilustrial and technical education. By this, I hope I shall not be mis nder~t d 

as being against encouraging primary education in this country or desirous of 
hampering the" progress of the, different branches of education mentioned above 

of which I am an ardent advocate i but what I mean to say, my Lord, is that the 

other" is the greater and more urgent need ~ and every Minister of the Govern-
ment should give this problem his most careful consideration i for, if you give 
education-which you are bound to do, as the best traditions of the English race 

urge you to do -more openings, more posts must be thrown 9pen to the inhabitants 
of this country, so that they can feel that a broader field is still open for them to 

cover, 'and thus enable them to realize that they are officers and citizens of the 
British Empire and not simply British subjects, and as such they cannot afford to 
be disloyal to the Government., 

"Now, my Lord, I tum to a less controversial question. Much to our regret, 
this is the last session in which we shall have the pleasure of seeing Your Lord-

ship pr.eside over us as Vice:1OY and President i and I, therefore, take this oppor-
tunity on behalf of the zamindars of Bengal, Behar and Orissa, whose suffrage I 
have tht: honour to represent in this Council, to convey to Your Excellency our 
deepfelt gpatitude for the special electorate that you have given us. Being a great 
zamindar yours'!lf, Yom Lordship will realize what hopes, what am ~ti ns havte 
~een arom,ed in the hearts of the zamindars of India by this recognition on the 

part of the Government that they are a body of men not to be ignored, that they 

are a community "ihose nflin~ in  loyalty has furthered the cause of the stability 
of the British rule in India, and that they are the natural leaders of the people, and,' 
as such, they haye a legitir.late claim for a legitimate attention from the Govem-
nieilt. I admit, my Lord, freely that there have been and there are ~f rt natel  

some zamindars in this country, as in every other country, who have indulged 
and indulge in useless lives of iI)dolence i but t~at is why we feel all the more 
grateful to Your Excellency for giving us these special electorates, and thus 

helping to bring home to us the fact that tfle age has arrived in India when 
every zamindar must realize that duty me~ first and pleasure afterwards, and 
, that every zamindar must understand the true meaning ,of the term • natural 

leader~  I sincerely hope, my Lord, that we shall not belie the trust reposed in 
us' and'that some day, though that ~a  may be distant yet, India may once more 

claim a whole host of useful and capable zamindars, real leaders of the people 
and stalwart supporters of the G·ovemment. . 
" My Lord, in this connection, though it does not concern this Council in 

.' particular,' I beg to convey to Y-our Excellency. and, through Your Lordship 

• • 
,t 
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to the ~ retar  of tat~ for India, our appreciative thanks for the appointment 
of a zamindar to a Provincial Executive Council. By this appointment, the 
Government hac; accepted a principle which is . very dear to us zamindars asoa 
~d  i thatis, if a a~le mem ers of the aristocracy be found, they will not be 
le~~ ie  Jrom getting portfolios on the Provincial Executive Councils, or, for the 

matter offact, on the Imperial Executive Council in this country. I refer, Sir, to 

t ~~ tme t .pt. my.respecteQ friend, the .Hon'ble!.Maharaja of Bobbili 
to t ~ adras e tiv~  Council. I. see he has been . criticised freely, and 
~  it~ e bit unjustly tooi but .. am' sure he has a. broad back, and that his 
cOql,mon sense and his experience in zamindari management will help him 
through, and that he will prove worthy of the trust rep'osed in him, and 
that, as he is' the first Maharaja to get such an appointment under British 
rule in India, he will not fail in his duty j for with him has begun a great 
experiment, and on him will rest, to a certain extent, the success which will enable 
the door to remain open for others hereafter. 

"With these few remarks, my Lord, ,and with .the hope that my este~ed 

, fri~nd  the Hon'ble Sir Guy Fleetwood Wilson, will not allow the pro.bate-duties 
.to remain permanently enh::nced, and that my colleague, the n~ le Sir 
Trevredyn Wynne, will be able to put the Burdwa:n-Cutwa Railway l r e~t higher 
up in the Railway Programme, 1 beg to support the' Budget. before us." G . () 

The Hon'ble MR. FENTON said :_,r< Today is the first Qcc!asion j on which 

an opportunity has been provided for the official members who represent t ~ Pro-
vinces to touch upon the question of Provincial finance. The vie~~ f the Hon'ble 
the Finance Member on the subject, his apportioitment of praise and lam ~ . 
among the several members of the administrative family of Provinces, have now .• <> 
loor·serite time been before the Council j and the Council, I believe, will not have. 
failed to mark that the proverbial partiality which a paren' so frequently exhibits 
towards the youngest member of the family' is'fuily in evidence in the pre.sent 
budget. 'Vhcn I contrast the liberal trcatrnellt nit::Lt:J uuL lu' the Province of 

Eastern Beng al and Assam with t~e stern admonitions administered to 'some 
other ~ vin es  and notably to the .punjab, 1 am moved to a feeling of profound J 

sympathy with the attitude of th'at brother of the prodigal son fpr whom thfffatted. 
calf was not,killed. My Lord, the Hon'ble the FipanceMember in his introduc-
tory statement has not dealt tenderly with the' Punjab. I was particularly im-
pressed by the emphasis of his declaration that the Government of India declined 
to admit that the Provincial Settlement is inadequate. That its ~ erati n has 
resulted in a depleted balance and in an appeal for help is, in ~ir G. ~  Wilson's' 
• opinion, proof not 0'£ illiberality oli the part of the Supreme Government but of· • 

• • 
• .. • 
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. uneconomical management by the Provincial administration. We are invited to 
examine the causes of what is called the insidious growth of expenditure, and we 

are admonished sharply to check, them. Sir Edward Baker is held up for admira7 
tion as the exemplar to be copied'in this respect. My Lord, during the period 
that has elapsed since the financial settlement came into operation four Lieutenant-

Governors have been ·at the' head of the Punjab administration. If there has been 
failure, then one and· all of them have failed sharply to check the causes of this so-

called insidious growth of .expenditure. And why jl Let us begin at the begin-

ning, for this failure mapifested itself at a very early stage. The new settlement 
'carne into fOIce on 1st April 1905. On 4th April, just four days later, there 
occurred one of the most calamitous earthquakes of modern times. Its disastrous 

effects upon the finances of the Punjab are still in evidence. The immediate effect 
was the loss of a considerable sum in land-revenue and a heavy expenditure in 

relief operations. . But you cannot restore the public buildings of one of the 
largest districts of the Province without making abnormal demands upon the 
Exchequer. The rebuilding of the courts and offices of Dharmsala, which is yet 

. far from complete, is a heavy i~m in each annual Provincial budget. I t is open 

. no doubt to the Government of India to say that the Provincial Settlement was a 
win or loc;e, for better fpr "rorse, one, but when the cause of failure is of the 
nature of t ~eevent ~f the 4th April 1905, I think that the situation is one which 
calls for sympathy rather than admonition. 

~nd  my Lord, sympathy rather than admonition is called for in 
respect (?)f another failure sharply to check the insidious growth of expenditure. 
I refer to the medical ch;p:'ges in connection with plague and malaria. . These 
l..uamities, no less than faJmine, in the present state of our knowledge and of 
the attitude of the PeQple towards remedial measures, are beyond the control of a 
Local Government. 'But when famine visits a neighbouring province the Imperial 

purse-strings are loosened. The accounts for the year J 908-I 909 show a donation 
of no less than 68! lakhs in aid of Provincial resources to Sir John Hewett's Gov-

ernment. Such generosity to the Punjab Pro"ince in its afflictions ot the past 
five years would have been welcomed, and I may add will still be welcomed 
• should the Finance Member cease to hardeFt his heart. I may remind him that 
we are not at the ~nd of our calamities. The destruction and havoc that may be 

caused by river inundation h2.1e ~n brought prominently to notice by the floods 
which have submerged Paris. To compare Dera Ghazi Khan with Paris may 
seen). ridiculous, but while in the-French capital the calamity was a temporary one, 

the Indus town is being swallowed up for good and all. Already a third of it l'as 

been wipea ~ t of f isten~e  and in.all probability two-thirds will have disappeared 
J  • 
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before the next autumn floods subside. The town includes several Government 
buildings. After it has -gone the civil station with its residences, courts, jail, police 

~nes  and other institutions must inevitably follow. This shadow looming in 'the 
'near future is' calculated to dissipate all ~s of building up a Provincial balance 
within':any time that can'reasonably be forecasted. 

II. But, it maybe said, granted'that the Provincial Government is to be 
a tiitt~a ':" Hf'" ies ~i illt  ")i>r'-siicli ') aiise f ~ 6'£" increas'ea 'expenditure ~s 
~ t ii e ~a ~  'riialkia an'd river inundation, there are other causes more 

amenable to human ,'control. "Yes, my Lord, there are. But I venture to 
assert t att e r in~iaiiditiii strati n  would ',have been guilty of a serious 
dereliction of duty had its ~ttit de towards the ~ re important of these other 
causes of expenditure been that ,which is advocated by the Finance' Me!llbet. 
If I were asked to indicate by one word the dominant feature in the adminis-
trative situation past, present and future in the Punjab, I would answer' Colon-
ization.' Does Sir Guy Fleetwood Wilson desire us sharply to check this 
colonization and all the moral and material development which it implies? 
Is this conversion of the arid, waterless Do!bs into a vast· ~d spacious, 
granary to be thwarted and postponed? Are the overflowing stocks of wheat 
and cotton to rot in the villages because' there are no ~ ads  to carry 
them to the export ·,markets? Is it 'possible to dump d ~ in t ~ wilderness 
a population of a couple of millions without providtng any· adrhinistrative 
machinery to look after them? These' people  like othel's. cam10t be left 
wholly uncontrolled. Police must be provided to protect them, and 'Police es-
tablishm'ent and builciings cannot be had for nothing. Judges and. Magistrates are 
called for to settle their disputes, and courts and kac'haris cost money. Teacher:,' 

and "schools for ,their children, medical officers and medicines, ~ itals and dis ~~  • 
Sines for their sick, are also needed, and some provision must be made for collect; . 
ing the water-rates and revenue assessed on their lands. ~e  treasuries, sub-trea-
suries and treasury establishments i new tahsil!; c.nd tahsildars and ta sil~ri es-
tabiishments j new land record agencies, kanullgos auJ palwciris, miist be provided. 
These are all a charge upon r vin~ial funds, and it is charges of this description 
that would confront the investigatop who sought to discover the reasons for the 

insidious growth of expenditure in the Provincial Budget.. ,J 

"But, it may be said, all this developlllent"must meim something for Gov-
ernment. What are new treasuries and sub-treasuries built for' but the reception 
of treasure? Overflowing and abounding r s ~rit  for the people must mean 
affluence i~ the Exchequer. True, my Lord, Go'vernmcnt-th&" State, die 

'general tax-payer, the public purse-is reaping a splendid harvest from these . . . . . 
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Punjab colonies·; but the paradox of the. position is this, that while the 

~ le and the public treasury share in' the profits of this magnificent 

prosperity, the local administration, the Goyernment of the Punjab, is being, 

I might almost say, impoverished by it. The Local Government bears all 

th¢ expenditure; the Imperial Government takes nearly all the profit. Out 

of every rupee of assessment collected frqm the Chenab colonist Sir Fleetwood 

Wilson takes 15 annas and leaves only one anna to Sir Louis Dane. 

"My "Lord, that is not the only source in the Punjab of Sir Fleetwood 

Wilson's wealth. There has been some disappointment that the railway traffic 

retuins of indian railways have fallen short of the estimates, but how 

much greater would the shortage have been had not the North-Western Railway 
come to the rescue? The increase of about a crore and . a half in the current 

year's takings on this lin~  which is more than half the year's increase in railway 

earnings for the whole of India, reflects the prosperity of the province 

from which that railway draws its il}come. That income, the gross traffic receipts 

of .the North-Western Railfay, although more than three times the land-
revenue of the Punjab, does not contribute a single pice to meet the cost 

of the Provincial administration. So far from the North-Western Railway con-. 

tpbuting to the cost of the local administration, its action has only the other day' 
Imposed upo:}' Provincial funds a new recurring charge of over one lakh per annum 

in conseCiuence of first ar.d second class fares having been enhanced 50 per cent. 

~ nd  my tord, paradoxical as it may seem, the cost of the Provincial admi-

nistration is in ~n t er respect prejudicially affected by the very prosperity which is 
30 fruitful for the Imperial Exchequer. The unprecedentedly high prices which' 

the Punjabi agr;culturist is 'realizing for his produce coupled with an inexhaustible 

demand for labour. has inevitably raised ~ es all round. Though the. coolie, the 
menial and the artizan have to pay' more for the daily ration of grain which repre-

sents the minimum· of s sist~n e  yet the conditions. of the labour market. are 
SUell thanhey arc able to meet the cost. ~n thp r.nnl!p. np.mll.nds :inn obtains the 

pecessary' increment in his wage it is impo!sible for Government to withhold a 

, similar increment from those ranks of its sfirvants whose wages are little if any-

thing above the r?,tes received by coolies; and of course in the Public Works 

Department all expenditure ii affected by the increased rates for labour. The 

Provincial Secretariat is at the r~sent moment full of memorials from all classes 

J. 

. of public servants praying for. a revision of salaries on account of the increased 

. cost of living, and though the justice of their cause is undeniable the Local Gov-

ernment .can do nothing without an addition to its resources. ... .. I.. . 
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",i Well, 'my Lord, 'the critics of the Punjab administration may rejoin to all this."..,... 

ranted t~att e causes which 'I have menti ned alamities l ni ~ti n develop· , 
me~tsandtisin rt es ra nted that these a ~es  explain the increases in expendi:' ' 

thre, i~fs neveitli~li ss ~e essar  to ver a~l the expenditure schedules as a l~ i  \ 
': the§";mat 'Have j ffam the: outset bein'i framed on a scale indicative' of e trava arr ~  

Now thete'is no a s~l te standard·in'this matter, and the only possible met~  of 

',amyirig at 'a s~ ~stimate t e st tt ~ ~n a  'administration, is t ~ m ar~ ,it' 

~ i~t ai~ f otq.eI:. t~vin es  allowance, of course being made for the difference in 

~ ~~i~~~~~ ~~ ~~~ ~~~ ~ ~t ~~ ~~~ province of. ~a steni ~n al~l ~ssamis 
in ~n r~s ~t l m ~ le it  th¢ n ~  Its :a.reais ra ti~all  the same .• 
It ~ ~si~ts of d i~t~i~ts as l ~red 'with 29 in t e tin a ~ ~d the system of 
adminis~r~ti n ~ Lieutenant-Governor, Board of Revenue (in the Punjab a-
Financial Commissioner), Commissioners and Collectors":""is the same. The ~m

aris ~isinstr tive  Taking the expenditure figures last availab1e-those -of 

the ~r 1 ~l it will be found that the Secretariat of the Eastern Province 
costs' 56 per cent. more, and although the ~n a  land-revenue exceeds that of 

: Eastern a~n al by So ~r cent. the Board of Revenue' costs ::'5 per cent., 
m~r~~ an in the PunjaQ. Commissioners cost 22 per cent. more in the 

Eastern, province and, ~t  ,it ha!\' to, pay, nothing for a i~  Callrt, the 

r ~~  :fpr I Courts ,of law' exceed _ by zo per cent. the cost of t ~ di iat 

Establis_hment in the Punjab, which has to pay for a Chief Court oS" six .. Judges. 
Both in the number of officers arid'in their rates of pay the' ~n a  is more 

economical. For many years the Punjab has been the only one of the eight 

major provinces which ,has m an~ ed to carry op with tWI) ~e re~iies in-
the Cjvil Department. Eyen the Chief mmissi l l ~ of the ~ntral Provinces:, 

has .. tb.ree e~ retaries  "An" application--~s now been made fot a third ~ffi er  
--. bilt; eventh«m" the Secretaries,',other than the Chief Secretary, :will be receiving 
lower-rates of pay than in any other Province, not excluding 4he Central Provinces. 

This inferiority in the scale of pay allowed to offieer.)l of t ~ Civil Service in the 
Punjab: as compared, for instance, with Eastern Bengal, is f lln~  tl~  in 'the 

ra~ s of the Commissioners and Judges. In the lower ranks of the Civil Service 
the disadvantages of the junior ffi~ers in the Punjab are still more marked, and 

I can testify to the existence of a very, widespread discontent in nse en~ e of 

tl:JedeJay ~i  h,as, ~ rred  in dealing with the,representatron made Oil their' ' 

e~alt two years ago. '. • 

" The general conclusion then derived from an "examination of the charges for 

clvii administration is t ~t the Punjab is the most economically managed of toe-· 

maior Provinces in India. However/let us apply another test. If a ~l Governmeia . 
. . 

~ . 
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is suspected of indl:llging in extravagance ~d if its critics desire to put their 
fi~er  ~ the particular· .expenditure which they would hold up for exposure as 

evidi:mcing financial profligacy, '\\'.e all know where they will turn. The Publi!: 

Works Department is the resid ~r  legatee of Provincial finan ~  When the 
Provincial excheqQer.is flill the Public· Works Department is the chief benefi-

ciary.' When it is e1l'l.pty it is the priI)cipal sufferer. When the word goes 

forth for retrenchment it is the Civil Works budget that must yield up itl? 

allotments. Consequently there is no better test or index to the financial 

prosperity or adversity of a  local administration than that which is afforded 

by its Civil Works budget. I would therefore invite special attention to the 

figures in the Financial Statement under the head '45.-Ciyil Works.' They are 

most significant. Taking the figures for the five years 1906.1907 to 1910-1911, 

the Punjab, with all its colonization developments, has spent less and has less 

to spend on Public Works than any other' Provincial Government-between 

1 I and 12 per cent. less than the Central Provinces and 18 per cent. less than 

Eastern Bengal  and Assam. The Council will remember that the Hon'ble 

Mr. Meston referred most sympathetically to the position of the Central Pro-

vinces and spoke, of Public W orks t~ere having been starved owinK to finan-

cial stringency. .And yet the Public Works eXp'enditure of the Central Pro-

vinces for.the.five years I$)o6':'"!"' 191 I exceeds by no ~ess than 32lakhs the amount 

which the Punjab has been able to afford for civil w<?rks during the same period. 

In these circurr..stances, as might have bp.en expected, the margin available 

for new' works, as distinguished from repairs and establishment, is in the Punjab 

markedly below ttat of other ,Provinces. I have available only the figures of 

1908-1909. They are-United Provinces 19 lakhs; the year was one of' 

f~mine in the Pr')vinces of·' Agra and Oudh and expenditure was abnormally 

. curtailed; Madras 28 la:khs ; Central Provinces 33 lakhs ; Burma 37 lakhs; 

Bengal381akhs j BombCiY 41 lakhs; and Eastern Bengal andAssam-the e~ amin 

of the Provinces-47 lakQs.. And what was the . Punjab able to spend? 

A beggarly I? lakhs only. 
• 

U What, my Lord, is the remedy for this fenury of the local administration? 

, No remedy can be of any permar.cnt value which is of the nature of temporary 

charitable relief. Doles or grants-in-aid are no doubt welcome, hut when they 

carry with them obligations in~ lv  growing expenditure charges, without any 

corresponding provision on the revenue side, they tend to aggravate the ndi~ 

tions which produce the penury Of which I have spoken. The financial settle-
ment of 19.05 was at the time a fair and reasonable one. What we assert"is· 

t ~t its chmacter :bas been very mater,ially modified since then by the action '?£ 
, ' 
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t~e Governm.ent' of India. It'has been materially modified by the allotment of 

fi~~~ ~si~~ents nst~ad of new s ~ es  ~ growipg reven ~ to meet growing. 

e i1 e ~it re at e~ imposed by the Government of India i and in regard to; the 

m.Qs('.:.: iil r~t source of growing' re,venue there has been a recent 
...... ..: •.. ':" ....... , .... ! .. ~ t .. •. .... '. . . 
retai4ation-' in the" rate ~ growth which . has falsified" the expectations 

e~effairied iri 1905 on t e a s is ~ f revi s e erien e  Such a retard-. 

~~~ ~r~~ ~f eiie ve  l~ i f  'ri6f ~ ~ve tii t~tfv ~ inaer a regime such as 
.: t il id i ~t~d by th'e' Royal e~entrali ati n  ~~missi n  That body has 
re ~mended~ a larg;c,r"measure of a:uto:nom'yfor Local G~vernments  not merely 
in ~s eet~ f ei ~n dirti fe iii t  al8'6; lIi'rnatters' ;a:ffecting the' revenue side of 

the Provincial balance sheet; and it is obviously' only' fair' a.nd 'reasonable that· 

at a time when' Local Governments are being ,told that, by hook or by crook, 

they have got to make !;loth ends mee~ and pay their way,-it is only fair 

a.rid· rea.sonable that, when' this' responsibility is being enforced upon them, 

there should at the same time' be some degree of emancipation from that 

centralised control in revenue mattp.rs which acts as a e ~  upon the develop-

ment .of provincial sources bf· income in' di~ ti ns suggested by local 

knowledge. and e erien ~  In matters, corinected with lalld-revenue settle-

ments this centralization oIcontrol 'seems t~ be of comparatively -modern 

origin; From paragraph '245 ofthe Decentralization Commission's e r~ it would 

appear'that the present limitations have grown up orily' since '1aSo.3 During 
,. .J. 

the past two or three years this tightening of control in the Pqnjab ha's become 

more intensified and the instances of intervention by the Government of' India 

i~ ~ettle~ent proceedings more n me~ s  This,. I think, tbe. Hon'ble the 
Revenue· Member will not deny. A movement-in the opposite direction, in the 

direetion' of relaxation' of ',the' cQntroi of the Govern1nent of' Illdia, is what is 
reriomme'nded bY ~t e D'ecentralization m~issi n  They have in fact. 
definitely an:d deliberately advised that in settlement 1riatters all the major 

. Provinces should be on the same footing -as Madras and Bombay; and the 
.  • ~ d  '  , B' L  •  , ", , .' 11 t t..'. system In LVla ras ana omuay is ~ t  a5 praCdcauY a .rcc .. and in 

settlement and cognate .matters.' "lvere the Royal Commission's recommend-

atio!l carried into effe ~  a m9J;e hopeful #nancial {uture for the Punjab ad linis~ 
tration would be assured, one more responsive to the r res~ of the PrcNince, 

more commensurate with the prosperity of its agri<;,pltural classes • 
• 

" Now, my Lord, just a word about this prosperity. Its existence is attested 

not ~l  by the reports of those who live and work among the people and who 
witness its actuality, but by statistics of all kinds-statistics of t~e value of 

• s r ~ produce exported, statistics of the impOrts of bullionarfd treasure, which .• 

• .. 
. . .. • 
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in enormou, quantities are being absorbed in the hoards (If the peolle, an::l statistics 
of the phenomenal rise in the mark ... t-value of agricultural land and (If all kinds 

of'real property. But it must seem l'trarige to the ears of mem~ers of this COUl,cil 
to hear menti ~ of the word' prosperity' in 'connection with the agricultural 

population of any portion of the country-strange bt>cause the Council must by 

t his time have gro\\'n accusto:ned to the constant rancorous, I may almost 

say venomous, reiteration .of that ancient threadba:'e claptrap regard:ng 

the growing poverty of the people, which in season and out 'of seac;on is Sf) 

regulatly paraded, an::l. whic\ whether the s!lbject of deb:,te ~ silver. or 

sanitation, railways or epidemics, education or technology, seldom suffers exclu-

sion from the sp('eches of the Hon'ble and learned Pandit from Allahabad. 

This disingenuous cant about the comparative poverty (If the Indi;:n population 
is egr.:giou 31y overdone. If we ap?eal to our experience, we can, most of liS, 

testify that in the United Kingdom, partly owing to the unequal distribution (.f 

,\ eahh, and pardy to the rigorous conditions of northern winters, there is among 

the slum dwellers ~d submerged element in the population far more real po-

verty, misery and destitution .than there is ill this tropicc..lland, where nature 

makes the cond:tions of existence for the poor soft and easy,and where in the 

malter (f food, housing and clothing the requirements for bodily comfort are 

easily sat:sfied and at a moderote c.:>st. Moreover, the perr.entage of t he popula-

tion represemed by t ~ mill"on or so of paupers .permanently in. rrceipt of poor 

hw relief in the United Kingdom has never, in the Punjab at least, been equalled 

even a~ the worst times of famine. 

"However, if in the irlVes(igation of the question of poverty in thi, ~ lltr  

~e Han'ble Pandit Madan M.:>han Malaviya wishes b make an e ~si n into 

~ e realm of truth, let bim study the memoirs of the Venetian Manucd, the 

Gourt Physician of th,e Emperor Shah Alum, and having done so let him tell us 

what was the condilion of the masses in general and of the agriculturisfs ani 

revenue-payers in particubr in the days of Native rule preceding our own. 
or .  , 1·' n· ,. , r·, ,. b'" . .. 

nul i., w.LII ci. 115" 1l 111~ UISIt:g<tlU Ul t d~ l  dSl:t:nama Ie racts, ne persbts 10 

i0"llorina the enrichment of the people under the Brilish administration and 
~ b 

affronts the intelligence of this Council and 'axes its patience by his harping in 

that wearis'Jme r Arain on the growing poverty of the people, which he 'seeks to 

a ~s iate with the failure of Gtlver~ment to spend on education, sanitation 'and the 

manufacture of exan:ination-room technological experts the sums wh ich he and • 

'his friends consider suitable, rllen I thillk that the conclu,;ion is inev;tab!c 

(hat mvHon'ble friend Malik Umar Hyat Khan was not so very far wiele, f 
the ma:k, at any ,rate as regarcls one member of this Council, when he sa':d 
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I) that tile aiin alld obje:t of the su;:ipohers of wnat he,talled " bnt:)" resoluticiris ; 
lr~ to e ~ it Gov'ernmentiil the iight or' an opponent and enemy of al'l' measures 
, dl..'SigiieCi {brihe' advance'incrit and welf-tieing of Hie peo'ple: 

" But this is a digression; I had reached the stage of sho\ving that orie 

r.!medy for the finant:ial difficulties encountered by the Punjab Government is 

t:le, decentralizatibn in teV'enue and settleai!nt m liters recommended h,v the 

Royal Commis"ion. The other remedy for the present situation also has the 
support of the Decentralization Comn'lission. Though the n l~ the Finance , 

Member has declared with much emphasis that tlie, Government of India will 

admit Of no revisro'n of tHe settlement of 19'05, yd I trust that he will not 
t:xclude from consideration the recommendation on pages 33 and 292 of the 
report i ;suej last year reg:uding the substitution of growing revenues for fixel'l 

assign:nents in the Provincial settlements. The Punjab is specially referred to 
as a Province in which fixed assignments have reached abnormal limits. 
Moreover, in considering the extent to which Provincial otinances have' been 

prejudiced durirlg the term of the present settlement-by the largenes5' of the i1xed 

assignment element, we should add to the 58t lakhs mentioned On' page 292 of 

Vol. I of the Royal Commission's Report the 301lakhsminimum guarantee for 

irrigation ,vhich up to the present and for years to come promises to be, nothing 
but a fixed assignrrient i and this circumstance should be b Jrllc' in: • mind in 

explanation of what I 'have said as to tl~e distribution of ~ l n  income. 
This question of fixed assignments versus shares of growing revenue is, I fear, 
too technical to interest the Council, but it is all im rtan~ for Provincial 
finances. The Puhjab Government has indicate:! to the 'Government of 
India what heads of revenue are suitable fd~ provindalization. The United Pro-' 

"inces are, i understand, the dilly other admInistration which receives a share' of 
the iand~ ~veill ie less than ne~ a1f  ~tever other adjiirtmentsbe made, I trust' 
that in this respeCt the Punjab will be placed on a footing of equality with other 
Prdvinces. and I shall 'not be surprised if a similar dairii is made on behalf of 

Sir j. Hewett's Goverriritent. 
'" 

" In conclusion, my Lord" I would ask the Hon'ble the Finance Minister to 
remember that it is customary and ill accordance with re ede~t  to allow fo the 

official representatives of the Provinces a ertai~ amount of li ~nse and iatitude in 
pleading for their Provinces in these budget debates, and 1 would remind him that the 
late Si,T Alexander Mackenzie on one occasion likened the dealings of the Financial. 
Department with the Provinces to that of tht; shearer who takes the ~ vin ial  
lamb, throws it down, ruthlessly deprives it of its, fleece, and t rn ~ it,out £0 shiver 
in tht cold, 1 have not used such exaggerated language, for I believe that the '. 

) 

, . 
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situation'is not teally so bad' as all that, aM that tfie' Pi'ovincial iamb, like thc 
\"i!=tims of the taxes on silvet, petroleum and tobacco, may claim a share of that 
sym'pathy; that f blesSed sympathy' of the Hod'ble the Finan'ce 1\.1 ember, lVhi ... h, 
if costly, has on others' been S'o freely besto\\'ed?" 

The Hon'ble MR, HOLMS said ~  To apportion the resources of a 

Province between the Imperial Government and the Local Government is pro'-

bably one of the most difficult tasks which fall for a Finance Men:ber': but, 
it is an even more ditlicult-and perhaps. a:n impossible--.o.task to satisfy the 

representatives of :l Province as to the fairness of that division. While I fully 

recognise this difficulty, and while I have noted the Hon'ble em e~ s pronounce-

ment that he sees no prospect in the near future of being able to take on 
his shoulders a further share of the recurring expenditure of the Local Govern-

ments, still I have a few words to say about the finances of the United Prbvinces. 

If The fiminCial' history of the United Provinces is well known, how in a 

somewhat distant past a probably excessive appreciation of the superior claims 
of the Imperial Government led to a mista\<en economy and to the requirements 

of the Prbvince being starved i how when financial settiements came at first 

to be  made they 'were based on a comparatively inadequate standa~d of 

exp-endihJ!'e i and how of late years the Government of india have taken a 
wider and more liberal view of the situation, and,' in the settlement which 

was arranged two years ago, they have m~de provision fot, a standard of 

expenditure more in accordance with the needs of the Province. This 

is all matter c.f comm.on n~ led e  The Hon'ble the Finance Member has 

p.xpressC:'d his confidence in the financial future of the Province. The 

words he ustd were 'The United Provinces with its new settlement 

and respite from famine will no doubt pe able to avoid deficits, in, normal 
conditions aJ\d to· build up a strong balance against contingencies.' , I. regret 

that the authorities of the Province do not find themselves altogether able 
to share thic; t:'onficience. The iG ~ rnm n ;::" doing what ,it can to 

s a~d its resources. but.t here is little to be expected in the ilear future' In 
the way of increase to the heads of revetiue, ellotted to it from which to meet t ~ 

growln of expenditllre which is forced on us by the changed conditions ill most 

~ran es of the administrat.ion.' ,;" 
• 

"I do hot wish to attempt to make an exhaustive, , or anything ;appn?ach, 

iilg' an exhausti\;e, catalogue of the needs of the' Province. ~ m ~ r~s ~ ts 
they are similafto the needs of the Punjab which the, Hon;ble . ~ m ~r ;who 

has just spoken has detailed at sbme length: but I may take a few examples 
• 

• 
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on.ly, which are illustrative of many other needs. The·main judicial divis:ons of 
the PlOvince we. e fixed over fifty years ;. go and a larg·e increase to the court s 

ot·law is cOllt'!mplated. Again, an enquiry has betn set on foot regarding the 

adlquacy of the pay of clerical establishments--pay which was fixed at a time 

when the cost of living was much lowtr tJian at present-and there is bound 

to be considerable increase of expenditure under this hl ad. As a further 

instance .I, need. only· mention the needs of the Province in the IT atler of 
. education-a topic which I mentioned in Council this time last year. The net 

e ~ndit re per head of the lat~n in the United Pro, inces budgeted for in 

the mi~  year is lower than the similar figure for any other Province in lidia, 

and th";s is a significant indication of how far the rt SOl.rces left to the 

r rJvince fall short of satisfying the wants of the people in this respect. 

" In these ~ir mslan es the anticipatei normal r ~ t  of revenue is likely 
to Frove unequal to meet:ng the almo:.t inevitable growth of what is practically 

unavoidable eXl. enditure j and, in view of this l nsi ~ eration and of tl"e very 

large proportion of the revenue raist"d ill the PlOvince "hich goes tll the Imperi ... l 
Government, the Local Government may find itself constrained at no very 

dista!lt date to ask (ur a reconsicie ation (If the position, and es f l~ l  that 

its share in the land~revt n e receipts may be brought up to the 'level, of. th.,t 
enjoyed by olher Provinct::s. ' 

"The ~ le the Member for the Punjab has rtfem"d to t ~ lar.,e grants 

which have been made by the I mperial Government to the Government of the 

United Provino::ts. These grants were made on a l ~t of famir;e:' whil-h is out-

side the ordinary Provincial finances j and in consideting the amt.unt of thtsc: 

grants it should be noted that, at t' e time the last se tlem~nt ~as concluded, 

the Provinces· received no initial grant at all, \\ hich i~  JJe usual accompad-• 
ment of new settlemimts. 

"There i:; um: lilinor matter which i wouid mention. In the memorandum 

which accompanies the m ~rial ir a~ ial Stateme!lt the decrease in He re' er:Ute 
estimate fer the curr<'nt ye Ir undt!r 'Medical' in the United PrO\"inces is 

attributed to heavy lapses in the ~ e ial subvention  made from Jrnperial rev;" nues 

for the improvement of sanitation. The latest inoor;Juation that has rec:ched 
• 

me is that it is expected that the \\ hole amount of this subvention wculd be Sl ent 

in full during the current y( ar and tl at the ~  rtage u: cler the reyised 

estimate is due to less being spent on pI 'gue, and this is fortullately due 10· 

plague being less r~valent in the currer t ear~ • '  • 
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II In conclusion I am to ,el\"press regret t ~t the Government of India find 

themselves unable to find money to complete the reorganization of the Police 

in the Province and to find money for the relief of rural towns from the cost of 

their police." 

The Hon'ble SIR V1THALDAS D. THACKERSEY said :-" My Lord, the 

Hon'ble the Finance Member explained in his Budget statement the circum-
stances that compelled him to levy additional taxation. He told us that, not. 

withstanding the highly favourable prospects with which the year opens, he could 

not expect a surplus without the help of additional taxation, because of the 
reduction in our exports of opium to China and the abandonment to Eastetn 
Bengal and Assam of a largt:r share of land-revenue than it has hitherto 
retained. My Lord, it has already been urged in this Council that the revenue 

from opium has b'!en r~atlv under-e3timll;tedj and this criticism has been 
amply justified by the further' extraordinary rise in the price of opium during 

the last few weeks. The larger receipts from opium and the increase that may 

be expected in the receipts from railways in~ to the excellent crop and the 
consequent heavy traffic, would be in my opinion amply sufficient to carry 
through the next year without any extra taxation. My Hon'ble friend 
Mr. Gokhale pointed out the other day that it was extremely unusual for Gov-
ernment to levy additional taxation in a normal year. It is therefore a matter of 
regret that the Hon'ble Finance Member has not seen his way to make his 
arrangements l1tithout resort to additional taxation even after the practically 
unanimol,ls opposition of the non-official members. Assuming the official 

estimate to be cc.uect, it stri ~s me nevertheless that the decrease in the opium 
revenue cannot be given as the cause of the additional taxation. The policy of 

reducing our opium exports is three years old, and at the time of its inception 
:)ur late Finance Member. His Honour Sir Edward Baker, explained that Gov-
ernment would be aoleto meet the loss on that account from the normal growth 
of revenue. As a matter of fact; my Lord, the opium revenue during these three 
yearz h:!s belied the e t m lte~  !n Igc7-o8 the receipts exceeded" the estimates 

by £371,800 ; in 19°8-09 by £1,°41,300 j and" in the current year, again, we have 
had an excess of £1,000,000 over the estimates. That is to say, in the three 

years, upium has giyen us about'2i million pounds more than it was estimated 
to yield. Probably it may giove us anuther million in the next year or it may 
not. In any case, it seems to me t'hat the reasons for saddling opium with the 
responsibilit.y of the additional ta.xation in the budget are not very cogent. 

Ie My Lt;)rd, in this connection I request Government to tell the Council in 

,.distinct tetms what: their future poticy in regard tc? opium is going to be. The 

-' 
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three years during which China was to have the opportunity of proving her 
ability to prosecute her anti-opium policy has expired .. The Finance Member 
told the Council last year that the question of the· curtailment of cultivation and' 
,ct 

production of opium in China was under enquiry by the International Commis-
sion at Shanghai. He devoted a paragraph to the conc1usiorls ofthe Commission 
in his Financial Statement this year, but I have looked in vain through it for a 
definite statement as to whether China has carried out her part of the agree-
ment to the satisfaction of Government. Of course,. the announcement of a 
programme of reduction for another three years carries with it the inference 

tha,t Government are satisfied with the progress made by China j but I think 
the Council would like to have a clear statement especially in view of a recent 
interpellation in the House of Commons. 

liMy Lord, I now come to the increased grant to Eastern Bengal and Assam. 

If the grant proposed was due to exceptional causes and was non-recurring, 
there would be no great objection to it. But this is not the case. The new 
Province is to be credited with a much larger share of its land-revenue than has 
been hitherto found sufficient, and to meet the tleficiency a s~d there1:iy in 
the Imperial revenue the whole country is taxed. My Lord, when the people 
of other Provinces are sought to be burdened with extra taxation QIl ac'count of 
the partition of Bengal, it must be 'admitted that they have, a good) 'cause for 
complaint. If it is the intention of Government not to ,modify ti,; pa'rtition so 
as to make the new Province self-suppor6ng, I am afraid they ,ha'Ve not adopted 
the best method of convincing the country of the wisdom of the existing 
arrangement. The justice of finding money for the administrMion of Eastern 
Bengal by taxing an important industry in the' Bombay Presidency is f~r
from obvious to those who have to bear the larger sHare of the burden. .• 

" My Lord, from what I have said above, it follow. that the new taxes are 
not rightly attributed either to opium or Eastern Bengal. They are really due 
to the extra expenditure under Interest. Post' and Telegraphs, Salaries 'and 

Expenses of Civil Departments,'Qrdinary Civil Works and Military Services 
that have been budgeted for in the coming year. I do not doubt, my ~d  

that all this increase is necessary and that if they !are taken item by it~m the ' 
de artment~ concerned can easily show that every ~nt  of the items of 
increase is absolutely necessary to the efficieacyof administration. But at the 
same time we must all recognise that India is a poor country and ,that any 
increase in the cost of administration should therefore be well within the 

normal growth of revenue. I beg, my Lord, to associate m s~1f with the 
observation of the Hon'ble Finance Mem,ba-that he viewed-with great anxiety 

, .. 
• 1 • 

• • • 

• 

• 



BUDGET. 

[Si1' Vithalda8 D. TIJackcrsl'y.] 

the steady growth of our expenditure .. The secret of good v~rnment 

is economical governmen.t. Economy in' administration leads to the con-

~ntment and prosperity of the people and· to the stability of government. 
I earnestly hope that the Government of India will seriously consider and 
rea.lise the danger of allowing expenditure to grow as it has been grow-
ing of late years. 

U My Lord, I beg the indulgence of the Council for a few observations 

which Idesire to make ,with reference to the part of the Financial Statement relat-
ing to Provincial finance. The Hon'ble Finance Member, I think, rather rebuked 
Provincial Governmen.ts for their extravagance. The Government of India, 
be said, were driven to the conclusion that the Provinces in the aggregate were 
steadily over-spending their income by about half-a-million a e~  I think, my 
Lord, the Hon'ble the Finance Member ",as particularly hard on Bombay, where, 
he said, our cash balances were being somewhat rapidly diminished, and he warned 

us that care would have to be exercised to prevent the scale of recurring expen-

diture from settling into permanent excess over the normal revenues. He 
observed :-' It will be the duly, disagreeable and unpopular, but inevitable, of 
the Local Governments to overhaul their expenditure and to adapt it to their 
normal resources.' He concluded this important portion of his statement with 
some notf'worthy remarks: II can hold out no hope,' said the Hon'ble Member 
'of any general revision  of these arrangements (Provincial Settlements). They 

were made, before I came to India, with scrupulous care, .and were intended 
to foster provincial i:tdependence. economy and foresight. Nor do I see any 
near prospect (\f our being aqle to undertake a further share of the recurring 
expenditure of Local Governments. Our own necessities will not improbabiy 
force systematic-retrenchIllent ~ n us, which will affect Imperial and Pro-
vincial services alike j and in the meantime Local Governments can best co-

operate with us,and thus mitigate future difficulties, by examining the causes 
of the insidious growth of expenditure, and sharply checking them. ' 

" My Lord, speaking at the last meeting of the Bombay Legislative 
Council, the Revenue Member, the Hon'ble Sir John Muir-Mackenzie 
gave expression to some very weighty remarks which I think state t ~ 
case from the pbint of view of Provincial Governments with great force 

and clearness. While Sir ~ n .thought that there was no' reason to fear 
that the Bombay Government in any way exceeded the bounds of prudence, he • 
pointed out that the growth' of expenditure had been very rapid and that 

even with ,a continuance of normal seasons the Provincial Government could 

• 
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not expeCt to increase their expenditure at the same rate as they had 

been doing in the last few years. / On the other hand,' he continued, • the 

~ent demands for expenditure will not cease. There is practically no limit to 
them. To. mentiori a few of our immediate needs, we urgently require funds 

to improve the pay and organisation of our subordinate establishments in both 

the Revenue and Judicial Departments. 1here is heavy expenditure still re-
quired to bring our Police ,up to a full level of efficiency. Large sums are 

required for Education. The demands even for primary ed ati ~ which come 

'first are far from being satisfied. Expenditure ought"to be increased st!ll 

more in the Medical, Agricultural and Veterinary Departments. All depart-

ments are clamouring for their share of the grant for public works which ought 
not. if we can help it, to be rtaile~  He went on to suggest that the only alter-
native to the retardation of the progress of the Province by the undue curtail-

ment of expenditure was' the investment of the Provincial Council with the 
requisite power to impose the taxation required to meet the needs of, the 

province. 
, , 

Ie My Lord, I am unable to detect in the words of the Hon'ble the 

Finance Member any confirmation of the earnest hope with which Sir John 
Muir-Mackenzie looked forward to the widening of the financial powers Jof Pro-

vincial Councils. The prospect of Provincial G vernment~ having. abruptly ,to 
lay aside their plans of development is npt a pleasing .one. The lariest pro-

portion of Provincial expenditure, indeed I may say the whoM of ProvinC'ial 
expenditure, is devoted to the immediate wants and requirements of t ~  com-

munity. As such, it may ~ said to t ~ entirely r ~ tive e ~dit re  while 

Imperial expenditure, though it is not less important, is less direct in t ~ . ' 

benefits that it confers on the people. Any curtailment of Provil\cial expenditure .' 
will therefore re-act more rapidly on the well-being and, consequently, on the. 

~ . 
peace and contentment of the people than a similar reduction in Imperial 

e?tpenditure. My Lord, I think there is greclter room for some reduction 
in the Imperial expenditure which ~m nts to over 75 crores than a further 

restriction of the Provincial expenditure which amounts t, 'only 37 crores for 
aU the provinces combined. 

. 
"My Lord, the Hon'ble Finance Member. opened hrs very lucid and 

interesting Financial Statement last month,-With an account of the procedure 

t'o be l t~d for the discussion of the financial Ploposals of Government. He 
pointed out that am l~ opportunity would be afforded for a genuine scrutiny of 
the estimates by the Council and for a criticism which ~as based ,on precise" 

facts. • We believe' he added I that the result will be helpful t'o the Gdvernment , .. 

• 
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and will foster the growth of an informed public opinion upon the vital 
.,problems of our public finance.' 

"My Lord, I am sorry to say that the experience of the debates 'on the 
. present fiml~ ial proposals of Government has not tended to confirm these 

generous hopes. Weighty and well-considered proposals were brought forward 

with the object of amending the Government proposals and were argued be fore 

the Council by Members having the advantage of possessing first hand infonna-
tion on the subjects on which they spoke. I venture to think that their argu-

ments made considerable impression on not only the non-official bllt also. the 
official Members of the Council, but all the same their resolutions were one 

and ail rejected by Government. I need hardly point out to Government 
that this has produced a feeling of great disappointment in the country. 

1/ I fully recognise that it is not altogether in the hands of Government to 

modify their proposals in response to the criticisms that may be passed on them 

in. this CO'Jncil j and I a~ also sure that the Government of India will give the 
fullest consideration to such criticism in their proposals in subsequent years. 

But, my Lord, it is not always possible to put off the mischief that may be done 
by any mea.;ure for ~ elv~ months, and it is, therefore, most desirable that the 
Government of India,should be given some larger degree of freedom in regard 
to the Measures they bping forward before the Council. 

~ My Lord, we all admit that the financial requirements of the Govermnent 
must be prC', .. iJed from the resources of the country. We do not want them to 
be borne by Great Britain. Weare prepared to bear our burdens and, my Lord, 
all that we asl:, is that the country should be allowed greater freedom in choos-' 
ing the methods of raising revenue. I am unable to see, my Lord, h ow it will 
be injurious to the interests of Government if this Council is allowed a more 
real share as regards what 2rticlc's shall be taxed and what duties shall be 
r ~r1  lnr1(,prl, I hp.lip.vp. t ~t not only will not r.(lYIO'rnment interests suffer 

in any way, but on the other hand their ~sti e and popularity will be greatly 
enhanced and the recent reforms will have,the stamp of greater reality if, instead 
of ~eemin  to dictate to the people what taxes they shall pay, they showed 
. greater nsider~ti n to the .,ishes of the people as to the way in which taxation 
should be distributed. My Lora: I need not remind the Council that there is an, 
impression abroad that in deciding most important qucstions of the economic and 
financial policy the Government of India are obliged to be guided by political 
-exigencie!!. It cannot be denied that the exCise-duty on Indian-made piece-goods,. 

which i; withou! a parallel in any country in the world. was levied and is continued 
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to satisfy the Lancashire manufacturers. Even as regards the taxation of the 

ensuing year it is generally believed that if the Government of India had a freer 

h<y1d'they would h<!-ve preferred the raising of the general tariff or a duty on s a~  
whieh would have been less objectionable instead of levying the proposed enhanced 
duties in the teeth of practically unanimous opposition of tIle non-official members 

of this Council and the public generally. Again, it is generally believed that the 

proposed factory If'gislation to restriCt the working hours' of the adult male, in 
spite of the recommendations of the Factory' Commission to the contrary, is not 

solely due to a consideration ~f the interests of Indian labourers. The country 

must recognise and is deeply grateful for the strenuous stand the Government of 

India have often made against any measures which they consider either unpopular 
or to the detriment of Indian industries. My Lord, I can,think of no more effec-
tive way of dissipating these and similar impressions,  which are injurious to the 

prestige of the Government of India and to the contentment of the people, than to 
take the public more fully into confidence and to show greater regard to their 

wishes and preferences. My Lord, the discontent that is likely to' prove r;ally 

serious is not the discontent of political theorists butathe discontent which arises 

from ill-devised taxation. The bulk ,of the people are not affected by theoretical 
considerations as to what is or what is not the best form of governIl1cnt g6 long 
as they feel that their materia~ interests are 110t liable to'be s~ rifi ed at t ~ nstan e 

of outside influences without regard to their interests and teelings .. M y > Lord, I 
appeal to Your Lordship and to Lord Morley to crown ~ r great work for India 

, . 
by removing this serious cause of irritation, and by ensuring, for the opinions and 

;entiments of the Indian people, an adequate and effe,ctual voice .in.. the m~na e

ment of their finances. 
• 

1/ My Lord, as thfs will probably be the last occasion. of ~r ,Excellency's 

presence at the principal se~si n of this Council, I may e~~rmitted to express • 
the general feeling of regret at the early prospect of Your Lordship's completing 
y0Hr tp.rm of Indian Viceroyalty. My Lord, it is the greatest tribute to the high 
sense of justice and statesmanship thai Your Lordship has brought to the duties 

of your exalted office that notwithstanding what we all regretfuily recognise 
has been a record period of re r~ssive legislation, throughout the 19"9th 

and read~  of the country, among all classes and creeds, Your -Lordship's name 

is held in the highest respect and gratitude along.witll the names of your illustrious 
predecessors Canning and Ripon. The large and far-reaching reforms which 
Your Lordship has r ~t about, undeterred' by adarchist developments and re-

actionary counsels, will long be remembered among the most beneficeq,t achieve-• 
menti> of British statesmansh\p,' My Lord, L ~ ,sure t at~ r  Lordship's 

• 
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interest in this great country will not pass away, and I humbly hope that from 

~ r high place in the counsels of Parliament and of His Majesty you will long 
continue to exert your kindly influence for the welfare and prosperity of India." 

The Hon'ble MR. GOKHALE said :_",My Lord, when the Tariff Bill was 
under discussion in this Council last month I took the opportunity to 'offer some 

general criticism on the Financial Statement which had then been laid before us 

by my Hon'ble friend the Finance. Minister. In the course of that criticism 1 

had ventured to observe that in my  opinion the estimates of revenue \vere under 

certain heads under-estimates. In reply to that my Hon'hle friend Mr. Meston 

told us that it was not usual for anyone in this Council to question the accuracy 

of the figures supplied by the Finance Department. My "Lord, I confess I was 

surprised to hear that statement. My Hon'hle friend will pardon me if I say that 

my experience of this Council is much longer than his, and it is not only not 

correct to say that it is unusual to question the accuracy of these figures, but I 

should go further and say that the reverse of that statement will be the correct 

one.· It is tr ~ that during the.last four or five years no occasion has arisen to'" 

question the accuracy of the figures supplied by the Finance Department, but 

if my H"n'ble friend will tum to the debates of this Council between Igq2 and 

1905, he will nnd that every year a complair.t was made that the estimates of 

revenue were under-est;mates. During the time of Sir Edward Law no answer 

was recei\ed to this complaint, but in 1905, when His Honour Sir Edward Baker 

became Finance i.\.linister, he took notice of it and admitted its substantial 

correctness. If the Hon'ble Member will turn to the Financial Statement of 
1905-1906 he will find the:e a paragraph called • Comparison of Estimate's 

with Actuals,' in which Sir Edward Baker observes as follows :-

• It is sometimes made a reproach against Government that their estimates of 
revenue and expenditure are wanting in accuracy, and that the actual results, when made 
up at the end of the year, are apt ~  differ somewhat widely from those forecasted in the 
budget at its beginning. Latterly thi!; rh"rgp. ~  t~ e  the form of:l :;uggcsti'ilil lilat we 
habitually under-estimate our revenue and over-estidlate our expenditure.' 

.. Then, after,comparing the practice of Englandand several of the contin-

ental countries, Sir Edward Baker goes on to admit that there was much in that 

charge that was true. He natdralll says aU that he can in favour of the old 

practice, and then proceeds :-. 
• I would not, howeverp be understood to contend that the criticisms' to which I have 

referred are wlJ.olly without justification. That would be an OVcf-statement of the case . 
. Even whim Allowance -is made for the diAturbing elements to which allu"ion has been lJIade' 

• 
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above, the figures in the statement in paragraph 52 show that .'during the last three years 

the revenue has exceeded the estimate by more than these causes fairly explain. This 

f'Jature probably has its origin ill the former n f rtai~t  of sterling exchange. So l ~  
'as all growth of reveilUc'ancl the fruits of aU retrenchment were liable to be swallowed up 

by a fall  in exchange, it was common prudente to frame the estimates in the most cautious 

manner, and to take no 'credit for developments of revenue until they were absolutely 

assured. When this factor was eliminated, the traditions of excessive caution remained, 

and due allowance wae not always made in the estimates for the normal expansion of the 

growing heads of revenue'! 

./ Here then is an admission by a fornier Finance Minister that for a number 

of years it was the habitual practice of the Finance Department to under-estimate 
revenue owing to causes which have been explained by him. My Lord, this is 

in reality a small matter j but the statemen,t made by the H on'ble Mr. Meston, if 

allowed to remain uncontradicted, might cause serious inconvenience hereafter, 

because objection might again be taken to any suggestion as to under-estimates or 

over-estimates. I believe my Hon'ble friend mistook what is a rule for the new 
Council for the practice of this Council in the past. There is tmdoubtedly a. 
rule among the new rules that in framing resolutions that a Member wants' to 

move, the accuracy of the figures supplied .by the Finance Department ahall nOt 
be questioned. That, applies, however, only to resohltions and notto ~  general 

criticism of the financial estimates that may be offered. 

" My Lord, this year's budget has come upon us all 'as· an 'unpleasant 

surprise. The feeling is like that of' a person who is wal!ing securely on 
the ground and all of a sudden discovers a ya wnip.g gulf -heinre him.  After 

a great number of years-after ten years-of {Oonsecutive surpluses \\e 

. first came to a year of a heavy deficit, due, as we then· nders~ d  to .' 
famine. Then there was what appeared to be a ')Qrmal year, and we' 
have now another normal year ill which,' however, extra taxation has 
hF'F'n imnosed on the people. This circumstance, namely. the levvin~ of 
--'.A. a. .. ~  -

extra taxation in a normal year, suggests that something is wrong with the finan-

cial position of the country, and in any case it suggests an inquiry. I have given 
some attention to this question and ~ find that, the results are such as to cause, 

apprehension. My Lord, for a correct understanding of this esti ~ it is 
lle es~ar  to pass under brief review the finan~es 'of the ten years from 1898 
to 1908, because our series of surpluses began with the year 1898. I.< rom 
that year we had ten consecutive surpluses ~ndin  :with the' year 1908. 

Let us therefore see what were the special features of t~e fin~n ial si~ 

tion during that time and what use as m d~ of the.:prosperouSt fina i~lr  .. 
• • 
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of those years by the Go\rcrnment. It wjll be found that there were four 

di~tin tive features of this period. The first was that there was a large saving 

in the cost of the home remittances of the Government owing to exchange h avin~ 

established itself at a steady rate of 18. 4d. to the rupee in the year 1898. The 

second was an improvement in the opium revenue, which before ~  had been 

steadily falling for a number of years. The third was the expansion, the more 

than average expansion, of the ordinary revenues of the COUll try. And the fourth 

was an improvement in the railway revenues of the Government. These four 

causes combined to give the Government large surpluses, and the Government 

utilized the position in the first place to remit a certain amount of taxation and 

then to sanction a large amount of increased expenditure in various directions. 

"I would respectfully invite the Council to consider this matter carefully. It 
has been said by some critics th:.tt the present difficulties of Government have 

arisen from the .fact that during those fat years Government remitted taxation 

which should not have been remitted. Now, my Lord, I must protest strongly 

agaillst this view. 1£ the Coupcil will look at the amount of taxation remitted 

during those ten years, it will find that the total of remissions came to about 
four millions sterling or six crores of rupees. But owing to the artificial rise in 

the rupee the savings 01 the> Government on the:r home remittances also had 
come to "\bot.t five anc a half crores of rupees. What had happened was this. 

The G v~rnmt nt had gOlle on adding tax after tax in the period preceding the 

year I g98, so as to secure a balance between revenue and expenditure and even 

a surplus, no matter what the level of exchange was, and thus even when 

exchange was at its lowest, "\s it was in the year J 894, namely, at 13d. to the 
rupee, the Government were able to show not only an equilibrium between 

revenue and expenditure.but also a small margin as surplus. As the exchange 
value  of the-rupee lt~adil  went up, the level of taxation remaining the same, 

it meant a steadily increasing surplus at the disposal of t ~ Government. By 

the year 1898 exchange estahlished itself firmly in the vicinity of r6d. to the 

rupee. Now a rise of 3d. in the value of t ~ rupee meant a saving of !>-! crores 
in the cost of home remittances. Therefore, when the Govemment of India 

remitt.ed taxation to the amount of 6 crores,·they practically gave back to the 
tax-payers only wnat they had saved on their home remittances. The remis-

~i ns were thus not taken out' of tbeir ordinary revenue: they merely represented 

the savings effected in the cost of the home remittances. We may, • 

therefore, put aside these t';o items, namely, the savings on the home 

emittan e~ and the amount of remISSions granted to the pp.ople 

during the period we are Gonsidering. So much for remISSions of 

• 
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taxation. Let us now consider the amount of increased expenditure sanctioned 

in different directions. !vly Lord, the first six years ofthis period were a period 

0t ' e~ ien  , or, as one of my friends has said; efficiency with a capital ' ~  • 

. The result was that expenditure was pushed up by leaps and bounds in various 

directions. A comparison of the expenditure for 1908-°9 for which complete 

figures· are available .with the year 1 ~  will reveal certain startling results. 

It will be found, for instance, that the civil expenditure of the country grew during 

this period by about 16 crores, including in such expenditure the charges of 

collection, the salaries and expenses of civil depart III en ts, miscellaneous civil 

charges and civil works.. I may mention that from the charges of collection I 

omit for obviolls reasons opium and provinCIal rates as also refunds and drawbacks 

and compensations and assignments. The figures for 1908-°9, however, 

include the expenditure for Berar, whereas those for 1898-99 do not. It is 

necessary, therefcre, to exclude Berar figures from the year 1908-09. Even 

then we find that the increase in civil expenditUle comes to about 15 crores, 
the exper,diture having risen from about 29 crores to over 44 crores. My Lord, 

I venture to think that this is an amazing increase.> If the Councit will compare 

this increase with the growth of expenditure during the previous ten 

years as also with the nve years 1881 to 1886, the contrast wiiJ, appear 

most striking. The Council may remember that. in 1886 L6td) Dufferin's 

Government found itself in a positiol1 somewhat !'iffiilar to' that which 

the Government of India occupy t ~a  From 188i to 18&5 the country 

had enjoyed what may be called fina~ ial prosperity. There was remission 

of taxation in consequence and also increased expe?diture, ansi. the result was 

that when lean years came in 1886 and the frontier' policy of'the Government 

necessitated heavy additional military expenditure, bord Dufferjn found himseif 

driven to appoint a committee to carefully inquire into the growth of expenditure;. 

and one of the reasons adduced for the appointment of tila't committee was that 

the increase in civil expenditure had been exc.,essivc d rin t~e five years 

wl.ich had preceded His Lordship's ad mini~tr ti n  Now the inr ~~ ~  in, 

civil expenditure during those five "years had been  only about 2-1-crores, the 
expenditure rising from about 22 cJores to abollt 24t crores. And yet this 

increase was regarded by rd ff~rin as excessive. Judging by that sta'.ldard. 

I wonder, .my Lord, what we are to think of the lncreast! or 15 crores in the 

ten years from 1898 to 19,,81 Again, taking' dte period 1888-1898,-what do 

we find? I do not wish to take the Council t r~  a mass of figures, but 
I will only state the results of my calculations, giving t his assurance to lhe. 
Council, that 1 have taken every care I could to compart! likes with. likes only. 

Taking· the er~ d of ten years immediately pleceding 1898, lte find ~t at the .• 

\ 
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increase in civil expenditure was from about" ~ crores to about 291-crores, or 

ab2ut five crores in ten years, against IS crores in the ten years following 1898. 
~e thus have the following results:" if the increase during 1898 to ~ 

had been at the same rate a.:: during the five years 188[-1886, when in Lord 

Dufferin's opinion the civil expcnditure had grown enormously, it should not 

have been mQre than 4t crores I Had the rate continued to be what it had 

been during the ten years preceding 189S, the increase would not haye been more 

than about 5 crores! But instead I)f t e ~e fi re~  we have here an increase of 

no less than 15 crores I This shows what the era of surpluses has done to push 

up civil expenditure I Turning next to military charges during tl~is period, 

we find the same kind of grcwth. From I SSS to 189S the military charges grew 

by about 3 crores a year or from 22} crares t;) 251 crores, but from 1898 to 

1908 they rose by about st cro,es a year, that is, £I"o'n 2St r r~ i to about 31 

crores. The whole position thp.rdore is this, that during t he ten years 1898 

to 1908, while ~i  crores were remitted in taxation, the annual civil expen-

diture was allowed to grow by 15 crores and about 5 crores of additional 
expenditure "\\:as incurred every year in connection with the army; this gives 

an increase of about 20 crores in civil and military e ~ndit re in the course 

of ten years, or an average growth of 2 crores a year. My Lord, everyone 
must adIT.;-that this is a phenomenal increase considering that the normal 

growth of rever.ue rdi~aril  has been estimated by a previous Finance Minister 

at only about cne crore and" twenty lakhs. I think these figures suggest-to 

my mind they imperatively suggest-the necessity for an inquiry inlo the 

growth of civil :u.d military ~ eridit re during the last ten years. This need 

of inquiry is all the greater because there is a serious situation in front of us 

now in connecticn with the opiu'm revenue. We all know that the opium revenue 

is doomed, that it will be extingUished altogether, if things go 011 at t ~ present 

rate, in the year 1917, i.e., in about seven years from now. In this connection 
I must express my dissent from my Hon'ble friend Mr. Chitnavis, who 

~  l.1rgpd. that ~re should l~  the ~ eri~~ Government to make a contrihuti·:;j1 

to the Indian Exchequer in order to con1pensate us for the loss of opium 

revenue. My Lord, I do not think that it. will be a dignified course on our 

part to ask for :sucp a contribution. It is we who have financially benefited 

in the past by this opium revenue, and it is we who must be prepared to bear 

this loss when the opium revenue-is extinguished, seeing that the stain that 

will then be wiped away will .be wiped away from us. We must face the 

!')ituation ourselves, and I think, if only the Government will he sufficiently careful, 

i~ is possible to do, a~d even do well, with a dimi~is in  opium revenue. But 
'. . 

"" one thing it is now absolutely necessary to do in connection with this opium 

. , 
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revenue, and that is that from next year Government should take into account 

only a steadily diminishing figure as opium revenue for recurring purpose... 

wllat I mean is this---':'the whole of this revenue, whjch for next year is taken at 

about si crores nett, has to be extinguished in seven years. The Finance 
IJepartment should therefore take as ordinary revenue only a descending series 

of figures terminating in zero in seven years for each succeeding year, and 

all excess over that figure should be treated as a windfall or extraordinary 

revenue to be devoted to e;{traordinary purposes· such as non-recurring expen-

diture on education, sanitation, and· so forth. My Lord, I submit this course 

shoul3 have been adopted three years ago, so that the burden of a diminishing 

revenue should have been evenly distributed and the great need of retrenchment 

realized in time. I trust the Council will remember that when His Honour 

Sir Edward a ~r enunciated the new opium policy of the Government of India 

three yea.rs ago, he assure:! the Council that the sacrifice could be made with-

out a resort to extra taxation. Th:.tt meant that the steadily widening ·gap 

made by a diminution in opium revenue would be .met by economips, nles~ the 

grov,:th of revenue under other heads sufficed for the purpose. And yet here we 

have my Hon'ble friend the Finance Minister coming to the Council in a 

normal year with proposals for additional taxation on t?e ground 0\ a d~minis

ing opium revenue! My Lord, recent discussions haxe made it atfundantly 

clear that the course I am urging is neces'sary, if a policy of steady retr~n ment 
is to be fo!\owed and a sudden financial crisis to be averted .• What is happen-

ing at present is this: owing to the reduction in the number of chf'sts the 

price per chest is rising. Probably this will go on £o,r some ti~~  and we may 

ev~n reach four thousand rupees per chest. So for some time the rise in pricf's 

will make up, and perhaps even more than make up,· for the r~d ti n in the 
n~m er of chests, with the result that during the next two or three years the-

•  a 

Government may not necessarily get a smaller. amount as their opium revenue 

than at present i but when the maximum price' is reached, then there will. be a 

suaden and precipitate drop, and in ~ e course of three or tour years foilowing 

the Government will have to. be prepared to face the extinction of the whole of 
this revenue of about si crores. ArM it is easy to foresee what·will then happen. , 
If an of a sudden, say, 2 crores were to be lost in any arti l~r year, I ani quite 

sure that the Finance Minister will again urg.e t ~ same plea that he bas urged 
this year, that it is not possible to arrange for economies sutficient to cover such 

a Joss all at once. And then fresh taxation will- again be imposed upon the 

people as was done this year. Unless, therefore, Government take credit only fop 

a steadily diminishing opium revenue and arrayge to keep aU t:xcess' above that 

. figure as a wiAdfall or extraordinary ft:vcnue to be devoted to non-recurring .• 

'. ) ....... :'. • 
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expenditure, I am quite sure they will not fed the same incentive to retrench-
ment, and the results will be deplorable. 

"My Lord, I have urged an early, I would even sayan immediate, in ~ir  

into the growth of expenditure on two grounds,-Ilrst, because there has been 

this vast growth in civil and military expenditure, and secondly, bec;tuse the 

opium revenue is to disappear in seven years. I think the Government has no 

choice now bllt to pursue a p:llicy of rigorous retr~n ment  ann for that a 

necessary prelil:linary is an inquiry such as I have suggested. But while the 

present high scale of charges on both civil and military administration require to 

be cut down, an increase, and even a large in r~ase  of expenditure i~ necessary 

on objects intimately conrlected with the real we1l-being of the people-such as 

primary and technical education, sanitation and relief of agricultural illdebtc>dness. 

And if rttrenchment. will not produce the money required for the:::e objects, I 

for .one shall not shrink from advocating additional taxation for the purpose. 

Only the re~ ri es of retrenchment must prst be exhausted, before those of addi-

tional taxation are drawn apon. My Lord, we feel strongly that the present 

expenditure on the objects I have mentioned is most inadequatp, and unless the 

Goverroment are prepared to !'pend far larger sums in these directiolls, the dis-

content wInch we see un all sides at present will not in reality d!minish. 
This question iii to us a question of the most vital Importance, and it is only in the 
measure in wl>ich the Government deal with it t ~t they will have identified 

themdehes with our best interests." 

The Hon'ble MR. ANoREw said :-" My Lord, I have to express thegratifi-

.;ation of the Madras Government at the receipt of the Secretary of State's sanction 
to the scheme for the reconstitution of district and divisional charges, and at the 

promise made by t he f ve~nment of India to finance it, and I am glad to thank 
the Hon'ble Sir Guy Fleetwood Wilson for having made a provision of two 
lakhs of rupees for this purpose in'the Budget for the coming year. 

" But, my Lord, there is another matter at which I must express regret. The 
recent abolition of the post of Consulting EQginter  for Railways, which in the case 

or 1'viadras had been united ~  that of Secretary to Government in' the Railway 

Branch, had the effect of se"ering the connection of the Madras Government with 
the direct control of railways in ".he Presidency. In response, however, to the 

representations of the Madrils Government, the Government of India with the 
approval of the Secretary of State decided that as a temporary measure, for two 

years, the-Government Inspector then appointed should also be at the disposal of 

the Madras Government as Rairway Secretary. This period has expired. The . 
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Government of Madras feel the need for technicai advice close at hand, 

and they apprehend that by being deprived· of their ~ retar  in the Railway 
pepartment they will be unable to preserve their legitimate influence in railway 
matters or to safeguard the interests of the people. I' regret that the Secre-

tary of State has not complied with the 'representations of the Madras Govern-

ment that the temporary arrangements under' which the Government IllspeCtor 
i~s ~l~~ ~ l a  Secretary might be made permanent .. 

" My Lord, . last year I referred to the difficulty experienced by. District 

Boards in Madras in obtaining satisfactorjterms for' the construction and 
working of certain projected lines from the' South Indian Railway Company, 
and I ventured. to press for early and. satisfactory settlement of terms. 

1 mentioned one proposed railway about which negociations had been' pro-

ceeding for nearly three years. I regrer to say, my Lord, that satisfactory 

progress has tlot been made sin ~ in respect of this and. ather railway pro-
jects. I hope, my Lord, that it may be possible now to obtain satisf;,tctory terms 
from the South Indian Railway. Many District BOclrds in the Madras Presidency 
:have of late years' at the instance and with the encouragement of the Imperial and 

Local Governments raised large sums by local taxation with which to build rail-
wa}'s, and they are able to spend but little of this .noney; which -hep already 
accumulated to over 50 lakhs, owing to the difficulty they e erien~e  in .!>btaining 
reasonable terms from the South Indian Railway Company. I bave long been 

connected with District BC'ards and I know well how keenly interested some ~ them 
are in this matter, and one of them--Tanjore-won the warm a r~fiati n of Lord 
. Curzon for setting the example of local railway ente~i rise to all lndia. It will be 
most discouraging if district boards fail in their efforts io secure s~tisfa t r  terms 
from the South Indian Railway Company. Should they fail they will be forced,' I 
have no doubt, to the conviction that they will best serve ~ eir own interests by • 
constructing and working their own lines departmeptally or through some agency 
other than that of the South Indian Railway, . Should this happen the conse-
quences to· that Company may be '<lery seri ~s when it finds itself confronted by . 

. local lines affecting its own s ste~ and that, not. always perhaps, in an 
· advantageous manner. J 

'\ • 
" My Lord, a few weeks ago the n le r~ Rbbertson, in reply to a question 

· . . 
· put by an Hon'ble Member, stated that the Government of India have suggested 
: to the Secretary of State the indusion ofcertaiti' provisions in t ~ new contract 
;w'ith t ~ object of ensuring suitable tenns for Madras District' Board railways;: ' I. 

hope, my Lord, that the South Indian Railway ~ m an  will s~ the 'wjsdomof 
:. ", .  . 

. ., 
.J , . 
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agreeing to s ~  terms as may be consistent with the interests of the District 
Boards and· of the people whom they represent. 

i. ~stl  my Lord; I would urge the need for legislation to check the growth 

of fraudulent Provident Societies. By this I do not refer of course to Insurance 

Companies properly so called to which my ,Hon'ble friend Mr. Dadabhoy referred 

in the question.he put an hour ago and of which the Hon'ble Mr. Robertson 

spoke in his reply. I rather refer to those provident Societies which have been 

unhappily very common in the Madras Presidency for many years pa"t, and which 
are either organised swindles from the oi.ltset or, at best, lotteries of a most 
reprehensible character. Even when not worked with actual dishonesty by the 

Directors from the beginning, they are worked on such unsound principles that 
they are bound to coIl apse after a few years, and each coIl apse involves the ruin 

of numbers of. poor and ignorant people who have been deluded by the promises 

held out. 

rr I see t ~t my Hon'ble fripnd Mr. Subba Rao has in front of him an in-

teresting pamphlet on ~ e subject by Mr. Ramchandra Rao in which an account 

is ive~ of the history of some of these societies in the Northern Sircars. The 

rules are all IJl· .. cb the same., They are founded on a society founded in Calcutta 
some years ago which f'.nded iri the proser:ution of the leading members and 

ill the com·iction of certair. of them. rhe Hon'ble Mr. Robertson, in reply to 
Mr. Subha Rao th·s morning, referred to a discussion that took place about t~n 

years ag.J when it was decided that legi!:ilation was not needtd. My Lord, I do 

not intt:nd to speak of what Prvvident Societies may have done in other parts of 

InJia, but I can say that in the Madras l'residency the evils have assumed 

gigantic proportions and I think the time has cume for legislation. It may be that 
legislation is not necessary all at once over all India, but I think legislation· should 
be undertaken by this Council, and in any Act that might be passed power 

could be left to the Government of India to apply it from time to time to ~  

part:; of India :l!i {night seem" expedient. 

rr My Lord, I will not take up the tipIe of the Council by going into 

details of the nat r~ of the fr~ ~s committed by these societies, but I may say 
that it has over and over again:led to prosecutions for perjury and forgery and 
~ven murders in many Courts. 'fhe Hon'ble Mr. Subha Rao, in his question, 

.alluded to a recent judgment of lhe High Court in Madras. I may be permitted 
:to refer to a judgment of the Sessions Judge of Vizagapatam a few years ago. 

:The Judge's> rem,arks are of very general application. In that case a man who 

~ had takeiI out policies in the names of a number of old men and women 

\ 
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was tried and convicted of the murder of an old woman whose life be had 
insured, and whom he had made away with in orde,r to obtain. the bonus payable 
oil de'\th. Here perhaps I may say that· one of the great evils of, these 
societies i~ that t ~ . same conditions apply to every policy-holder, irrespective 
of age or· state of health. Although the rules lay great stress on the fact that 
the appiicant· should be a person of sound health, he is not obliged to 
produce· either a ertifi ~te of health or to undergo medical examination, ·and 
t ~  rules are'such that in almost every society it is to the pecuniary interest of 
a knavish nominee to get as his policy-holder an old person who is likely to live 
f 'fnotless than· four. nlonths after he takes out ·hispolicy by which time he 
will have fully qualified, .and and to see that the policy-holder dies as soon as 
possible after four months. . In his judgment the Judge observed-

, This crhne was lar ~l  the result of the temptation to gamble upon the lives of the 

old and feeble thrown in the accused's way ............... ,. ". These. so-called Insurance 

Companies constitute a grave danger to the public ....... It is probably not too much to 

say that hundreds of old men and women are now. mo:ing . nbout in the: district ip the 

midst of people who desire their early death ...... themselves being ignorant of this, have 

no idea who to e~are of! 

"My Lord, it has been suggested that the Indhn m anie~ Act, of J88·z 
should ~ amended so as to cover the case of these fraud,dent r vtde~t societies, 
but I do not imagine that that would be at all possible,and this,. I gather fron: 
his reply, is the opinion of the Hon'ble Mr. Robertson himself, for o!"dinarily 
Insurance Companies properly so called are meant for ed at~~ • and intelligent 
people who should be allowed full freedom of CO::ltract. But these Societie3 

almost invariably deal with the poorest and most ignorant classfs of the people .' 
who, not haying received the benefits of free primary education, are misled .' 
by the promises held out, and constantly fall a prey to the frauds practised." • 

The Hon'ble MR. N. SUBBA RAO said :.....:.."·My Lord, I may at the outset 
n ~ ~ .. la~  th- ~ l  .. 1.-Fl·n---- "',, __ 1. __ ........ 1.- 1 .. _:..t __ ..t -.. __ •. l. .. t-.  , 
VI lQ, ... U..& '"' I "'" U I.U\.. I au\.;\,0 ....... \....ULI\.ol uu "uw &""' ..... "' ... uuu ':'Lld.lg IILIUI waru 

budget . he has presented to the Council. This is the first year when after a 
succession of surpluses we are c.bnfronted with a deficit. It is well that our. 
financial position calls upon us, to examine oU';" resources aond expenditJre, for 
when our coffers are overflowing we are tempted to be generous and feel no . ..., 
necessity to be watchful. The Hon'ble the Finance Member disarms alI criticism 
by his candour in ~intin  to the steady growth iR our expenditure and in urging 
that the scale of public e endi~ re should be revised. One of the salient features 
in the d~et is the rapid increase under civilllnd military ar~es  ~r is increase 
. has been going on steadily, though under rules and re lati n~  du?, 'considered" 

.c.,.. • 
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and sanctioned from time to time, and unless ,a careful enquiry is instituted tinder 
difierent heads, it is not possible to reduce the scale of expenditure. I cannot 

pretend to deal with the whole question within the short time at my disposal, anJ 

I shall take up only the question of expenditure relating to the general adminis-

tration, especially the Indian and Provincial Civil Services, and show that there is 

need for enquiry and reform in that direction. 

II Before I do Sl), my Lord, I may be permitted on behalf of the Madras Pre-

sidency at this, the last meeting when Your Lordship presides over the Reformed 

Copncil, to express our deep gratitude to Your Excellency for the statesmanlike 

in~i l and wisdom shown by Your Lordship ill meeting an extremely difficult 

situation in the affairs of this country. For ne,'er during the last fifty years has 

India passed through such a crisis as the one out of which we are now emerging. 

I say emerging, because though the tension of the situation is much eased and 

the critical stage has passed, it cannot be said that we have yet reached the 

ave~ of contentment and peace. 

~  The situation which Your Lordship had to grapple with on assuming 

charge of your high office was indeed unprecedented. There was the legacy 

of deep :Jis.;ontent on the'part of the people due to various causes which Your 

Lordship was called ripon to deal with. The partition of Bengal, which is 

disturbing the finances of the country as it has disturbed the peaceful political 

evolution of a great people, was, after all, like the ugly boil on the face which 

simply pointed to the malady from which the patient was suffering. The root 

cause was the conviction created in the minds of the people by the policy of your 

illustrious predecessor that ~ e  had no hOIJe to rise from the inferior political 

status accorded to them in the administra~i n of the country. The 

Enlarged Legislath'e COuncils which were welcomed in 1892 had played out their 
part and proved ineffective in influencing the administration of the country to any 

appreciable extent. It became evident that the children of the soil had no part in 

guiding the machinery of the G ver~ment or·a free and effective voice in its 

deliberations, Japan's success drew pointed\f the attention of the people to 

, their iderior status,in their ownjountry. Under the circumstances inteIligent men 

pointed to the danger signals ~ead and pressed for reforms in the legislative 

and administrative machinery of t~ Government. But their voice was unheeded 

and it was considered that cfficie!lcy in administration connoted contentment and 

~a iness of the people. Such was the legacy left to \'.:cur Lordship and such 

the situation· Your Lordship had to face. How'Your Lordship early penetrated 

" behind the veil ana grasped the true position of affairs, how Your Lordship 
" 

• 
\ 
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adopted measures to meet the growing aspirations of the people and secure their 

goodwill and co-operation in the cause of peace :and order, are now matters at 

lfistory .. It is a misfortune that ~r Lordship's Governmerit had to adopt o'ne 
repressive measure after another to put down the exotic growth of anarchy in 

this land. 

II It is a matter of congratulation, however, that Your Lordship persevered 

in the path of reform in spite of numerous appeals from a powerful party in 

England and here that Repression and not Reform should take a predominant 

place in meeting the situation. The reformed Councils throu.ghout the country 
with all their defects mark a substantial advance in constitutional' reform and 
meet a pressing want. They present a problem to the people as to how to 
coalesce the divergent and conflicting elements in India and how to make them 

work for the welfare of the country with one mind towards a common goal. I 

hope that the experience gained from the working of the old Councils will not be 

lost in adapting the new Councils to the changing conditions of. the country. 
Already the experience gained of the present Council, I venture tb state, is not 

so full of good augury as \Vas hoped. It is becoming evident that no proposal 

can find favour with the . Council, unless the Government gives countenance 
to it. In his memorable speech, sketching the reform proposals'ljn December 
1908, Lord Morley, quoting His Honour Sir Edward' Baker,.said'trhat • "The 

great task was to adjust the machinery of the Government so that their Indian 
fellow-subjects might be allotted parts which a self-respecting 'people would fill. 

I am sure that with growing experience the legislative machit}c;ry will be so 
adjusted as to meet the wants and aspirations of the' people. But the machinery 

of the Government. is not only legislative but a~s  administrative, and 'it 

cannot be said to be adjusted to the needs of the situation, unless and until the 
administrative portion also is reformed. a," 

"  I shall now briefly state some facts to show that there is need for ad ~tin  

the administrative machinery of the (iovemment as well and for further enquiry in 

that direction. My Lord, nearly 40J years after t~e passing of the Statute of 1833 
and even after the Proclamation of 1858, capable ~ndians continued to be eJ' . .diIded 
from the higher offices of trust and res nsi ilit~ in the ad~inistrati n of their 
country. Accordingly the Statute of 1870 a~ passed by Parliament, by which 
power was taken to appoint Indians to places hith.erto held by the members of the 
Covenanted .Civil Service.under rules to be framed by the Governor General in 

Council and sanctioned by the Secretary of State in Council. These rule; 

were long in ~ mlln  and when they finally came in 1879,. one-sixth of the .• 
. . ' 
~ .I. 
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offices reserved to the Covenanted Civil Service was declared open to Indians of 

approved mCl;t and ability. Thew were not'two separate lists for those appointed 

wider the Statute and for the members of the Civil Service, and no stigma t)f 

inferiority was attached to thc former. But the system of recruitment was 

generally by nomination and not by open competition, and birth was considered to 

~e a better recommendation than ability. Naturally such a system failed to give 

satisfaction. Hence came the appointment of the Public Service Commission in 

1886 to devise a scheme which might reasonably be hoped to do 'full justice to 

the claims of the natives of India to higher and morc extensive employment in 

the public service. ' 

"The Commission formulated a scheme re mmel~din  that there should 

be two services-one called the Indian Civil Service, mainly European, recruited 

'in England under a system of open c(lmpetition, and the other the Provincial 

Civil Service, mainly Indian, recruited in different provinces, partly by open 

competition and partly by promotion from the Subordinate Service. It recom-

men~ed that 108 appointments reserved to the Indian Civil Service should be 

declared open to the r vin i~l Service. Among the offices so excluded from 
the listed appointments are a membership of the Board of Revenue in 

Madras, en~al and nite~ Provinces and a Financial Commissionership in 

Punjab, Ul1df"r Secret;tryships to the several Governments, one-third, of the 

District and Sessions Judgships, and so on. The Government of India 

accepted the re::ommendation about the establishment of the two services 

but reduced the places from 108 to about 90, and deClined to allolV some of the 

higher appointmp.nts, such as a membership of the Board of Revenue and some ,of 

t~e District Judgships, etc., to be excluded from the listed appointments. The 

Government finally directed that so far as the Provincial Service was concerned, 

the recruitment should ordinarily be by nomination and not by competition, and so 

it has m~ to be in all provinces except to a limitei extp.nt in tIle Punjab, as 

stated by the Government in its ans ~r to my question on the 23rd instant. I 

may in passing mention that most of the nd~an members of the Commission who 

joined in the report disowned it when they saw the final outcome of their labours. 

To cont.inue : the differentiation into two servi ~s has been extended to all the special 

departments, such.;ts Educ2.tir., Public Works, Pclice, ll~t ms  Survey, Fores:, 

'etc. Thus two services have bet;n created in all departments of the Pubhc 

Service, one superior, mainly European, and the other inferior, mainly Indian. 

Almost all the important appointments involving dire ~i n  initiative and supervision 

are kept in the hands of Europeans. The result is that only a~ t 7 per cent. of 

the appoi:Rtr"nents $:arrying a salar~ of over one, thousand rupees a month are in the 

.. 
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hands of Indians. Lord Curzon took great pains in puhlishing tabular statements 

with his famous Resolution of the 24th May 1904 to convince the public how 

la{gely and how liberally the Government had been utilizing indigenous agency 

in the admini~~rati n of the country. It is true, as is evident from these state-

ments, that a very large number, and 1 would sayan unduly large number, of 

offices in the lower rungs of the ladder are held by Indians. But as we go 

hlgher and higher up the administrative ladder, the Indian element pract1cally 

disappears. I submit that the 'principles enunciated by Lord Curzon strike at the 
very foundation's C?n which the ad~inistrati n of this country can be carried on 
with' honour to the English nation and with happiness to the people. 

• • 0 

II Never before, my Lord, in the long history of India was native talent 
divorced so largely from the ntr l1in~ centres of authority. But now, in spite 
of repeated pledges and . declaration s, we find, as a matter of fact, if I may 
say so, two practically water-tight compartments in the administration, 
one filled mainly by Europeans and the other mainly by Indians, and native 
talent has to find scope in the Native States to the limited extel,t they offer. . . 
Such a state of things, I submit, cannot last long. I need not refer here 
to the drain of experience and intelligence from the country caused by this . , 
system nor to its depressing effect on the manly growth of nati nal~ndivid alit  

I do not now propose to examine the rules framed in 'conqection with' ~iffe mt 
special departments which tend to keep back native int~l1i en e trom ;reaching 
the highest places therein. But I shall say this, that you cadnot expect a 
sensitive people with long historic civilization to rest contented with fuch a 
system, when they come to understand its true imyardness alJtl" significance. 
~ Lord Salisbury said :-

• 

'No system of government can be 'permanently safe where there is a feeling of. 
inferiority or mortification affecting the relations' of the governors ~~d governed: 

0, .. 

Ie We are grateful to Your Lordship and Lord Morley for your insight into 
the rea li~ies of the situation and fer the courage you have shown in making a 
hreach in what Lord Curzon was pleased to characterize as the I core and 
crown t of British autocracy ill this land. ~ appointment of the Hon'ble 
Mr. Sinha to· Yuur Lordship's Executive Council ha\; been hail;d with joy by all 
classes of people in this country. The receTlt appointments to the Executive 
Councils of Bombay and Madras, aR well as the ap'pointment of two. Indians to 
the Secrfltary of State's Council and an Indian to the Judicial Committee of. 
the Privy Council, have gone far to strengthen the feeling that Indians are 
regarded as ~  equal subjects' of His Majesty; the King in er~r  as the ,. 

• • 
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British. But unless, my Lord, these arc follqwed up by the adjustment of the 

s.ervices, the measures' adopted will not go a long way to meet the just aspir-

ations of the people. ' 

" The Public Service Commission in formulating its proposals point out 
'that the circulllslances of the country and the social condition of the population 
change with extraordinary rapidity, and absolute finality in any arrangt::ment oi 
the kind is not to be hoped for.' Your Lordship has noted, in your statesman-

like opening address on the 25th January last, how India has shared in the 
general awakening of the Eastern world and 'how important 1a~ses of the 
population are learning to realize their own pcsition, to estimate for tllemselves 
their own intellectual capacities, and to compare their claims for an equality of 
citizenship with those of a ruling race.' There is no doubt that there has been 

a rapid and marvellous change in the general outlook and aspirations of the 
people during the last few years. The time is come, if not long passed by, 

when it is necessary to examine the relationship of the services in the light 
of the altered conditions of the country and place them on a footing of equality, 
so that the members of the two services might feel that they are comra!1es 
animatrd by one single desire to administer the country for the welfare of its 

people. I·-.ould suggest, ,my Lord, that in any system that may be devised there 
should l-e stich an interchange between the two services that the members of 

both may have equal facilities and equal opportunities to rise to the top of the 

service, and that the badge of inferiority should not be attached to the Provincial 
Service· It is only when they are placed in a position of equality, that there 
can be real mutllal respect, and this will be a more potent cause for promoting 
uiendly relations between the two communities than all the social gatherings that 
may be conceived and all the palliatives suggested by t~e Decentralization 
Commission. I need' hJ.rdly mention that it is only when the Indian is respecled 
in his own country and by his Government that the Colonies would accord due 

respect to him. 

"  I submit, my Lord, that this reform is essential in the interests of economy 

as well. and it is a necessary complement of the scheme, of reform which Your 
Lordship has takt..'n in hand. (Half the troubles of the present situation are due to 

the dissatisfaction felt on account.of the privileged position which is secured to 
the Europeans 'and the inferior status accQrded to the Indians under the rules 
and regulations framed by the 'Government. I do not blame the mem bers of 

the disting,!ished Indian Civii Service. Their whale-hearted devotion to duty, 

their mal·kedabi11.ty, and their esprit de corps are worthy of adm.iration. We 

.. 
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are concerned here more with the, system and .' not with men, more 

with the safety and well-being of the Empire than with the interests and 

copvenience of individuals. My Lord, you may spread universal education 
throughout'the' country, as asked for by the Hon'ble Mr. Gokhale. You 

mavestablish a Central Technological Institute and Provincial Polytechnic 

Institutions in different provinces, as asked for by the Hon'ble Mr. Mudholkar. 

You ma,y stud the country with irrigation works, as asked for by the Hon'ble 

Mr. Dadabhoy. But all these and many more like these will not remO\'e dis-
content in the land, !!o long as theprt:sent differentiation continues. For if you 

touch the self-respect of a person, you touch th-lt which he yalues more than life 

itself. My Lord, I hive ventured to place this matter before Your Lordship, 
because I feel that on the proper solution of this question depends the harmoniuus 
evolution of Indian progress and the permanence of British rule in thi5 

country. 

U I am aware, my Lord, that this is a large question and has to be examined 

from several standpoints. What I submit, my [prd, is that t e~e are gvod 
grounds for looking into the matter at this juncture and readjusting the adminis-

trative machinery, and I trust that the question will receive due considention at 
the hands of Your Lordship's Government. 

, " 

// I shall now say a few words ~ t Provident Funds whicli are ~ in  so 
much mischief in the Presidency of Madras. I am glad that" the Hon'ble 
Mr. Andrew has given his warm support to the necessity for legislation to check 

the evil caused by these societies. The plan on wh}eh they ar~ started is very 

simple. A few people join together and call themselves directors. Subscriberr 
have to pay one rupee a year as well as an entrance fee frOm one to three 

rupees. Nearly ha.lf the amount collected each year is distributed among the • 
• • subscribers, who have no voice in the management of the concern. The 

directors receive generally about one-fourth of the amount of the subscriptions, 

and it is calculated that together with interest and lapsed policies, etc., the 
directors receive nearly two-thirds" of the amount paid by the subscribers. 
The bait placed before ignorant and l'oor people is that a lump sum of about 

R 100 or R200 would be paid at one time to tl~f nominee Oil the death 6f the 
subscriber. ' There is no limitation practically a~ to \he life that can be insured. 

The result is that old men and women are sought out and their lives are insured 
without their knowledge, and the nominees who arC) the real subscribers gamble 

on their lives. Of • course these Societies collapse after a few years and large. 
numbers of poor people are cheated and ruined.. Some of the ~ ietie~ had as 

many as ~en to.thirty thousand subscribers. The Hon'ble Mr. Andrew has drawn ." 

• ) 
J 

I  ' 

." . , 
• 
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the attention of the Council to the pamphlet.published by Mr. M. Ramachandra 

Rao, Chairman, Municipal Council, Ellore,' which gives a lucid account of this 

rnbvement. My Lord, I join with the Hon'ble Mr. Andrew in urging that 
legislation should be taken in hand as early as possible. At present the 

strong arm of the law is impotent to reach those that deal in these lotteries. 

The Hon'ble Mr. Justice Krishnaswami lyer, presiding at the first 

Co-operative Conference at Salem on the 19th instant, pointed out that it was 
very difficult to bring those dealing in such funds and enriching themselves at 
the expense of poor people within the reach of the Penal Code. I submit 
that it is necessary to undertake legislation in 'this matter not only to check 

the evil but also to extend the protection of the law' to 0071(1 fide 

Societies started for the mutual benefit of the members and encourage the 
growth of societies whose objects are similar to those of the Friendly Societies 

in the West. By bringing these societies within the purview of the law, a small 

fee for registering them might be levied, and I dare say the Hon'ble the Finance 

Member will not despise to receive from this source a small addition to the Ex-
chequer i ~  is badly in neefj of funds. 

"Before I resume my seat, I associate myself with my Hon'ble' colleagues 

in gidng expression to our sincere regret that Your Lordship's term of office is 
fast dra ~n  to a close a:nd pray that Your Lordship may be spared long for a 
career of ~reater usefulnpss in a higher sphere of activity in your native country. " 

The Hon'ble MAUNG BAH Too said :-" My Lord, I am much interested 
in the proposed establishment of a separate University for Burma. There is 
little reason to suppose that ~ system of· education applicable to Bengal' woufd 
also be suitablp. for Burr.la, or that a body of men who have a very small 
.knowledge of Burma and the Burmese would regulate satisfactorily the higher 

educational affairs or ,he province. In practice we have seen many unfortunate 
results. The Burmese undergo, much difficulty in having to come to Calcutta 

for certain practical examinations. I think it highly desirable that we should 
have a well equipped University in Rangoon tlnd that our young men should not 
need to go either to Calcutta or to n~ n for qualifications in law, medicine, 

en in~erin  or other profession§, The sooner we make a beginning, the better. 
Our people will be'moreeagerlto qualify themselves when  they see a chance 

of participating in the mana me~ of a University. 

"Until the last reduction of salt-tax in 1908, Burma had an advantage over 

other provinces in the rate of salt-duty. This was, I believe, supposed to be a 

set-off for the le"l"ly ot capitation.tax in Burma. Now, however, the capitation-

.. 
.. 

• 
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tax is still levied, and Burma is ata disadrantage. ~ am glad to hear that 

the local salt-industry is not to be taxed out of existence. J have heard it 

said that Burma contributes too little to the salt-revenue. But I see thc;t our 

10f millions of people paid nearly 19 lakhs of rupees. And if allowance is 
made 'for the movement of salt from adr~s  Bengal and Bombay to other 
Provinces and Native States, I think Burma will be shown to pay its full 

share of t11is revenue. If we cannot get any advantage again ill this taxation, 
we should like a set-off in a. greater share of the general revenues. And we 

look with 'jealousy at the relief promised to Madras ill the matter of village-
cesses. 

. 
tr The opium policy of Go':ernment has checked the nsmg generation of 

Burmans from acquiring the opium habit, but this policy, which has the 

3.pproval and sympat hy of the great majority of Burmans, leads both to 

diminIshed revenue and to increased expenditure. I do not think that the 
preventive and detective establishments can be reduced in the near future, and 

the charge for them ought to be accepted as part of the normal ejl:penditUI;.e of 
the Province. In {act there will be, as in other items of normal expenditure, 

an'increase from year to year, not large but reasonably prpportioned to the 
growth of population. ) .. 

.. I think that the administration of Ihe Post Officf:l in Bunna' oughf to 

be brought more into touch with the Burmese. The Department' is much 
too full of Indians at present. I shouid like to see:m officer of the Burma 

Commission made Postmaster General of Burma. He would. lI!;1derstand how 
to obtain and manage Burman assistants. I do' not wish to disparage Mr. 

Lalkaka, who worked hard to develope his e artme~t and accpmplished much 

useful work; but he and his predecessors and successors have al! laboured under. 

the great disadvantage' of knowing little of the country Arid the people. I may 
point out that little is seen of the Burman in an~ n  

II In the Telegraph Department, ~s in the case of the Post Office, I 
• 

want to urge the greater employment of the Burmest." 

The following are the observations of the ~ le RAJA P;'RTAB ~  

SINGH, which were, by the permission of THE PRikIDENT, taken as read:-
• 

, II My Lord. on the Financial Statement that has ~en laid before the Council 
I -'have the following observations to make. .. 
"It is distressing that in a year of compara.tive prosperity, 'Yhen tlie~ Govem-

mcnthas not. been called upon either to meet the expenses of a war or a (amine ~ 
"'J. , 

• 
• e' 
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or an epidemic, the country is face to face ~t  a deficIt and the Finance Minister 
has to resort to, however reluctantly, fresh"taxation of a people, • a large propor-
tiO'llI of whom, he himself admits, are poor, ail appreciable proportion very poor. 

II He has my fullest sympathies when be says towards the close of his speech 
'that no right-minded man can impose an additional taxation on India with a light 
heart.' His deficit Budget has, however, not much resemblance to an average 
deficit Budget. Here we have every item provided for, sometimes with the 
remark that it is not e e ~ed that the whole grant will be utilik.l during the year. 

"One of the largest of the spending departments is the Military Department. 
What have we then in this year oE deficit? The figures speak eloquently---' 

1 t ~  

19°11-19°9 
1909-1910 

1910'-/911 

Rs. 

28,87,25,310 

29,40.44,820 

28,84,96,500 

29.55,97,500 
•  _ J • 

II More money is to be spent on this head this year than was spent during any 
of the previous three years. 

" The rr.ost disquieting .feature of the new taxes is that they are not leVIed to 
mee~ mer~l  a J)assing ~mer en  The Hon'blethe Finance Minister announces 

his intenti<.n of • strengthe'ling the basis of our revenues,' which being put in plain 
language means tllat the taxes he has imposed are going to .stay and are not 
to be expected to 'be removed on the passing away of the present demand. 
This is not consoling to a lay inind in a year of general prosperity. What are 

we to expect in a less r s ~r s year? 

" As to the objects chosen for taxation, I am in full agreement with the 
Hon'ble the Finance Minister when he says that it is better to have • substantial 
dutieS on a few articles of comp:..rative luxury rather than interfere with all-round 
uniform rate upon a variety of less important articles,. many of which may be 
described as necessaries. • And. under this, r beg respectfully to congratulate the 
Hon'ble the Finance Minister on having chosan imported liquors and tobacco. But, 
my Lord, I have d?ubts as to tm: suitability of petroleum for such a purpose, and 
~~~~ I " 

• 
" As to how the duty Qn silver will affect the cotton trade my Hon'hle friend 

from BJmbay has already spoke"'n eloquently. On that aspect of the duty I do 
not wish to add anything mpre. But this duty on silver is likely to have effect on 
. prices in India also, and this is wha't I wish to point out to the Council. 

.. 

• 
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" ¥ y Lord, at present we have the good fortune of having a very good 
harvest j but in this country the price of agricultural products depends largely on 

the rains. How much the calculations of even. so exalted an individual as the 

Jiinance Minister depend on rain has been pointed out to us by the Hon'ble Sir 
Guy Fleetwood Wilson. But 'suppose there is not enough rain next year or the 

year after next, will the prices of agricultural products remain unaffected by the 
new tax under those conditions? I fear not. Mr. Montagu in the ~se of 

Commons might state' that the effect of enhanced duty on price had been extreme-

ly small. ~a  we not point out that the time giveQ to the observatiqn of the 

phenomenon had been very small also ~ Later on there may be a different tale 

to tell. My apprehension is all the greater as even this tax has been levied with 
an idea to 'strengthening the basis of our revenues.' 

"As t6 petroleum also, my Lord, I fear I am unable to agree ,,·ith 

the H on'ble the Finance Minister on looking upon it as . an article of 
r comparative luxurJ.' It has now become a necessity with the poorest .people, 
who purchase it in small quantities .. The vegetable oils that were formerly used' 

by the people have now becol!le too expensive for them owing to the great' rise 

in prices,' which is one of the most marked fe~ttires of the present day. A cheap 
and satisfactory illuminal't is one of the greatest comforts of life, speaially of a 

class who have no luxuries to boast of. This tax will tell heavily. upon them 
. J  . 

without, I fear, doing corresponding good to the Burma elil industry. On t'hese 
and other grounds I am told a tax on petroleum in the ·past had. beel{ rejected. 

Besides all this, my Lord, there is the general objection to indIrect ta e~  The 

~ e t has to pay a great deal more than the State re ei~es  And when 
this applies to a necessity of life like light used by the very poorest of the poor, 

its significance is really very great. At this stage of ihe proceedjngs it would be ./ 

useless to suggest other or. more durable objects of taxation, if taxation be 

necessary. But, my Lord, may I be ~rmitted to sugge!lt that in the framing of 
the Financial Statement the Government will -qe well advised to associate some 
0\ the representatives of the people i for, my Lord, the real burden' of the. 
taxation falls on us i and, in spite-of all the trained skill and knowledge that the 
officials can command it is but humlV' nature that they cannot realise the exact 
bearing of the evidence of a tax so well as tho!\l! who have really to '-Pay it. 
Your r~ i s regime will be'remembered always \as the reiime of reform, in 

spite of untoward circumstances and in the face of great diffi ~lties  But, 
my Lord, the people do not derive the full rr.el.sure of the beneficence of your 
intentions till they are taken more into the counsel of the Government than IS 

• 

.. 
implied by being a member of even this distinguished assemblage. 

• 

• 

• , 
• • 
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" Lastly, my Lord, I, wish to say a few words on the condition of the ,United 
Provinces and their relation to the Supreme Government. ' 

• 
, "From his place in the Council 'last year the Hon'ble Mr. Holms, speak:ng 

~ the Budget, pointed out thatthe' United Provinces had been 'starved in the 

past', and although the Supreme Government had been somewhat more liberal since 

then., compared withlhe large amount of revenue raised in the Provinces, the s a~e 

allottedwasnot adequate to meefthe'wants. One of the principal causes of the 

deficit this year had been the large sum of money given by the Supreme Govern-
'ment to the new provinces of Eastern Bengal and Assam. My Lord, I do not 
'grudge the sum allotted to the new. provinces. But I only wish to point out 'that, 

the United Prcivinces too have a claim on the generosity of the Government· 
For a long time the provinces had suffered greatly from plague and 
malaria. Famine had come in their wake last year. The deed of sanitation was 

very great. Sir John Hewett was alive to these needs and was doing all that 
could be done for the people. But his hands were tied up on all sides by the want 

of money. 

"Technical educa'.:ion, too, was greatly needed, and in this matter also the 

Lieutenwt-Governor was fully alive to the situation; but here too, his beneficent 

energies ~e~e crippled by the want of funds. 

" My Lord, this ~ist e first time in the i~t r  of India since the ~itis  con-
nection thati.hf" representatives of the people have been allowed to discul}s the 

Budget, so freely, and in the spirit in which the reform'has been initiated I have 
made' bold t.l present to the Government what appeared to me to be 'the short-

c,omings. 1 have ventured 'to suggest also a small matter of further reform which 
to me seemed imperative. But before resuming my seat I wish to nv~  to 
the Government the sense of gratitude of the Taluldars of Oudh I have the 
honor to represent for the gre:at concessions made by the reforms. Your name, 
my Lord, ~il  henceforth be Ii liked with those of Bentinck, .Lawrence and Ripon 

and be enshrined in the grateful hearts of the Indian people, for whom Your 
• Lordship has laboured so dauntlessly and so well." 
• 

The Hon'ble ZULFIKAR I>LJ KHAN said :-" My Lord, at 'the end of this 
~essi n it is onlv ~ r riatef to congratulate Your Excellency on the s es~f l 

working of the first year of this l'econstituted Council which Your ell~n s • 
political foresight has created. I do not think it is possible for human ingenuity 
to establish ideal ,conditions, but undp.r the existing circumstances no better 
method could be devised Ie> satisfy the aspiration of the educated Indians and to 
secure tlleir co-operation iii the administration of this country. . 
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"The offic.ial memberll have displayeq excellent ~ iiit in' accommodating 
themselves to the changed ~nvir nment  and 1 am sure that I am giving expression 

b t~~  anirn ~~  Qpihion of my colleagues. when I ~a  that we ~re all sensiMe 

f ~ re~~ e~ r~es  ~nd consideration inv'ariably displayed by them in their 
attitridcLtowatds non-official inemberfl. 

~  " ... -t ~ ~~~ ~~ ~ ~~~  " '... . '., . 

l ~ r v i e e of moving resolutions ha!t been frilly exercised, and those 
t~ i r ~ i r  arES i ~~f~~ ior ·:th"e· ntr ~ ha.ve· b'een accepted by Go\>ern-
m~t f t il m .. \tating ~ rdi~ it  al1d il lin n~ss • 

.. i ~~ ~ ~~ t ~ ~~ ~fr ~i •.. ~~iti  ~ ~at~ ~  ~~ .. Y.O!l!"l' . f ~el1l ~  for appoiriting. two 
IndIans to the 'Executrve Councils of their ExcellenCies the Governors of. Madras 
~nd Bombay . 

.. The different communities in India have reason to re]Olce over it, for I 
am sure they wm get their proportionate share of these hi'gh offices iri due 

course. 

" My Lord, I \lAg to be ~l1 ed to make a few-ohservations ih connection 
with the Budget, and although seYeral oe tile prominent features have already 
been thoroughly discussed yet enough' remains which calls for remaTks .... 1t is a: 

matter for: re re~ that the first Council should .havo imposed new) }=lxes on 
the p{)ople" and though. I am sure the Hon'bte the Finance' Member' could not 
avoid th"e exigency of meeting the deficit by fresh taxation, yet I think he 
could have spared the petroleum, which is. so commonly used by the pGor in 

this country, by taxing some other luXury such as sugar or &PlIDtry Ilq.uors. 
However i am sure that our ingenuous Finance e~er wili soon announce that 

i~ no longer sees the nece3sity of continuing taxes on slIch ne ess~es  as are in 
" ~ iise among 'the poor. . 

•• 
II My Lord, another point which claims attention is the ungenerous treat-

. ment of: the Pro\Tince to which I belong, l mhn the Punjab. It is not for 
me to enter into details, for the official members trom my Province will, I am • 
sure, fully explain the situation; but 1 cannot refrain from saying that in certain 

departments more. than half the reven~e is appropriated by the. Imperial Go¥ern-

~ent .. an~ less~ an ~a~f le,ft to the Punjllb; G ~ ~~erin t ~t t e r vin~e is 
not a rich' one, t.he Government of India couli be reasonably expected to treat 

the n ~  more generously than is actually done. Jhere are many reforms 
wbi\=h cannot be initiated for wa.nt of funds, and it\'iould be only fair if s me~ 

thirig' ~~re is left to t ~ r vin e to cope with the demand' for improvement· 

which is felt in all directions.. • • .  • 
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" My Lord, I must draw the attention of the Government of India to the 
recent enhancement oJ' railway fares over 'most of the Indian railways. The 

tendency all over the world is to reduce the railway fares, but in India these 

have gone up by large figures.' The sole justification is sought in the diminished 
railway receipts in recent year, 'but if this decreased income is still sufficient 

to ensure a decent percentage of profit on the capital outlay on the railway 

linesconoerned, surely there is no justification for the enhanced railway 
tariff. 

"While I am about this subject I may as well invite the attention of 
, the G ernme~t to the desirability' of river bridgc:s in the Punjab being 

thrown open to traffic free of charge. This concession has been made in 
the United Provinces and it is time it were extended to the Punjab also, 

particularly as some of the bridges there have already brought back a consi-
derable proportion of the money spent on the constructiun of these 'bridges. 

I think a beginning may be made with the Jumna Bridge at Delhi and the 

Ravi, Bridge cl,t Lahore. 

" My Lord, there is one more point which I would bring to the notice of 
the Government 'of India, and it is the necessity of increasing the emoluments, 
of the lolt'"-p-.. id clerks and s:milar Government servants in Government offices 
in the PLlnjab, especially the offices which are subordinate to the Government 
of India, such as the Irrig .. tion and Public Works Departments, Accountant 
General',s Department, R.;ilway and  Postal employes. 

" In view of the ellorm()t1s rise in prices in the Punjab it is essential that 
SVIllething should be done, for these men, 'who will greatly appreciate the 
beneficence of Government if their condition in service is improved." 

The Hon'ble MR. YUIN said :-" Like the Hon'ble Mr. Fenton I also 
desire to say a few words with :;eference to some remarks which fell from th e 
Hon'bie the Finance Member in the cc.urse of ,the speech in which he intro-

duced the Financial Statement on the 25th ~e r ar  last. When dealing o.n 

t ~t 9ccasion with the financiai position of t~e various provinces the Hon'ble 

Sir G\1y leet d~ Wilson gaye the Council to understand that the situation 
'of sorneof them-and among!ft those he included Bombay-was not altogether 

reassuring. He went on to add, "ith special reference to Bombay, that the 

~ istin~ substantial balances ~re being somewhat rapidly diminished, and he 
:Jttered a note of warning as to the care which would have to be exercised to 
Prevtnt tile 'scale of recurring expenditure from settling into permanent excess • • 
'. 0\ er the normal revenues. 

• • 
• 
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10 In respect of both these matters 1 desire to offer a brief explanation, 
and', first, as ' to the diminution of. balances. It is of course true that' for ,the 

Iear;1910-U the Government of Bombay have estimated~ eir expenditure a"t a. 
f re ~i ill inv~~ve the reduction of their balance from Rs. 76,84.000 to 

',,, ~ d~ ia1  that is,; by bearly 16 lakhf. 

~ ~~ I admit, is no inconsiderable sum, but in OJ'der td und'erstaad the 
f ~tr  oHliis teduttl6'n" on"' t ~ enera  ~ii  of" G ~ ~ri ent t~td~~li  with 

i ~di ~if ~la n es it is necessary to see what the situation W,as a few years ago, and 

, to compare it with the situation existing today . 
. ',. . .',.,;, ,':' ... \1(:":';', ;,,'.:.1 --.. i ~ t~  ,.:1":.: .. -'. •.•. ....... '(:. .  ' ... :. 

, .. ", ','" The baladce at'the beginning of 1905-06 was Rs. 76,73;000. The'balance' 

at the end of 1910-11 is' expected to be Rs. 60,87,000, so that in 6 years 
the net diminution will have amounted to Rs. 15,86,000 only, that is to say,' the 
ba,lance will have been reduced at the rate of not much more than :illakhs per 
an~~~ 'on the average. 

"In only one of the five years between .J905-06,and 1909'IObas therebe'en 
a really large draft on the balance. That a~ iii '1908-09, when ~t was reduced ' 
by 261akhs,of which it may be said roughly that half was: spent on pt>lice 
reforms ar.d half on education. In two of the years the balance w'"asdrawn 
onto a small extent. and'in two an addrtioD\I\'as ina~ to it: .' ,,0 , 

) a" 
Ii On the whole then, and especially looking to t!le fact t~at b 1905"06, 

the sum of 50 lakhs was given to m ~  for the express r~ se of expiridi-
ture on public works and other objects. provision for Which had fallen into 
'arrears owing to the famines; it will I think be a ree~ that t ~ G vernment of 
Bombay have made only a very moderate inroad on their balance. " 

. . . . . . 
~ ," Ii I inay idd"thaf'the e ~ i~~ balance',ai' the end of 1910-11 is more. 

than three times the minimum prescribed for the Provinel:!:O 

~ I ,come now to the Hon:ble the Finance Member's warning as to, the need 

for taking care that the scale of recurring expenditure should not be allofed to 
exceed the normal revenues. , Well, :II I have to say about this is' that the Govern-
,ment of Bombay ar~ already fully fllive to the necessity for aref~lness in this 
matter. It wil! be seen from the Budget,estimat.'t! for 1910;'1, that' the figures 
ofrecurring,experiditure 'haV'e beenrigorbusly kept'down to . the limit to which 

• the revenues are expected to attain, which means that all the money taken from 
the balance is to be  devoted entirely to meetiRg ~ar es of a non-recurring 
nature; . So much for t~e 'pastaltd the present. • 

II It remains for me only to take upon m s~l  the thankless role of the prophet, 
and to say a few words about the future. ." ,', 
- ~ -: ........ "'..; . .. ". . '-, ... ~ . 

~ ,_", • ~ ~ ~  ..... _ •• _ '., •••••• .J 

••••••• -4 •• :' ••• 
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" It would. be f li~  to ignore the e i~ten e of the tendency foreshadowed 
in. the . warning of the Finance Member, a tendency fraught with very grave signifi-

cance, which is asserting itself yearly with in rea~in  force, and which. it will ~e 

very difficult to hold in check much longer without running a serious risk 
of impairing the' efficiency of our administration. 

« I refer of course to the tendency for the growth of the demand for tresh 

but ne e~sar  'expen&'ture to outstrip the riatural expansion of the share of the 
ordinary revenues of the provinc'e which have been assigned to the Government 

of Bombay. 

" The total expenditure has risen from 525 lakhs in 1905-6 to 6Jq lakhs in 
1910-1 J, a rise of nearly 22 per cent. in 6 years, during which time the rt!venue 

(exclusive of the fixed allotment from the Government of India) has rist"n by 

about 18 per cent. Notwithstanding this very substantial increase \ve are still 

confronted with the immediate necessity for further additional expenditure. 

I will spare the Council the details, but I may say that furids are urgt:ntly 

re ~ired to i~ r ve the pay ahii: organization of the subordinate establishments 
in ~ t  the Revenue and the Judicial Department. Heavy expenditure has 

still to be incurred to complete the measures of reform ree ommended 

by the Pc.lice. Commission and thus 10 bring t.he Police up·to a state of fun 
efficiency, anu large 'su,ms are re i f~d for education, especially primar)' 

education, as well as in many other Departments. 

" There is but little hope in these days of diminishing receipts from opium 
and of fresh taxation that brther Imperial subventions will be m~de to Bombay, 

and it is most unlikely thlt there will be. a!ly such expansion of the share of the 

normal revenues assigned to us as will be in any way adequate to the new 

demands. 

" In these circumstances, if there is to be no revision of the terms of our 

settlement, one of two.things must happen. Either it will becotnenecessary to 

can a halt in the forward march of our admi~istrati n or we shall have to come 
to the Government of India for powers 'to acquire new sources of revenue by 

means of provincial and local tbation. . 
• 

"  I have very little doubt that the Hon'ble the Finance Mmber is already 

repeating to himself the go.d ~d adage about cutting one's coat according to one's 

,cloth, but it seems to me that in the life of the body politic, as in that of the human 

body, t e~re  comes a time when instead of endeavouring to cut your, c<?at according 

to the dimensions'of an .:>bviously ;ndersized piece of cloth it is t~e course of wisdom 
.. • 
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~nd ~ prudence,to request that you may be supplied with a larger piece-a piece 
, \' large enough indeed to allow of 'y6ur fashioning from it without difficulty ~ 

girment"()£the ,additional amplitude re~der~d necessary 'by the growth and 
, e a~~i n f  the body. ,The present however is not the time nor is this Council 

,-" " ~ ~er t ~ ~a e to enlarge upon the suggestion which, I have j u'st put forward. 
is s e~ti n raises .issues which' are ~ t  important and complex, and I will, ' 

,.,,' t er~ r~ n l de these few remarks by'saying only,that,oit is one, to which 
~lia~ little do'ubt it will, be 'found necessary in the not far distant future to 

de~ ~e very' se~i s nside~ati n  

';'\;:"""";··"""'Tli£tHon;ble'Mr.GATEs sai~ i_'i My Lotd, I <ttIi" sorry that it falls to my 
lot to address this Council on the Provincial assignment of l1~ma  I wish 
tbe circumstances were such as to render no speech frqm me necessary. I 
am conscious that the claims and grieyances of Burma are not interesting to a 
majority of the Hon'ble Members of this CUllncil. Still this is the 
place and t~is is the time which have been recognised as suitable f.or 
, representation of this kind; and perhaps, 'Hon'ble Members froLTl the Illore 
, ... ; .. fortunate provinces, may derive' some pleasure':om contemplating our misf r~ 

l ne~  After all they ha\'c some interest in our tale of woe. Our ltand is 
againstthem. Th"y were equipped in ~ e days i ef r~ I81 J with establishments. 
, roads',:ana' buildings when :ill the" Provinces' scrambled. for moriey 'trom .the 

mm~m bag. We were less fortunate in those days.. For nearly 40 years 
Arakan was a neglected division of the Province of Bengal. S, "far as Arakan 
is concerned we are able to sympathise with what has been 'described> today 
as t ~ B'enjamin of Provinces. Tenessarim also as ~n isolated a .diVision directly 

:'; ~ llnd ert e Government of India for ,a similar period of nearly 40 years. Pegu W28 
~ ~ an ~ er is lateddivisi ri for a period of ten years; " {ven after Ia62, when these 
~ .. , t re~ divisi ns were conaolidated as the Province of Lowe ... Burma, the voice of· 

the Province was feeble and its cries f!,"om acn;)ss the Bay of Bengal attracted 
.  ' little 'attention. Consequently Lower Burma e'btered into the system of 

Provihcial assignments in I 87 it~ a poor equipment. U ppet Burma was 
acquired in 1886 and in I ~ was brought under the system of Provincial 
assignments. At that time it was eeven worse equipped t ~n ,Lower Burma. 
Conaequently the United r ~in e of Burma has never' had a :firl.ir start ana, has 
., ,,: . \ . . ... 
now a great deal of lee way to make up. When we hear clam<?urs for grants 

. from the Central Exchequer for primary education, for sanitation and for 
technical education, we feel thai: Burma, with -its -increasing revenues, and 
with "Its present comparatively sniall l~ti n  is being asked to pay more· 
than ,its share. These old e:;tablished and. powerful province:; :wtth ,largQ 

. 
• ~ . 
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populations and· comparatively small n.:venues are trying to obtain from the 

Central Government grants for their amenities, after -being provided with 
their necessities. 

II Now, I have menlioned our had start as a ~s n why we should be treated 

with special favour, and I will mention two other reasons in support of the 

same argument. The first is the high yield of taxation in Burma, and the 
other is the high level of prices and wages obtaining in Burma. I find that 

the average yield of taxation per head in Burma was a little over Rs. 7 
-against less than one and a half rupees in Bengal and under Rs. 3 in Madras. 
That is for what are generally known as the principal heads of revenue i namely, 

land-revenue, stalr.ps, fon:sts, exci"e, income-tax and registration. Salt and 
~l st ms are not included for t:ither Burma or the other two provinces, because 
it is impossible to say how much of the revenue received at the Custom 

Houses of Calcutta and Madras is borne by the populations of .Bengal and the 
Madras Presidency. Then there are special taxes levied in Burma which are not 
levie'd in the ~t er Provinces, fcc instance, the capitation-tax and the tax on fisheries 

and the thathameda. The last mentioned tax is an income-tax levied on t ~ 

.smallest incomes and is paid by agriculturists also. We do not grumble unduly at 
, the high rate of taxation, bot we think it gives our Provi9ce a claim for a larger 
share of :':he yidd. . 

"Now I tum to the question of high prices. I have not time to develop 

the statement, but the fact of the high cost of living in Burma is' notorious and 
can be verified from any, volume of statistics. It was only yesterday that 
-I ;' was informed that ther,e would be a difference of about Rs. JOO a month 
,in the establishment of a European officer; between living in Burma 
'and living in Simh, and Calcutta combined. That perhaps wiII indicate 
to . the Council the high level of· wages and prices obtaining in Burma. Now 

it is not the higher 'officers .of Government who get, higher salaries in Burma. 
They get the same as the officers in BQIlgal, or in some cases they get less. 

Nor is it the officers of the Provincial ervi ~s who get higher salaries in Burma. 
, It is the' labourers, the menillls, the clerks and the members of the Upper and 

'Lower Subordinate Services w,l1o have to get higher rates. We have a great 
deal of lee-way to 'make up i8· establishments as well as in Public Works. 
Not long ago we had first ~ ass Magistrates and S1.lbdivisional Officers drawing 

as little as Rs. J 75 a month, and even now we employ officers of the Subordinate 
Civil Service on duties which in other Provinces are assigned to Deputy 

lle~t rs or Extra Assistant. Com1nissioners. 
• 
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.  " Now having established that Burma ought to be t~eated ~t  special favour, 
let me dem nstrat~ to the Council that it suffers the. reverse. The present Pro-
v~n ial Settlement was based on the Budget ,fig\lres' for 1906-0'7. ,But some of our 
estimates of revenue were ,raised on the ground that we had shewn a tendency to 
Under-estimi1te revenue; and some of our estim'ates  of expenditure were Jowered 
on the ,ground tbat we ~d shewn a ,desire to over-estimate expenditure j 
in ~ lilrti lart e ,grant. for ,Public ' Works' was cut down by over3s"Iakhs. 
The fact lsthat,we made strenuous efforts to please the Finance Department 
by' sanguine e,stimates of revenue) and we have been only too successful as the 
fi e~ .', supplied, by, Mr •. '. 'Meston :to ,the Decentraliiation Commission; 

shew. I will' give the' Council one in~tar e  The figure for stamps in the 
Budget of 1906-07 was 39t lakhs. That was raised in the Provincial Settle-
ment to 41 lakhs. We. received 40 lakhs 'in 1907-08. The figure a~ 38 
~ s for the next year and we expect to get 37 lakhs this year. For next 
year we estimate, 38 lakhs. Now the settlement estimated an increment of 
one and a half lakhs .a year. We have not got that j we h!ve not yet 
even reached the basis figure. restima~e f r land~reven e asa e ted  

but it was too sanguine, and in the two years 1907-08 and 1908-09 we bave 
received 15 lakhs less than W:'oS anticipated. The result in the t\'1oyears 
, ~  me~ti ned is that on, the revenue side we have' received .. 6 ,I,akhs'less 
than was anticipated, and we have reduced our ef end l r~ beJ'o\v 0 what ~ as 

anticipated by 7 lakhs. Now we knew that at the begintling of thff sett~ement our 
expenditure would exceed our income and we expected to reduce our opening 
balance of 62 lakhs; hut we ' did not anticipate this en rm ~  drop in revenue. 
When the Lieutenant-Governor discovered this drop:tJe, took im~~diate steps'to 
limit expenditure. ~ as not .able to avoid theexpendittire to which the r~vin e " 
'was:committed:iri 1 a ~ But the total-expenditure!of the r~vin e has· "been -, 
reduced from 465 lakhs in 1907-08 to 450 lakhs in t e llll ~nt year 19o9-i'0. 'We" • 
were blamed by the Hon'ble Finance Member Jor .. n~t postponing :certain ite~s f 

expenditure in 1909-10. These items have ~ een examined. ',It tildt~e too 
long to ,put before the Council' an explanation in res ~ t of each: of t e~  

but to most of them the Local Adp-tinistration has ,a' s ~ent ans~er  ' SQ,me :of 
these items we did postpone j in one case 'the verni i~i tf of 'India" d~~ ined . 
to: aIlow us tQ economise. But we value the',goodiiOpih,ion'of ~~ i m~ le ln~ii e 

Member j if we could obtain some of his b+essed sympathy, we mightaIso 

obtain some of his blessed cash. Therefore when, he contrasts our profligacy 
with the virtue of another Province we feel moved to protest and to ; explanation. 

Now the fact is, iny Lord, that the financial virtue of my Province is. of a 'very 
high order. In the years 1897 to 19M we:ac·Cunlulilted a ,'cl'c5re"C)f rupees:'and." 
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'Lord Curzon's· Government g1adly recognis.ed that the Lieutenant-Governor was 

not led into extravagance and rewarded hirri by a very much less favourable 
s~ttlement  for the next five years. When this financial crisis came Upon us 'We 

managed to close the year 1908-09 with a balance of ten lakhs and we -budgeted 

to dose the present year with five lakhs, but owing to sundry economies' we now 
expect to close with not less than 18 lakhs. 

" This is exclusive of any grant which may be ma 'e to the R angoon Port 
improvement scheme. Now the Province of Bengal, which received some 

sympathy and a good deal of cash from the Hon'ble Finance Member, closed 

the year 1968-09 with 8 lakhs; they· budgeted to close the current .Year 

with nothing and now expect to close with 7 lakhs and they are to receive 30 lakhs 
in addition from the Central Exchequer. I submit to this Council that Burma 

is a more virtuous Province than Bengal and that we ~ t to ~ave got 
both sympathy and cash. I suppose it is out of the question now that Burma 
should receive a grant. Of course a grant would be acceptable, but I quite agree 

with, what hfls been said tl:lat grants do not go to the root of the evil. What we 
want is a revision of our assignment; 93 out of 452 lakhs of our income in 1908-

09 were due to a fixed assignment; that means . that over one-fifth of our 
in ~e is fixed and the same of course cannot .be said of one-fifth of Qllr 
expenditu:e·. In t e~ rre nt year this condition is a little aggravated. TQe 

Central Government h"".s thrown back on the Province of Burma a charge 

for certain subsirlies. We have received Rs. 2,89,000 to cover them. This 
ar ~  rna. y increase; the fixed grant will not. 

" Now there are three 'main reasons why we sho·\Jld. obtain revision' of our 

·Provincial asdgnment. . The first is that we are worse off than. other 
Provinces; the second is that we meet expenditure Qf a kind which is not 
met by other Provinces, or not to a like extent; &nd the third is that the present 
system has grown by degrees .and without due ·deliberation. 

" Madras. which is a fortunate Provin8e, .. has ami'nus fixed assignment. and 

other rr vin ~s ~tarted their r~vin ia  settl&ments with fixed assignments .of 5/ 7 
and~  lakhs respectively. The fixed assignments have grown sin e ~~ t  

.grants for famine,' police, eduIOation and sanitation, but nowhere are,theYhnea('Qur 
proportion. • 

" Then we spend a ~nsidera le surri-58 lakhs-on inilitary police' 'which 
. relieves'th«; army and defends our frontier. Our land-revenue expenditure i~ 'bou'nd 

to iri rea~e rapidly. Weh:ive to give one rupee for every ten collected and we have 

• 

.. .. 
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to increase f rom time to time the number of reven e~s rve rs  'The Government 

dfIndia were asked to share this expenditure, but they said it was of an adminis-

·trative ·characier. Well, 24 lakhsout of 68 are of an administrative character. .. " . , 
.. 22 l!lkl;1s'are . spent-on direct collection, 9lakhs on survey and settlement; 14 

;]akhs·, .. t s leme~tar  survey and' land record services, which in our system 

are 'intimately' connected with the expansion of the revenue . 

.  " "u. The 'third ~int isthatthe system came about by degrees. The ri~inal 
.' "Y, figure :of." fixed assignment" in the first stage of the discussion was 65 lakhs. 

Then theestirnate of growing reve~ e dropped by ,8 lakhs and politica1. ~ en

·:ditureof is lakhs was handt'dover and there were some minor adjustments, and 
the result was that the "figure fixed was 90 lakhs. 1 t has grown a little since 
and now stands at 99 lakhs. We say that the circurnstances have changed"j that 
other Provinces, and particularly Madras, have got a revision of assignment, 

and we appeal to the Government of India for a revision of ours. My Gove1'l1-

ment quite understands the reluctance of the Hon'ble Finance ~m er 

to interEerewith arrangements concluded before his arrival, b!1t when ~ the 
• 

circumstances have changed, when it can be shewn that a state of affairs has . . 
'arisen which was never' contemplated, that the expenditure must grow fa!U:er than 

·the revenue, then I think it.. will be admitted that a case has been maile' out for 
a revision of assignment and we beg" that the Finance'} Mel}1ber will i~ US" S8me 
hope of a revision of the arrangements ir:t the early futuro." • 

J  , 

"'The HOll'ble MR. SACHCHIDANANDA SINHA said :_" My Lord, ~ il?" a 

matter of thankfulness-on the principle of being thanJdul even fOf.lilmall mercies-
that the Government modified their first proposals relating to the stam d tie~ 

. which, . if passed in their original form, would a~e seriouslf affected the -'1 

exchange brokers. But while grateful for this, it is to me a matter of extreme. • 
regret that the Government did oot see their way to ~ i1if  their proposals in 

regard to the levy of the imports on silver. arid petroleum. It may be. t ~t  in 
due course, the conditions brought about by the raising of the duty on silver 
may be able to adjust themselves, bur'it is certai.n that at present," "and perhaps 
for some years to come, it will advf¥'sely affect our cotton-industry. As for the 
enhanced duty on petroleum,'lndian opinion is well nigh un311imous, and.lit is 
!supported on this point by some'of the leading" orgcins "of" Anglo-Indian public 

opinion, that the rise in the cost of this iIlumlhant win necessarily hit hard' the 

poorest classes in the country i and with the great&!st deference to. the Hon'ble 
the Finance Member, I feel h<?und to demur to his inclusion of petroleum among • 

• 4 articles of comparative luxury,' which he vcr} properly r ~sed to. tax. It 
.' 
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is regrettable that the Government did not see eye to eye with the majority of 

the non-official me~ ers ofthe Council as to the desirability of enhancing the 

imp!'rt-duty on Sligar and levying an export-duty on jute, the principal staple of. 
East Bengal, to meet therequirements cif which province a portion of the additional 

taxation was alleged to have been necessary. ~ties on sugar and jute would have 

brought' in a substantial sum, and would have been much less unpopular than 

those on silver or petroleum. I earnestly hope that the Government -will take 
the'firstfavourable opportunity to remit the erihanced duty on petroleum. In 
connection with the new duties, we have learnt with considerable apprehension 

that efforts an~ being made by some members of the House of Commons to' induce 

the Secretary of State for India to f ~ e the hands of the In.diapGovernment 

to impose an excise-duty on Indian tobacco to countervail the import-duty. 
My Lord, I earnestly hope that Y Ollr Excellency's Government, will not yield 

to any pressure from the Home Government. The import-duty levied on 

tobacco is. ('m t'edly for revenue purposes and it is not at all of a protective 
character. It is bad enough, in all conscienc.e, that an excise-duty is imposed 

on he products of our cotton-mills, but an excise-duty on indigenous tobaccg 
would'be so indefensible that I elm not surprised to find that even some of the. 

n l l~dian papers have begun to enter emphatic protest against the suggestion. 

The Home Government has alr.·ady forced the Government of India to relin-
quish the 'Jpium-revenue ih order, as Lord Morl'ey is reported to have 

said, • to satisfy British ri ~te sness at the cost of In::lian reven~e '. I trust 
it' is not too r.luch to h?pe that no further pressure will be brought on Your 
Excellerir,y's Government to impose an excise-duty on our tobacco. 

"My Lord, I would ilke to say a few words on the question of r v~n al 

fin,ance,with refere!lceto .the remarks of the Hon'ble the Finance Member 
t~at  the fipances of the r vi~ es is a stibject which has recently caused no 
small embarrassment to t~e Government of India.' Sir Guy Fleetwood Wilson 

gave the Provincial G vernmen~s excellent advice when he asked them" to 
confine their expenditure within the limits of their resources'.' But this, 
though a consummation devoutly to be v.ished for, is not very easy for the 

Provincial Governments to attain, with all theiS efforts to meet with the wishes 

'of the Gcvernment of India, is expressed by the Finance Memb'er, when he 

asked them' to ve~ a l their. expenditure and to adapt it ~  their normal 

resources.' I shall be· very sorry -indeed, and would never forgive myself, were 

I to do any injustice to ~ considerate and sympathetic a Finance Member as 

the. Hon'ble Sir Guy i1~ n j but it seems to ·me-uniess I am greatly mistaken 
, -'-that the .bUm and substance of his appeal to the Provincial Governments comes 

, . 
• 
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to t i~  that t hey are to carryon the administration 'of their respective provinces, 
as ,best they can; with the (unds at the.ir di~ sal f n~s ~dmittedl ins ffi ient to· 
meet' t e ir r~ i l  needs and re'q;Jirements, ljIn<! the only ,result of ·whi(!h 

,¥ould be.indefinitelY postponing works or "p\lblic utility' and 'shelving measnres' 

of reforD} ~al la~ed  to benefit the people. In recent years, on more than· one 
asi n ~ t e view: that the Provincial Governments-some of' them at any 

~ate a~e  ~eri sl  handicapped' for. want of. adequate funds to cope with their 
re irem~~ts  has' been pressed 'in this. Council' by not 'only.' non-officfal but 
a1 i i ~lieve  by'some of the official members, and there is almost a con.census 
of opinion among,t ed ~ated Indians, that unless the Govt:rnment of India .\Vol,lld 
". ".. : ., .. ,"' . . , '.' .,-

1 l~~ t~ ~ ~ 1 qisposaL of the Provincial Governments more mane},," than -pVhat 
is' available to them at present, it would be impossible for the latter to carry 

oilt lUeasures urgently wailteu in the interest of the people committed to t~eir 
charge. And the Provincial Government which is perhaps most seriously 
handicapped for want of funds. is that of the United Provinces of Agra and 

Oudh. 

. "To my mind, my Lord, there is hardly a'luestion in i~  the people 
,are, m ~e deeply interested than in' that of provincial finan'ce, for larger funds . 

at the' disposal of the Local Governments mean' direct and tangible ene~t to 
. '" . u. .  '  . 

the people of the various prnvirices, whereas the c;urtfilmerit of expendituJ;"e by 
them-so keenly desired' by the H ou'ble the Finance ~em er ~ t ssi e  I 

.  . . . ~ 

fear" only at the cost of useful public works and benefitial schemes·pf reform.-, 
So long therefore as the Imperial Government w.ill cont!mi'e to cla,im the 
lion's share of the revenues raised by t4e Provincial Governments, there' 

is very.Iittie chance of improvement in the condigon of t ~ e le  and the 

ad~inistrati n of the ~ vin es can hardly ,make any satisfactory progrer.s .. 
. , ... '.. .' . '. ..::: 

, . The fabric of the Imperial Government is so costly and such large funds, ... 

are required, for, some of its spending departments ~ i t it has' all. al~ n  • 
had to appropriate to its own use the fruits of the improvements effected 
by the Provincial Governments, and some of the" members of this Council may 

remember the complaint of the late Sjr Alexander Mackenzie a i t t ~ Imperial, 
,Government's shearing the provincial sheep and leaving it shivering in the cold. -

" But apart from this aspect of the ~estt n  there is an t e~ t  wltich I 
may bespeak the attention. 'of the Council. .'tlfts is t e~ esti n t ~ want' 
of an unifcrm plan on which the present system of provincial settlements is 

based, Taking for this purpose the figures of the ~ar , 1 ~  as ,given in the 
• Finance and Revenpe Accounts of "the Government 01" India.' . for that-year-

• • 
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, the last for which the accounts are available-we find that the percentage of 

revel'lues appropriated by 'the Imperial Goyernment ranges frolll 30 per cent. 

in the Central Provinces and Derar to a"ver 44 per cent. in the United Pro-
vi~ es and over 45 ~r  cent. 'in' Madras.' In the above calculation.I 
a~e left out of consideration, the revenues derived from customs, salt, 

opium and tributes from Indian States, as, though the two former are nominally 

incluq,ed ,in the revenues collected in particular provinces, their weigllt falls 
over the' whole coubtry, while 'the two latter are not paid by the people. Leaving 
these four sources.of revenue out of consideration and confining ourselves to the 

major heads, we arrive at the following results :-

. 
Name or' Province. Total Revenue. Provincial share. Imperial share. 

Prrcelltage 
of Iroped,,1 
to Pl"Ovincial. 

----_. -----. 

Rs. Rs. Rs. 

Central Provill.ces and Berar 2,91.,89,432 2,°3,29,962 88,59,47° 30 

Bombay . ' ~  5,30,03,212 2,4 7,42,688 31.8 

Burma . . 6,37,62;°93 4,12,56,256 2,25,°5,837 35 

~r Pnvhces . 7,34,38,653 4,61,27,151 2,73,11,502 37 , . 
The Punjal) ~ 1  2,09,47,387 1,36,97,027 39 

Easter:l Bengal ana Assam • ,4,21,22,296 2,5°,54,1)38 1,7°,67,358 4°·5 

United Provincc.s . J . 9.00,4 I ,330 4,99,22,552 4,01,18,778 44·4, 

f;bdras . 9,92,58,265 5,38,19,662 4.54,38,603 45'S 
I 

" Out of a total rev'enue of nearly three crores in the Central Provinces and 
Derar the Imperial GovernmenJ: takes a little over 88 lakhs and a half, or 30 per 

Ce::t. of the whole, In Bombiiy, out of a total revenue of over 7i crores, the 
Imperial Government takes nearly 2t crores: or 3 1·8 per cent. of the whole. fn 

Burma, out of a total revenue of nearly ~ cwres, the Imperial Government takes 
just ~  little over 21 crores or 3'!iper cent. of the whole. In the Lower Provin-

ces, out of a total'revenue of.a little over 71 crores, the Imperial Government 
takes nearly 2-1 r r~s  or 37 peX-cent. of the whole. In the Punjab, out of a  • 

total revenue of nearly 3toCrores, the Imperial Government takes a little over 
1-1-crores or 39 per cel}t, of t ~ whole. In Eastern Bengal and Assam, out of 

a total revenue of nearly 4t crores, the m eri~l Government takes nearly If 
'. . 

• 

• \ '. 
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crores, or 40'5 per certt. of the whole. In the United Provinces, out of a total 

revenue of a little over 9 crares, the Imperial G vernm~nt takes a littl~ over 4 
crores or 44'4 per cent. of 'the whole. In adril~~ out of . a total revenueQf 

~e ilr  10 cror.es, the Imperial Government takes well over 4t crores or 45'5 
per cent. of the whoie .. 
.... , .... : '.",' .... '" . 

/I My Lord, the diversity' brought out by the above statement is too 
m ar~ed and though there might be good' reasons fddt; et~ I confess, tha't to 
'the il,verage person, the system seems to be more or less aI;bitrary .. I:trust I 
am not asking too 'much in expressing the hope that the Government of India 
. il ~e a~~ei  ~~e .. cQurse to sel'! their way to so adjust their financial relations 
. with the Provincial Governments as to leave them ~ t less than two-thirds of the 

revenues raised in the' province. At present only two of the provin.ces, 
namely, the Central Provinces and Berar and Bomha,y, have at their disposal 

two-thirds, or rather a little over two-thirds, of their revenues; all the other 
provinces are laid under contribution by the Imperial Government in a 
larger measure, the percentage I being the highest in case of the United 

: Provinces and Madras. If the Government of Inslia could only .'bring them-

selves to limit their demands to one-third of the revenues raised in the P{O-
vinces, it would mean a substantial relief to six of our larger provinces <!ond but 

a slight strain to the resources or the Central Provinces, and Bombay, which at 
present retain just a little over two-thirds. It will no douht' be s~id  £6at any 
such adjustment will materially cripple the resources Jf the Goverr.ment of 

India, but surely when the ProvinG:ial G ~ernments are being'cined upoJ). to 
practice retrenchment and economy, and to' mitigate future difficulties by 

e~aminin  the causes of the insidious growth of e~ ndit re ;I\r by sharply 
checking them '. it is not too mu.ch to exp'ect that t~e Govelllment of India' 

·::Willnat be content :with merely ff~rin  precepts to the Provincial· Governments 
but will ~et an example to them' by examining the C3115eS ~f the insidious • 
growth' of their own expeI1diture, which has been going up at an alarming rate 

during recent years' and the steady growth of ~li  the Finance ini~ter 

has' told us, he views 'with grave,. anxiety.' Retrenchment and economy 

might wdl begin with the Government of India, and an ounce of practice by the 

Imperial Government will be ct;rtainTy better th\n a ton of precepts to J the 

Proyincial (!,ovemments. It is .. not. necessary for .'me to de~l .here with the 
specific proposals to reduce the expenditur.e oJ. Govemmoot of India, as they 
. have been made from time to time, by Indian p.ublic men both in. and 

l tsi~et e Council, and they merit careful consideration at the hands of the 

Government. 
• .. _e 

.. 
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I, My Lord, the broad outlines 01 the economic cO!lditions of India art: 
such that he who runs may read. A very poor country-one of the poorest 

ill the world-has to sustain the fabric. of a very costly system of administration, 

the revenue and expenditure of 'which at best balance in average years, evt:n 

if~as i(l the forthc.oming ea~ n  additional taxation is necess',ITY in normal 
tiIPes to avoid. a deficit. The incidence of taxation-relative to the tax-

pll-rirg ~a a it  of t ~ ~ le is at a high level, and which cannot be en-
~n ed except ~  inflicting upon them some kind of privation of even the 
necessaries of life-as in the case, for instance, of the enhanced duty on 

petroleum. .of the revenues raised, comparatively speaking, a much smaller 
sum than is absolutely necessary is left at the disposal of the Provincial G~v  

ernments for expenditure on such works of public utility and beneficent measures 
as are indispensable for raising the material and moral condition of the people i 

while by far tIle larger proportion of the revenues is spent on the army, which 

alone absorbs more than the t t~l .land-revenues, and on other departments. 
At the same time, we are face to face with diminishing returns in the opium-
revtimie an<;l threatened, in course of time, with its disappearance. Though much 

is ~ard f the recuperative ~ ers of India, it is difficult to contemplate with· 
equanimity the present financial position of the country, specially in view of the 
threatened "extinction of the opium-revenue. 'Vith the new imposts recently 
levied, we. ~ve reache,d t ~ farthest limite; of taxation, while our growing require-
ments, specially for eduration and sanitation, will make a heavier demand in future 
on the Finance Minister's resources. These broad facts of our economic situation 
have got to be grappled with in such a way as will redound to the prosperity of 
the e~ le  widJOut" a sacrific'! of efficiency in administration. I have no. doubt 
. that Your Excellency's Government, which has done much for the progress of the 

Inamn people, will not fail to devise schemes which will meet with the requirements 
,of the situation. In the meantime; I earnestly hope that the (iovernment will 
devote a substantial portion of the surpluses to two such beneficent objects as 

.education and sapitation, which' are the crying ,needs of the country. Such a 

response on the paR: of Your Excellency's G ve~mnent to the appeals of the 

Indian members of this Council, who have pressed the Government to be generous 
.in.expenditure under these two heads, will not only evoke their gratitude but of the 

educated Indian ~mm nit  t r~ t the Empire." . . 
The Hon'ble StR ~ DoAVID said :-" My Lord, I rise to say a few 

words regarding'the charcu:teristics of the Budget for the year 1910-11. 
. . 

II As a merchant the taxations embodied in the Budget suggest to .me the 

term ' li ~ chow' or peddling. -It will, I think, produce the minimum of revenue 
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with the maximum of disturbance, and anxiety ,in a number of directions." 
If there was any real necessity for enhancp.d taxation, it would, I think, have been 

much better to increase the import-duties" generally, by say I per cent., which 
w&uld, I see, yield something like Rs. 1'4 r n~s  ~ 

t est~~ d t  as modified will bdng in a small revenue, ~nd I wish 
Government had seen their way to omit it entirely. The revenue to be derived 
ft'piri'it'wiI1;' I thinK, be found" to be fa.r from "commensurate with "the "annoyance 

~~sed  If, in the place of this duty, Government would make compulsory the" 
registration of transfers of shares, the effect would be not only to acquire a sub-
stantialsum in "revenue without friction," but to institute"a system greatly neglect- . 
~d in several parts of India. 

" The silver-duty has awakened serious anxiety about India's trade with "the 

silver-using countries. 

"The tobacco-duty I admit was justifiable, but I see it has evoked a 
singularly unfortunate suggestion as coming from England-that ~f an excise-
• duty upon Indian tobacco. I e:lrnestly hope that"leans will be Mund to c!lose 
at once the discussion of a project that is sinister both in nature and origin ind, 
as I believe, quite impracticable in maintaining a staff capable ofcolleciirig the 

excise. •  J .. :, 
J "J • 

• ,  I must advert again to the silver-duty, not with t ~e intenti ~ of-. repeating" 
what I said on a previous occasion but because it seems to me >important to nail 

". to the counter one or two arguments that" are fallacious to a dangerous .degree. 
One of these is the contention that the large extent ~f India's ·unports of silver" 
proves that the business is very profitable. I assert, on the contrary, that ids 
r~dset  t een~rm~ s volume of India's imports of silver tl1at satisfies "the 
market and keeps profit on a single operation at a m ~ate leve!. This is in· 
a«cordance not only with theory but with practice. The price of silver is ruled 
by the London and,New York markets, "and its price in India follows the t ~me 

rates closely. I see that it has been.stated that the effect of the enhancement of 
this duty in the world's ri~e of silver must be small." I do not know on'what 
" figures the estimate was based.  , I ~nd however. that the world's r d ~i n  of 
silver is some 174,000,000 ounces on the average of the 5 years ending 1908-°9, 
and that in the same years India imported n~arltr 1~  omices per annum or 
about 58"per cent. of the total. It seems clear that if, as is argued, the effect uf 
enhanced duty is to raise the value of  silver as ae st~re of value, eXistent" silver 
hoards must appreciate and f rt ~r hoarding be for ~ time dis r~ ~d  By my 

• o 
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reckoning, India should under such conditions only take about 5 I per cent. of 

, the world's silver instead ~f S8 per cent. i make no prognostication as to the 
d~ line likely to appear in. the world's price, but, I do not doubt, the decline will 
be sufficient to be felt in our trade with the silver-using countries. 

CI I do not r ~e to recapitulate the burdens under, which the Indian 

cotton-industry is suffering at this time. but I am sorry that there was 

not·an'the Government side a more frank admission of the reality of the 

fresh burden to be imposed by the new silver-duty on the trade with the 

FUIther ~st  It may be worth while to give one or two figures that show 

how that important branch of the trade is already being impaired. It should 

be borne in mind that formerly Japan was amongst one of our best customers. 

and in 1 ~  she took from us more than 23 million pounds. of yarn. Now 

she takes none, but takes instead, large quantities of raw cotton, thereby raising 

the price of our raw material while lowering the price of our finished products 

in the, Chinese market. The largt::st quantity of raw cotton shipped to Japan 

in a single year was 2,526,200 ,cwts. in J901-02. But in the eleven months 

of· the cun'ent year '909-10 no less than 2,873,400 cwts. have been shipped. 
In the face of these fa.cts and of the increasing activity and efficiency in' the 

Chine"e spinning-industry it is vain to pretend that India's trade with the 

Further ~st is in a positil>n to stand any 'superfluous handicap whatsoever, and 
I foreree injury to' India's cotton-industry from duties that have now been 

imposec!. 

',' My practical knowledge of the opium trade may perhaps be accepted 

as atoning ill some meaoure for the fact that I am personally interested in'it . 

. It may perhaps be ·useless at this time to suggest a doubt as to the expe'diency 

of ,the abolitioll of this trade at the expense of the Indian tax-payer who will 

before long have to make good a lost opium-revenue of five or six crort's 
of rupees annually, while the balance of trade will be weakened by a shrink-

age of some ten crores in Illllia's export. 

"  I have already asserted that the e!timated price of Rs. 1,750. per chest 

for next year is too low. The first saJe in the new financial year takes place 

in ~  week. 1 prophesy that ,twill bring in about Rupees thirty laks in excess oE 

, the estimate fo; that montll. At the end of the year, jf no change be made in the 

programme, there will be an ext:es!l on this account amounting to not less than. 

31-crores. This is mere shan double the Budget deficit, and I hope that this 
excess will not be .presented to [us as a windfall of an entirely unexpected kind 

. and be cKpemled in the manner commonly associated with windfalls • 
.J ~ • • 
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, " It is a e t~d that China has greatly restricted, poppy cultivation. 'But 
China is notoriously 'going through a process of awakening which demands 
.m.oney;Opium ,cultivation is a possible source of' revenue. Is it certain 
. t 1ta.t all Chinese. Finance Ministers will be 'able to resist temptation? We know 
that jt is Qot jand if one should fall, what will he the res ~t  India will have, 
sa ~rifi ed a hlrg'e rI!venue, ' China will enjoy it In her place. 'And the position 
.Qf .. t ~ .. : 1 ~t ~ ~l  i~ ~ l  a~ st il1 beas.i:l..! r~ ~ lt  For this reason I 
lir ~ t at ~nder ~n  further i~ternati nal agreement that Dny be n 1~ded the 
~~~ti l ed ~ stinen e of India from e~ a in  in the opium trade should be made 

"Cbtitirigent dnthe perpettiar'abstinence of.China. This will not only l!ecureto 
, ... ~ ~  . • ,.' '·.\l.-.l.;'f·.:· ..... ~t  t ~ ~ .. :.: . ~  :,' \ .. "  .  . ." '.,' . 

India the rigHt to 'protect herself'in the' event of a backsliding"on the part of 
Chi na, but it will pretty nearly ensure the furtherance of those philanthropic aims 
for which we. have to pay so dearly. 

" Turning to the question 'of the Gold Stanrlard Reserve, the Hon'hle the 

Finance Minister in his speech of the 25th February 1910 said;-
I The whole of our coinage profits without reservation will be paid .into the Gold 

Standard Reserye until such time as thp. gold held by U!\t in that eserv~ and in' the 

Paper Currency Reserve combined, reaches the figure of £25 millions sterling.' • 

. ~ 

(I) When referring to the 'gold held by us' does Government m~an 

'onlY" gold coin and bullion.' or \ gold securities and gpio t:oin :Jt)d 
. a 0' 

'bullion '? Q  • 

) .J: 

(2) For fixing the limit, if any, up to which profits on.c<,inage must be 
crediteq to the Gold Standard Reserve, I deprecate the,' com-

inati ~ of the Gold Standard Reservt'., with the i!aper Currency 
~s~r e or with .any other Reserve. J 

... .. . , ,- ' _. . . , 

1'1 Gold .in the,Geld Standard Reserve is the true Reserve, whereas ,golq ;n 

>the Paper Currency Reserve resembles rather working t!apital, as partof the 

~ rit  for currency notes in circulation. •  \ 

/I Suppose at a given date G ve ~ment decided to give an order to buy silver 

'and coin'rupees, 
• 

II Suppose at that date'the ,gold ,in the _Gotd Sta,nda,rdReserve and' ~ l~ er 
Currenc{R'eserve together exceeded £25 niilliWlS:" 

, . 
~ nder the 'new scheme the :prbfit on t.he coiliage·of the said rupees .need 

not be credited ,to the Gold Standard Reserve,no matter how l~r e a proportion· 

of the said.£ 25 millions be held in the Paper Cljrrency Reserve.. •  • 
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~ ~se the proportion to be£IS miJ,lions in the Gold Standard Reserve, 
£10 mIllions in the Paper Currency Reserve: 
-, 

eI ~sin  also that the year f ll ~in  the sa"id order for coinage \\"ere a had 
one, it mightconceiveably happen that the £10 m,ilIions of gold would leave 

the Paper Currency Reserve and the total gold would thus be reduceed to £ 15 
millio,ns. 

" And if the next year were good and the gold came back again Govern-
ment ~i t again give an rd~r for. coinage. the profit on which would not be 

credited to the Gold Standard Reserve. 

"Thus it miE?:ht happen over a series of cycles of good and bad, years that no 
further a ldi~i ns from ina~e piofitl> were madt: to the Gold Standard Reserve, 

which would remain at £ 15 millions, in spite of Government's increased liabi-
lity in rtspect to the fresh rupees coined during that period. 

• 
"Therefore in that case the true reserve would be in my opinion only £15 

millions, not'£25 millions, wnereas £25 millions appear to be none too much 
as Co minimum true reserve. 

II Consequently I thi'lk the limit, if any, should be fixed only for the gold 
in the Goid Standard Reserve, quite irrespective of the gold in Paper Gurrency 
Reserve C'r in any other Reserve." 

1 ~e Hon'ble MR. MESTON said:-" I wish to say a few words about our 

Currency policy, more e.specjally with reference to the Gold Standard ~serve  

I, am grateful to the Hon'ble Sir Sassoon J?avid for giving me an opening on the 

subject, for· ~ er ise  it' would have been difficult to break the traditibnal' 

practice by which Government makes its statement of, Currency progress once 
a year and then stands to be shot at for the rest of the twelve months. But the 

firing this year has been particalarly 'active, ·the aim has generally been indifferent, 

but all sorts of bullets have been used,-not always in accord with the Geneva 

Convention! I have collected a few specimens which may interest the Council. 

To our old and valued critic, Mr. Webb ~ Karachi, I need only refer very 
, brieflj. He hits ~ard  and he ~nerall  hits fairly, but his recent catalogue of our 
q deadly sins in currency w:fs a volley that went, in my humble judgment, a 
little 'wide 'Of t1.Ie l~ar  Ther: i:, however, a much more inveterate sniper, .• 
Mr. Moreton Frewen. Tn a, long series of attacks which he h'!-s scattered over 
.the Press of three nt~nents  he has accused our Currency policy, among other, 

gentle arts; of tile following :-abolishing the e al ~ e  famines, dr ~ enness  



bUDGET.' 

[MI'. Meston.] ~  MARCH 1 1 ~  

thieving, andwhoiesale: man~la ter  to which he, or one of his disciples, has 
,thrown in the' unrest in India, bombs and 'the de rtati ~s  Thus Mr. Moreton 

r ~~  fresh from the.Far :West. It would· ~e very wrong and mischievous ~ll 

this; if it. were. not so ludicrous; so laughably overdone. The Hon'ble Sir Sassoon 
ais ~~ rii~~ fr m t e~ ~~t tit  he hasdea,lt' with us very tenderly to-day. 
~ ~ ~ •• ~  • .lo: .• ~  .H "';'.:" '_I' ":":'" :',:' • 

" , ~ ~ ~~~~ ~ ~ ~~ ~~~~ ~~l ~ r~~e ~ l~ ~ ~~~l riti~s gene.raUy r~e is the,ocom-
~ ~ ~~tt~  ~~e n t ~~~~ ~ tlrsteadfast inoqr .Currency policy and t~at we allow 
.. ~ mr ~  ~es~ rve  which IS the backbone of our Currency, to be marupulated too 
··largelY in the interest of the London' market. In developing their ind\ctment, they 

1~r ~ ress n 'tilr& 'maincQuhts :.:.:.. . .' . 

(I) that our Reserve is not big enough, , 

(2) that .it is not held in India, and 

.. (3) that it is not held in solid gold. 

•  .  . II I s ~ld l.ike to say a Je'!VI Viords ·on t es~ cha.rges:· I will'try to show 
. ) that there is another side to each of these questions, a side of which we never seem 

to hear very much, and then I shall le~ve it to tbe' Council ~  form i ~ri~ ~ n 
ju,ggrnent on the in~ ~t issue •. 

. . ~  

" 6n the first charge, we are told that the Rellerve sqohld be aH;w:d' to Wow 
" to a much more imposing figure than any that has yet be"en' named. The 

Hon'ble Finance Member explained in his "Speech introducing tile Financial, "State-

ment that we mean to accumulate gold up to 25 JIlillio)1s befotE:-we divert any 
of· our coinage. profits to other purposes. Our ditics say that 25 millions 

~ ~~ l~di~~tes~ an.altogether .. imperfect recognition of ·our-liabilities. • Well, does it"? . .. 
. '_. hi -theory, we ought to accumulate gold enough to ensure the convertibility of. 
all the rupees in circula,tion. How much that would t;, is'difficult to say-
t a l a t~ 160 millions i a much higher fiogure if we include hoardings 
and rupees which are in other ways' out of ir la~i n  Any how we· may take 

the figure' as somewhere. , between 150 and, 200 millions sterling i and of 

course that figure. has only got-to ~named  to show . how . much room (> 

there is for differ~n e of opinion as to the exah a~ nt tbat we shoula. put 
into our' Reserve. " As a 'matter of ra ii ~ . vlek:now .' t.hat no substantial 
fraction ot the total circulated is ever likely to be called upon .• Rupees 'are 

not like ~ t  . notes: you cannot conceive everYol1lpl!e being collected .in haste, 
. as" pebple collect their not.es for' a run on a bank,. and hurried off to our. 

Currency centres' to be exchanged for' gold., The whole life. ()f t ~ n~r  

"\' ..... ",. 
. -, -, • ~~ r~  • 

•.• ~  ••.• ! •• : ... ~ ~~ .... ~  , .. : ... l'.-r""" ,  _ .... ~ .;. .... : .. .,. .•• , .. ~ •. -._ : ..... ,' _,_ . 

•  " .. ··a.', .. ·· ... ~ 
.' I .. " ~ " ". 
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would be paratY.ied. I need not labour the point. But I. go further and say 
we could hardly conceive any substantial part of the circulation suddenly being 

thrown upon our hands. .There is a natural limit to the possible drain on our 

gold. Everything which tends' to contract the circulation also tends to ma ~  

further· ntra ti~n more difficult Discount rates are affected, prices of imports 

rise, imports are checked and exports encouraged, and so more Currency is wanted 

a ain~and  equilibrium is grad,ually restored. 1£ we can weather this p.ocess 
with our Reserve, then our. Reserve is strong enough for practical purposes. In 
1907-8 we found 8 millions enough ~  keep our system afloat. The test was 
not so severe as can be easily imagined, but if we build up 25 millions, and if the 
Secretary' of State covenants-as he has done-to make the whole of it readily 

available at need, and if he is prepared, .should the worst come to the worst-as 
I have every hope he would be -to supplement our Reserve, if needed. by gold 
borrowings-then I would ask the Council if they see much wrong with the 
25 million standard, not in theory but as a working business propO!lition. . 

" But in the second place, we are asked, why not hold ollr Reserves in 
India? Every sovereign thft we now hold in London should be realized 
and shipped out here, to be kept in our currency vaults in Calcutta. Well, Sir ~ 
I havel1sed every endeavour to get at the foundation of this belief. I have 
discussed with all sorts anC: conllitions of men and I have had to come to the 

" "", ." , 
condusil'n that it is f ~  largely s !nti mental. It would be very wrong to decry 
. sentiment. Even in t ~ money market, sentiment exercises a great deal lUore 
infiueD.ce than v.e often imagine. But I do not think it carries us through this 
problem. The gold, say our critics, belongs to India, and we should have it In 
our own land. Its mere reisen~e would give people a confidence in the redlity of 
ollr Gold Standard which l'!0 amount of published accounts can give, and we 
could always stop a siump iIi exchange by opening our vaults and pouring out 
~ r gold • 

• ~ N:>w, the other side to this question is this. We do keep a supply of gold 
. .3 

in India-nearly 6 millions today-and we are ready to hand it out in support 
of exchange when the people are en in~  willing to take it into circulation as 
a substitute for sil\'er. But when a slump in exchange threateris, a~ is really 

, want,:d is gold for export jand iIlStead of giving the trade gold in Calcutta which they 
will have all the d·ouble, e ~nse and dela y of shipping to' London, is it not much 
easier and in' every ·way more ~ ~sfa t r  to give them an order on the Bank 
.of England, whe-re they wLll find the gold already exported for them, ready .for • 
immediate use at the centre wnere it is wanted and where a fall in exchange C{ln 
~  . .. -

be most effectively co lli-.tered. That 'is what we arrange, and I think the 
'practical' n~ide at nsfar outwe1gh the sentimental. 

• 
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" Thirdly-and this is the, chiel ~ ti ati n against us-the ;Reserve should 

. ~e  ~e t insol,idgold, a~d not invested. ',Its investment, We are assured,is simply 
i d~ i e ~ ra~i f  tht:City, who make' a conV:f1'iienceof, 'our gold ~nd d r~v  

liidia's int~f sts to the ~all  Time is too short to give you the other ,side, of 
." .. ,: ... ; ," .. \",. .." \ 

l ~ ~f ~ ii t as I should like. But I \yould ,only ask you ~  ,remember this. 
t is ~if ~ nd il that we raise 'practically all our loans for our railways and our 

~ ~~ l~ ~ti f ~~  ~ ~ ~~ ~ il ~r ~m~ ~e ri tn ~ia ~~f r i t~e f ~ds i ll 
i t~ ~~~~~~ f t~t ir development, nd id~ the cle,aring s~ f bur trade with, 
t i ~~ld  e~av~ri  wish to feed the speculator in Throg.morto·n Street, but we 
, m~st allt e~r if ll ~ when there is, ~m  .danger ofdi'stllrbing the chiefg.old market 

itit ~ l  r~ rifeat i r exaggei'af'j'ng':arii'gold st'ringencywhich will-react 
on Indian finance as surely as the day iollows the night. I do not think that any 
one will question the skill with which the Secretary of State and. his advisers have 
handled our sterling loans and all the complicated problems of our remittances 
between England and India. I submit that we should give them credit for equal 

skill, and for an equally ,vigilant watch over India's interests, in their custody 
; of our Gold Reserves. I must now ,end: We have passed. tJ'lrough Illany 
., a~ es ill Currency policy and made not li few mistakes. But the broa!i lines 
of our actioa and our, objects are clearaud unmistakeable, and there Jas teen 

nc> great or, fundamental sacrifice of consistency, in progress t ar~s ~ r ideal. 
Since' the. Fowler Commission that progress has 'been; real ,and, unhrQRul;, ,Then: 
is still one great step forw,,l rd before :the ideal can, be rea li~d  I "!'l, ~ hay,c, 
linked Iadia with the gold countries of the world, we have ,reached a ,g()ld 

exchange standard, which, we are steadily developing, and im r v ~  

The-next and ·final step is ,a true gold ~ currency.). "'That, I have 

e ~t  hope, will come in tin:te, but :we cannot force·l it .. The backwardness 9f 
. ", . . . .  . . '.' ... .. . .' . 

·;,,·our banklOg. arr:angements, the ,habIts and SUspICIOn!\ of.the e ~le  t~~  f~  

,. ~f ~ erati n all stand in the way. But the final ,step ~ 'fill e eiitli~  

country is ripe for it. I trust that will not long be delayed j for when it comes, it 
Will obiterate all the mistake::;, all the,inconvenienc!!s, all the artificialities, of. our 
present position. in the meantime I .would ask our critic;s to' continue to ~l  us 
wit,h t ~i~  advice; and to assist us in carryiQg, out the !ievelopment of the policy, 
not on grounds of theory" not in artecono,mic vacuum; sp to'speak, but in~  

with the realities of business and the 'wide interests of Indian fitwJ,ce. ' J  . 
. ' .' . ~  . .:..' 

"I cannot sit down without acknowledgiI9g ~e complime"nt which the Hon'ble 
Mr. Gokhale has paid me in today's debate. The-Hon'ble' gentleman ,has 
r~ind ed me that he is a veteran in this Council, a~d that t am only' a ne~ mer  
l"fully admit the truth of this: and if a newcomer may venture so far, I' lJould like . . .,.. , 
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to e~ ress the admiJ;ation which we newcomers feel for the high inAuence which 

the veteran so clearly 'exercises (and for die high level to ,yhich he has raised 

the· debates in this Chamber. When therefore the veteran mounts his biggest 

war horse and orders out his longest spear, to tilt at one of the newest of his 

colleagues, I take it as a true compliment. 

"But in his onslaught the veteraq. has made free use of a very old trick, 
the ~e of . the red herring. . On the occasion to which Mr. Gokhale refers 

be had assured the Council that our estimates cf revenue for next year are under 
the mark; and ~e built up his argument on the contention that our Bengal opium 

is likely to give us at least Rs. 250 a chest more than we took in the Budget, ':,e., 
our revenue forecast is really some go lakhs short of what we are certain to get 
under this head alone. In answering Mr. Gokhale, I. made a casual opening 
remark about the unusual character of his argumept, and then went on to say that 
even if he was right in his opium estimate, we should have been very imprudent 

to budget for and spend an abnormal receipt of that nature. With Your Lord-
ship's ermi~si n  I will quote exactly what I said. It was this :-

.. 
j If the receipts from opium in the near future should rise far beyond our expectations 

as the result of an artificial market, let us treat the excess as a windfall. That is virtually 

what we have done this year. It is what I hope the Government would be prepared to 
consider .lhould similar conditibns recur. I have no desire and ·no authority to commit the 

G vernm~nt in this matter ID any way; but jf the market should happen to yield the . extra 

go lakhs which the Hon'ble Mr. Gokhale hopes for, I trust that the money will not be spent 

in recurring expenditure which will only increase our difficulties hereafter, but will be in 

some way reserved for special ptirposes which we have been unable to provide for in the 
budget now before the Council,." 

" Now, the Hon'ble rvit. Gokhale has taken my innocent opening casual remark 

as his red herring and dragged it across the trail of the' whole question of the 
opium revenue. For what does he propose today? He advises Government to 

filt a descending scale of reverue from opium so as to discount the inevitable 
fall: and he then urges that any revenue which we may get from the artificial 

prices now ruling should be set apart tJutside the ordinary expendit'are of the 
year, for some beneficent purpose. In wqal: respect does this differ from the 
5ugsestion which,! hazarded ot. the 4th of March, and what has become of the 
Hon'ble gentleman's strictures on our under-estimates? I can assure him th<).t the 
descending s al~ of;'evenue whic!h We advises has already hen framed in the • 

Finance Department, and-that.his views are welcomed as. str~m  f'Upport of . t ~ 

cQurse which some ohs would like the Government of Iridia to follow. He and I 
are on t9e' same trail, and I hope that he will now bury the red herring." 

• • 
• 

• 
• .. .. 

• • • 
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~e fIon'bk ~ ~  .SlR·,RANBIR SINGIf said :-"My Lord, bef9re 

. ff fi i n e n r ~ 1 .. an.y.:of the. points .that have.bClmurider discussion d~rin  

·.,the te~e it ~ d et e ate  1. vent~re t  sC;lyaJew; words regarding' tjle peace ~n l 

~ ~tl ~ ~ ~en in  under the just ~n i ~n~ n rule:, of. the. British Govern-
went. ,'.To enumerate the ad~anta s . and i~ r e le ~~ of. the last forty 
.  " ":' j "1 •. 1/ ,',' :'" \ .• :., , .. '  " ~  ·.:'" .. • .. ~  .. _....,.\ •.• ,,,.-., .. ~  ..•• ..' ., •. "  , .• ,_ . ~ 

. ~~~~~ ~ ~~ l ~~~ ~~ ~~ ~~ ~ 1  ~me~ ll t  I la ~ all ~d  to 

. ~ ft~~ t ~ ~~ atters .. ~ ~  ~~e l~ le .the less~m rtant  mean the artl l a~ 
"bOD ()ftl:ie e4ucated Indi;lns in theadIllinistration of the country. Tbe number 

di~ ~ ~~telt  t ~ t st im ~~a nt pOStslIi all t e ~ a tments . of. Gov-
v ~1itrii~l t~~ai ~n ... 'ttie iil ~e  I'a-ha t i~  ~ ~ ~tate r aff iirs . that'· cannot but 

fill the. hearts of all ndi~ns with; feelings of gratitude and thankful-
ness. The iIlcreased outlay on railways is not without its advantages, 
when we consider the facilities in communications. and the opening up 
of' 'undeveloped' areas, Similarly, the enefi~i~l ~ff~ ts .. ' 'of irrigati6n. are 
boundless. T he activities of Government in' various other directions afford. us 
ample scope. for satisfaction. The freedom 'of speech and the ~ t nities  fp'r a 
~ l lis ssi n f  public affairs in the enlarged Counc1lsare boons which cannot be 
forgotten. :) • " 

, :, ~~  Turning to the points in the present debate,' then: is one. to i~~ 1 attach 
. particular importance, namely, the general state of ~d a ti n in t~is 't:oun£ry'" 
I think that the present system is one which requires overhauling j. thoti'gh there 
has been a great deal of discussion on introducing free. primary' education into 
the country, yet the want of free intercourse and the exchange of • .ideas ~t een 

teachers and students appears to me to be a point whick requires early attenti n~ 
;;.;;.-·Another: defect is that the 'boys enter i~t  ... p.oJitiGa1.. di ~ssi ns tQo early,· when 

~ t ~ a~~ ~~ai  a~  l~fi~te  aims ~nd objects. It is this matter 'on. which 
Indian parents above aU things, as welJ as the tea ers~ b'bould eXercise their 
. a ~n~e  and. exert their utmost to keep the boys a1fay . from politics. A system 
of education on a residential ba5is, ~ i  will afford. ample r~ nities for 
free intercourse between the teachers-and the students, cannot but pe productive 
of excellent results, and I trust the ~vernment will see fit to take steps' towards 

the achievement of ~ is object." . •• ,'!. ~ 
~ ,'. • .,'. ~ -.",.; ;. ,. ... ."., """ -' "!' • . • ~  , • 

The Hon'ble BABu BHUPENDRA NA,1aH 13ASU said :.,-"My Lord, the one 

, noticeable feature about the Bud'get is the imposition. of. new' ,taxes following 

~~~ f lr ll s~  . My, ". fricJl.4the Hon'ble Finance ~em er ascribes t~is 

situation to t ~ shrinking opium revenue and to the increasing cost o! the new· 
• • • 
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province of ~astern Bengal and Assam. . As regards this opium revenue the 

shrinkage was foreseen years ago. I wish, my Lord, that th:s increasing 

rost of the Eastern Bengal province had also bt'en foreseen. Unfortunately, 

buried in huge surpluses, the Government in those days wt're unable to see hlto 

t ~ future. , Lord Curzon was pleasecl" to say that the reduplication would cost 
India eight lakhs of. rupees a year, and His Lordship with his characteristic 

el9qaence said that that would be a very light cost for the inesti~a le blessi ngs 

that the new province would enjoy .. My Lord, light cost indeed! These 

inestimable blessings have cost us innocent livt!s of men and women, they have 

cost us Vf:ry repressive legislation one after another, they have compelled. our 
Ministers to travel 'to Austria and Russia for preceder.ts i.n the admiqistration of 

Brith.h territory, they have cost us, my Lord, what we were ill able to spare-the 
good relationship which ought to exist between the rulers and the ruled. 

"My Lord, the· Finance Member has said that we are abandoning to East 

Bengal £255,000 out of land-revenue and we are making a ari el1~ti n of the 
v~rdrart ir\ regard to· opium and paying the Government of East Bengal ana 

substantial basis by giving' it a minimum cash balance of 12 lakhs. The 

Firlance Member makes.a present of another £246,000. Roughly they come up 
to about 80 lakhs or a little more. If this were all, if we felt that these 80 lakhs 
would· a:ee!: the de~ands of East Bengal, something might be said. But we 

have recently had before us the Financial Statement which the Hon'ble 

Mr. Kershaw o{ that province has placed before the country. He says that the 

G ve~nment of India have undertaken to pay the charges of the Port of Chit-

tagong. He has also indicated five large schemes of administration-v.ery big. 
'lchemes, indeed, my Lord,' which he knows are imperative and which he says 

the Governmelit of n ~ have undertaken ~  finance out of its surpluses. 

"I do not see tOuse surpluses, they have vanished like the proffered millions, 
and I do not see how susteqance· may be found for the discarded bantling of 
Lord Curzon. We have taxed petroleum, a prime necessity, . notwithstanding 

what has been said, to the peasants of India. I have no doubt that the peasant 
of India will follow the sagacious advice of Vie Finance Member and toJ save his 
oillliIl practice the good old -inaxim of 'early to bed and early to rise,' but he 
.will be a sadder, if a wiser, man. Lord Curzon gave uS an assurance when he 
launched forth this scheme of tlfe pllrtition of Bengal-reconstruction as he was • 

pleased to call ii-gave ItS t ~ assurance that the cost would be light and the 
benefits would be grei}t. He bad also said that the cost of housing this re-

duplicated machinery would only be about 8 or 9 lakhs of rupees. In answer to 

a esti~n of.mine it has been elrcited that more than a crore of rupees has been - . 
• 
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spent in these: last· five. years for· housing . this reduplicated adrninistratiV'e 

machinery.·· Lord Curzon was in great haste: he pointed out to the Secretary of 
. State' ,that if time was given those troublesome agitators whi::nverefighting a ain~t 

th!, ~rtiti~  woul4carry on -the. a itati n~ and he urged opon the Secretaryof 
tate ~t e ns1ii1iinate the' measure of par.titionas soon as he 'could, with the least 

pbssible-:', delay, as Lord. r ne re~sed  himself; and· the result was that the 
i e ~m~n~f  East. ~en al as  held, nder~ anva s and in';borrowedhouses '''fora 

~~i e ~nt ese ere inted tin a memorial to which I am glad to find 
in n ~t the "sigl)atoqes were my, Hon'ble colleagues, the. Raja Bahadur ··of ; 

li~~~~~~ iml v ed~ ams l da  i ltin~ t the· heavy' ~tla i  
the ne ~vin e ld eiitail upon tbe resources of the cbuntry. To all t ~se 

remonstrances Lord Curzon, like the proverbial adder that 'stoppeth her ear, which 
~i l not hearken to the voice of the charmer, charm he ever so wisely/ turned 
a deaf ear. The cost of adqtinistration has risen from 3 lakhs before the partition 
to 13lilkhs to·day. The cost of inspection on .education has risen from Rs. 50,000 
to 5 l~ s j there has been a large increase. in the cost of police administration. 
MyL6rd,handto hand, t er~ haS been an increase. in the s~ of elucatioo, .for 

imparting,' for forming, for expanding the mind of the ~ t  of E.ast Bengal, ind 
increased cost in police for p'ltti!lg that mind under fetters. My Lord, .iroallthis 
cost not'a single rupee. has been taken as the; cost ,pt maintaining the Higb 
.... ',.. . .' . ,. 0  . 

Gourt, the entire burden of which falls upon the shoulders fif est tm ~l  We 
maintain the fifteen judges and the whole staff of the  High Court. There are 

other heads which 1 have not got the skill nor the materials to dts~ ver  item$ ~f 
expenditure lurking under other heads as in the case ofthe great ~a ~eant at.' ~el i 

which was shown to have cost the country ra ti~all  nothing. My' rd~ 

with this growing expenditure, with the five schemes. still to be carried ilt~ 

':':'w.ith'the·'dema:tids'6f the Eastern- en al r~vin e  "how are" we.to .cQpe? 
Your Lordship will remember that more than half of t?eearea of tbe Eastern 
Province is covered by Assam, a~d more than half of Assam is. covered by 
]uiigle';"thereisno prospect of an increasing re;enue, and it stal!ds to reason 
that all this increasing cost will fall ultimately upon the s ~ lders f all India. 

"This has been the firlancial ~s lt  of t ~ new province .. I have. got 
something else to say, but as I am limited to time I woulp esk . Your tQrd-
·ship's.'leave·to read "my . speech rather' t a~ ~de iv~t it as ~~ rds 'that portion . 
• 1 believe it is no longer necessary for m~ to demonstrate. the. unwisdom of 
the measure i men better competent to .jl,1dgeo t ~n the pe()pl,e n er~ed 
have recorded their opinions against it. rd a d nn ~l1  than whom a higher· 

authority on l'.!dian affairs so thoroughly conversant. with ae~ ai ~ es riot 
.  . .  l 

e 
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exist, pronounced it to be the greatest blunder of British Government in Indi;l 
, Since the Battle of Plassey. In the famous debate in the House of Lords, no 

one was willing, not even Lord Curzon, to acknowledge' its paternity. My 

Lord, it was openly asserted that the measure was intended to divide and 

weaken the. Bengali community i it was a serious charge to make against the 

Government of the country. It was repeated in the ~ se of Commons. It 
has riever been denied. I shall quote from the speech that Lord Morley, then 
Mr. Morley, mad,e in the House. He said-

'So fat as my inf r~ati n goes I cannot assent to the views of those gentlemen' who 

have said that the movement for the partition of Bengal arose from poJiticalt motives and 

from the desire to repress the expression of its political opinion. Whether the original 

motives may not have taken on some colour of that kind I am not in a position to affirm or 
deny.' - I -

" This shows, my Lord, the real force of the opposition, this shows-" 

The Ifon'ble SIR HARVEY ADAMSON:" I submit that the, Hon'ble 

M ember is out of order. This has no relevancy to the Budget." 

-Eis Excellency THE PRESIDENT :-" I tliillk the Hon'ble Member is out of 

order. I must ask him to confine his remarks to the Budget. " 

The Hon'ble BABU BHUPENDRA NATH BASU: "As your Lordship 

lea ~es  My:'ord, we Indians owe to YOllr Lordship a debt of gratitude 

which. we can never hope to repay. Your Lordship's quiet and di~ified 

attitude amic!st gathering clouds and brewing storms, betokening' that 'rare 

'virtue, ,the courage of the spirit, has reminded IlS the Hindus of India that the 

days of our' Rajarshis I, the sovereign and sage, are not yet over. You have 
not' suffered the mil"deeds of a few perverted and fanatical youths to divert-

JOu by a hair's breadth from the course that Your Lordship set before your-

self in the discharge of your high duties. Y 9U have allowed misrepresentation of 

your conduct and action to pass by you as.the idle wind. My Lord, whatever may 
be our differences in the way that the great reforms inaugurated by ~ have been 
put into execution, we frankly.acknowledge-their generous and far-reaching charac-

ter,and in the fulness of time, when they will bear fruit, Your Lordship's name will 
'ever be rememberoo and er~e 1 as the great ruler from whom emanated 
India's first charter of constitutional government. My Lord, you have liber ... 
ated the deportees, am ~st m were meli held by us in the highest esteem 
for the .purity and "piety of their life, from their silent prison. You will excus,e 

the liberty i.Ioil behalf of the e ~~ of Bengal and in their name I venture 

• 
.. 

'. 
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to offt!r Your rd~ i  .our humble thanks for your. noble 'and kindly act in 

the "face of the embarrassments' confronting the Gov·t:rnment. My Lord, will 

it ~ to()' much' to appeal to you. in· the' <;losing year of Your Lordship's acr-.. . 
. ininish'lition 'tontitigate if not to undo the great wrong done to. Bengal jI As to 

.. ,' t ~ i a i l~fet ft e measure and how it was carried out, J shall again take the 
li ~tt f quoting froltl Lord ·Morley. e~errin  to the' partition of ~n al 

1~sa ~~~ t as and  r1 ~ains  undoubtedlY'an adminifotrative operation ~i  
~i e1i i n and ·decisively.against th::l wishes of most of the people concerned. 

,·Whtther the' partition was a wise thing or not when it was begun, I am 

~ ~ ~n d t  nQtbi9g.Wa,S ~ er r~e dOll,e so faJ aSlhe ~isre ard VOihich was 
shown to tile feeli~ and opinion of th,e people concerned." My Lord, we 
do not desire that the pri\'ileges and advantages which the partition has 
conferred on our Muhammadan fellow-subjects in East 'Bengal or on the people 

of Behar should be curtailed bya single iota,. It sbnds to reason that in 

East Bengal, where the Muhammadans form two-thirds of the populatiop, and 

Behar:1s in Behar should have the full benefit of lheir numerical s: renith: it also 

stands to reason th<Jt communities which through pntoward circum!tances have 

, come to be looked upon as backward now, should have specht facilities acconled 

to them. Lord Curzon while touting through East Bengal drew a. vi,jd and 

. ail ri ~  pictlJre of the greatness in ~t re for the towIl, of Dacca and t.he. poit of 
Chittagong, for the people of East Bengal in. general and the Muh§mmarlimsoin 

particular, if they were severed from West Bengal. May every line ?f thelt picture 

be reaiised! But, my Lord, that is not the way of Government, !illuring in&vidu-

als and communities from their common allegiance. History ~~ s it.by an 

unpleasant name,' My Lord, I shall quote again from 1 ~e writings <1f Lord Morley • 

. ' .which to me have been a constant source of profit aud iQspiration. 'l"loral forces' 
~ ~ l~ i l e st eii t and ea ness of constitutiGnal ntri~an es  The hunger for 

breakfast and dinner has not been the master impulse in t~ -i~t r  of civilized 
~m 1ities  Selfish and interested individualisT has been truly called non-

ist ri~  Sacrifice has been the law-sacrifice for creeds, for churches, for"kings, 

for dynasties, for a~ red teachers, for ~ative land.' However that may be, I can 

assure Yflur "Lordship that we Hindus of Bengal are prepared to enter intO' a 
.. .. .. . 

soleinnleague and covenant to give up, ifneed be, aU our claims to the e a~ded 

CouDcils, ~  0llr claims to G pvernment emolumenls, if . only-our Province is 
reunited." •  • 

His ExcelIe:1cy THE PRESIDENT: /I I l 1 ~ again interrl!pt the Hon'ble 

.. Member. The ,question of re~nitin  the Provinces of Beng.al and Eastern Bengal • 

and Assam has nothing to do with the Budget. and I must again ask tl1e Hon'bie 
M ember to confine hIs remar ks' to that s e t ~  •• 
• 

•  , ..... ~ ••• _ .,. ,,; L" 
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The Hon'ble "BABIJ BUVPENDRA NATH BASV :-" As Your Lordship 

pleases. I do not is ~  go ill:) the question of reconstituting Bengal 011 
different lines,t:xcept on the ground of financial relief. 

" If it can be reunited, if it ought to be reunited, if for nothing else but 

fin~l i~ 1 grounds, a~ is it that stands in the :way? Is it a feeling that any such 

aUel1'lpt would be interpreted as a sign of weakness: my Lord, we ourselves have 

never looked upon an act of grace on the part of those who have the power to bind 

and to unloose as a sign of' ea n~ss  An act of justice wiIl not weaken but 
strengthen the prestige of an all powerful Government." 

The Hon'ble SIR HARVEY ADAMSON :-" I submit the Hon'ble Member IS 

more out of order than before." 

His Excellency THE PRESIDENT :-" I am afraid I must again call the 
Hon'ble Member to order. I have already twice called him to order." 

the Hon"ble BABV ~  NATH BASV: "In giving to India a 

consl;tutional government, in releasing the deportees, in appointing our countrymen 

to high omces of state, Your Lordship has disregarded the fears of the weak, and 

the misgi ... i'lgs ohhe timid .. > Have these acts been treated by the Indians as signs 
of weakness?" . 

His Excellency THE PRESIDENT :-" I must again interrupt the Hon'ble 

Member:. He is making a purely political speech on the state of India. The 

release of the d';portees has .nothing to_ do with the Budget, and I must again ask 
him to conform to the rules pf this assembly." 

The Hon'ble BABV BHUPENDRA NATH BASV: -"As Your Lordship pleases. 
I was only thanking Y ~ ~ Excellency br having r'eleased the dpportees and did 
not intend to deal with the sr.bject of deportation at all. By your recent acts 

you have rallied round yourself and the Throne of England all the forces of law 

and order in this vast continent. Do us this·supreme act of justice and YOLJr name, 

my Lord, will live through passing centuries ~s one of the great benefactors of 

India, ~s one of the, s~r n est pilTars of British rule, proclaiming to unborn genera-

tions and distant time,)ike t e m ~ lit s of Asoka, a message of peace and good 

will from England.and India." • 

. The Hon'ble MRJ LYON said :-" My Lord, Your Lordship's ruling 

with reference to a great part of the Hon'ble Member's most earnest speech-'-

J and I am~ re alllIon'ble Members will recognise the earnestness with which he 
. has s en 1 ~  re~eved me fr ~ something of. a dilemma, as I atb sure it would· 
have taken me a good twenty minutes t~ lay before the Council <the other side .. , . '" 
ot the partitiorl of Bengal, ,ilnd then I should have had t~ ask for the indulgence 

•• • 
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of Your Lordship .for some little time to talk about the Budget. However, I 

thi'nkbut a few' words will be sufficient to deal' with 'the financial side of the 
eartition. There ,has been a great de~l o.f exaggeration' about the cost orthe 
'parti.tion. .Tlie critics of that 1neasure have recently peen c()lnmunicatingtheir 
. ie s dilt~~ s ~ e t to the Press' at length; and they and the Hon'ble Member have 

ef ~ impression of enormous sums expended as the cost of the Pllrtition. 1 think 
~l i ~ ~~~ er~ti n maybe best explained to the Council by; an analogy? Most 
~ri le em ~rs of this Council know that iIi. a well known game it iscus-
tomary to dtvi4t; your scorcby ten' or a larger number' before you record it. I 

.. JhinJi.:iIl •... i i~ ':, ~~~  it is ~ ~ l a ri~~le  r~~ti ~  to IOliltiply by ten' or a larger 
number before you make the record. the a~t al figuresare'Iiow before us in the 
stateme~t * which has recently been placed before the Council: It has been shown 
that the partition of Bengal has cost ten lakhs of rupees in recurring charges, and 
that sum may be arrived at from calculations other than those given in-the statement 
which was laid on the table today. In the settlements that were made in 1906-01-
in the two provinces after the partition, the basis taken was the actual expenditure 
in these two provinces at the time of partition. '{hat is, the estimates of expendi-, 

ture for the year 1905-06 were taken as the actual expenditure of the time. and 
an add~ti n was made on the. side of Eastern Bengal and' Assam f~ line la ~s 

t9 m,eet the co!;t of the partition, wQile four.1akhs er~ adde~ 10 Bengal 
on account of the transfer of Sambalpur from the Central ~rtlv1 r es  The 
total of the existing expenditure in ,the two provinces ta~en <together i:t 
Bengal and the old province of Assam was 684lakhs, 606lakh! for Bengal and 78 
lakhs for 'Assam. The total of the expenditure allowed for ill the new settle-

. .. 
ment which was madp. the year after the partition" JVas 697 lakhs, the difference 
of 13 lakhs being due to the additions that I aveme~ti ned  But in ad~iti n t  .. 
'. this .reciirring cost.there is' a statemfmt showing the ndn re rrir~  e e ndit~re as • 
S6t lakhs, and I invite attention to the fact that the Sllm 4){.over a crore which a~ -
just been me~ti ned :ts e ~ended on buildings in Eastern Bp.ngal has practically • 
nothing to do with the partition. The Honlble Member has added up the 
whole expenditure on buildings in QJIr large province and has implied that there 
would have been no expenditure on. buildings in the province if there hadbeeri no 
partition. I need scarcely po.int out that there are vast ,surris spen,t on b'1ildingsO 

ill every p'rovince ,in India. The actual sum is 561 lakTts of rupees, which 

• 

is still in course of expenditure in the proWnat:. But this·sum has nothing to do 
with the present finan~ial position, and I think the ijon'ble Fihance Member will 

bear me out in this statement. .Thirty lakhs of rupees wire given to ·theprovince 
as an initial grant to meet this expenditure four ,years ago, and the remainder 
ot th'e expenditure, except a 'small amount p\idby Imperial e artme~ts  has. . ' 

.. Yid, J\(,pendilC c.' • 
'Ii .. 

• • • 
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been met by the province ~ of its ordinary resources. Therefore, the '30 lakhs 

that were 'given to the Provincial. Government four years ago and were provided f ~ 

in the estimates of that 'Year disposes of this question of. S6t lakhs so far as ,the, 
present financial, :position is concerned, and I do not think that anybody will 

argue seriously that an addition of ten lakhs of rupees to the provincial expendi-

ture of one province four and a half years ago is the cause of the i~ siti n of 

, addili ~lal recurring taxation amounting to a crore,and a half in the present year. 

It may 'be argued e~er nfa t it has been a~ ed by my Hon'ble friend-'-
that the whole cost of the partition was not arrived at in the year it was carried , 
Qut"and that there as e~n an enormous increase in expenditure since which is 
partly due to the partition. I do not think that an examination of figures will 

support this. The increase in the ,expenditure of the two Bengals ha:: been 28i 
per cent. in the last four and a half years, that is, it has risen from ,684 lakhs in 

1905-06 to 880 lakhs in 1910-1 J. In the same time the expenditure of 

Bombay has risen by 26j per cent. without any partition j the expenditure of the 
United Provinces has risen by 47 per cent. without any partition i the expenditure 

in Madras ~s risen by 62 per cent. I do n~t think that we can place the rise 
of 28i per cent, in Bengal to tS«: debit of the partition. 

"  I pass next to a charge which has been made ver.y freely in this Council 

against o\Jr rirovince, and thAt is that we have been extravagant in our ad,minis-
tration and.ha/e pourea money out like water, and,' mirahile dictu, it has bfen 

said that the l vernm~nt of India have:: supported us in this extravagance. 
I t i~  ,that H on'ble Members who know the Finance Department of tht! 

Government of !r.dia will agree that this is a most extravagant charge to make_ 
Bl)t although the charge is unfounded we quite realize IIJ Eastern Bengal,that ' 
in the presellt i~ mstan s  wl,1en new taxation is being imposed and one of 

t~e reasons given for the imposition of that taxation is that a~ venti n 
is' Tequired to meet ou,' growing needs, it is quite reasonable that we should be 

asked to explain the nature ~ our 'expenditure 9nd to, show that we are not 

t'xtravagant. I hope the figures that I am about to give will s~if  us in the 

claim that we are economical. The total Qtpenditure of our province will be 

> next ea~ 305 lakhs, which is .below the ~enerallevel of expenditure :n any of 
the l.irger r vin~es of India-. Tested by the usual tests of administrative 

expenditure, 'Which are the' <;ost per head of populatiun or per area of the 

territory admi,nistered, it will be seen.that we, with our 305 lakhs,' are spending 

one rupee per head of our .pop.ulation as against Rs. 1-1-6 in Bengal, nearly • 
. Rs. 1-3-0 in the Uvjled Provinces, Rs. 3-4'0 ,in Bombay, Rs. 1-10-0 ~ 

Madras· ,afld I woul(l invite the Hon'ble Mr. Fenton's special attention to the , ~ .- . . 

• 
• 
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fact that t~is expenditure is Rs. i-g-o in the Punjab.' If we take the cost per 
square mile/we are s e~diri  KS.,308 per square mile, a i ~ m ared with Ri;. 494 

in ~n ai  R's. 52sin, the United Provinces, RS.49} in Bombay, Rs. 397 in 
~dras ~nf~ ~in~~  in the' n ~  it refer~~ ~  to the Punjab I 

~ f~1 nf i ft ~i~ l~f mr~ri n  i~  has e~n  t a d~ ,by., t~e Hon'hle ~ m er 
fr m t~t f ~n e between EasternIJp.ngal, and hIS provlDce. We ~re In the 

n~~t e istern cOrnel' of India, hE; Is inthe t,1oith-western:;the consequence i~ that 

" if~ ff~ l~~~ni in~~  i~ f ~ ~~ r~n ~mat ~ i~ ates  wage's;' in every-
, " i i l ~f ~~ t m~ e an a it~i1i lr ~ti~n expensive, the balance is much against 
olir,piovltJce...T'he"punjCl:b. is ~~ a  sm~l1~r pr,ovince a ~it  i l~ a, s~~ ier  popu-

la tit n i andiirt s ite f t ~se fa ts and ,pi ihe;high charges from which we suffer 
the Punjab spends more than Eastern Bengal and Assam by over 40 lakhs in the 

year. 

"There are one or two heads among the d~tailed figures which it is perhaps 
worth while to mention. I would specially refer to the Police. My Hon'ble friend 
'\ . . 

'(the Hon'ble Babu Bhupendra Nath Dasu) , has talked about expenditure on 
Police, and 1 can only suggest to i~ t~atit would Qe desirable that he should 
'come.to take up his residence in Eastern Bengal and As'am; he is much lfss 
likely to meet a li em a~ in ast~rn B¢ngal thanin any other province 0) India. 

~ haveonly 10,000 i~ii police in our r ~in e as ar~d with 21,10q, in his 
own province ,and ~ in t ~ United Provinces. ~ ttin  this iIltO ~tatistit al 

. form, we have one policeman for 9 square miles of our area as agail!st cue police-
man· for 5 square miles of Bengal, one for 3 square mile:;) of the United 
Provinces and one for 4'8 square miles in the Punjab." 

••• 
The Hon'ble BABU BHUPENDRA NATH BASt!: " On a recent VISIt to,-

~ l a m  Lord, i f~ i id v  policemen following me r~ 1 Serajgrtnge." 
. . . ~ 

The Hon'ble MR. LVON : 1/ No doubt when a distingltlisiled visitor comes'lo 
. our i'rovince ~ tak" .. every ,care of him. Or', to ;ttake the ,test of populatil.:m, 
whereas in the Putliab there is one policeman guarding every thousand of t~e 

popuhtion,in the United Provinces n~ £ot" every' .,460, and one for every 2,300 
in BengaVth.-re is only one for every ~ d of ' the pO}1Ulation of .1j:asternBengal. 

. ;; . . ., ~  . '. .... .. . 
and Assam. The cost of our 'police is somewhat fligher,' but that' is ber;1use . ': 
we-haveto keep up a'large 'force' of military' police tb goarS the north-t'astern 
frontier of In(iia, the Army being conspicuous4>y1ts ::tbsence,in all partsof the 
province. But even with that and with the heavy cost Q£ living ·whjchadds to 
our charges, our expenditure is only Rs. 0-2-10 per· head Qf. the p6ilUlation as • 

compared with Rs. ~ l in Bengal, with s~ 0-4;0 in the Punjab ;,nd ~ 11 lr er 

. . ' • , ~ 

. ' ~  ... " • 
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figures in all the other provinces I haTe. mentioned i and as regards area the 
cost is less in ast~rn Bengal per s1uare mile than in any other province of' 
India. 

"As toE4ucation, I need only ·sa:y.a very few words. We ~ave paid 
nre~lttin  attention to this subject during the last four and a half years. We 

~~~ .. ~ e~lt it  ever sta~e f  ed e a~ i ~al r~~ rm  improved our schools and 
colleges, given. many grants for primary education, and have encouraged 
Muhammadan educational institutions and the cause of female ed ati~n  We 

have 3.1so ~ erit l~r e sums in adding to and improving the supervising ~nd 
inspecting agency, without which most of our expenditure on educational reform 

would have been wasted. But even with all this improvement and all this 
expenditure our 27 lakhs of exyenditure on education compares badly with the 
59 lakhs spent in Bengal, 38 in ~ e United Provinces or similar sum$ spent in. 
Bombay and Madras i and'whether it be per head of population or' per square 
mile of area, we pay less for education than any other province . 

. 11 I a~ no time to dea~ with the general administration figures mentioned. 
by the Hon'ble Member. Reduced by the cost of the old Assam Administration 
which ~as been absorbed in the new Governll}ent they will be found to· ~ me 

'within the ten lakhs, a good deal within the ten lakhs, which has been acknow-
lec1ged 3.S the cost ~ the partition. And as for CIvil Works, our expenditure has 
been heavy, but we hav'e great need for it, for the cost of building generally is 
heav:er in Eastern Bengal than in other provinces, and building work has been 
negleeted more than any other duty of the administration in the outlying districts 

which we took over from gengal. . 

"  I must come no-:v' to the ~ ird charge, that we do not pay our way, 
and that we have a~ to comeupon the.Government of India for a larger share 
of general revenues than that to which we are entitled. I think there is a great 
deal of misunderstanding on 'this subject. The recurring assignments to be 

made to all provinces this next year a-mount to 370 lakhs, out of which our 
share, 50 lakhs, is not, I think, a very extr:ordinary proportion. Amon&, the other. 

assignments which are to be made to othefprovinces, I notice 54 lakhs to be 
mad~ to the Pun;ab.. 55 to t ~ Central Provinces, 88 to Bombay and 92 lakhs to. 
Burma.. It must n ~ be s s~ t~at we are receiving an assignment and that 

others are receiving none. Moreover, in Eastern Bengal we suffer from' 
the financial disadvantage-of ~ ermanent settlement, which means that large sums 

. ordinarily paid by the c!ultivators for .the use and occupation of the land go not into 
the co{fors of the State but into 4:he pockets of middlemen, leaving very little to 
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filt~ : t f ti~  as . a '., contribution to" the'; cost 'of G vertlrrt~nt  But e\'en· 

:with' t ese~ . disadvantages,· we ~till a  our· fair share to the revenues 
'of tP,e Supreme Government. Including the assignment which I have mentioned,o 

~e . pay . ~t  ~f  Provincial revenues raised in the r v~ e 34 per cent .. t9 the 

l~ ~r i ~t fe~~rf ~s  ~~m ared \vii:h "36 ~r  cent. aid ~n 1 ~~ al~ 35 in 
~~~~ ~f ~ ~~~ a  a~d ~l in··the Central r~ivin es  ,'1 ~ in  therefore, t~at 
~ mal ~ a~~ ~~~t ~~a~ t~ ~n ~ place among the provmces of :IndIa r«:l,mg 
dii .. ~~is~ ri~~s r~~s ~~d paying'our'own way. I would suggest' finally, my Lord,· 
ti1at itt er~ ad eenn  freshtaxatlon this year, t~ere wouid have beeniess 
, ~ ~1 I ." .••• I  , '.," IF.... ••.••. .. •• ' ~~  •• ,  . ,'. .,. ".' '. .. • 

cnticisnl.pfourfin;mcial affairs. The 'new settlement has come at an i l lf rt nat~ 
time," e~ 'the ~G~~~rnnient ~f lndia have' e~n . unabie 'to meet t e~ i en ie~ 'ot 
the situation without' recourse to ad.ditional taxation. But this very ~ir mstan e 

adds strength to the case which I have to lay before the Council, for i-Ion'ble 
Members may rest assured. that our affairs must have received the closest 
and rhost jealous scrutiny before the admission of our claims. The Hon'ble 
the i~an e Member in . introducing. this budget gave expression 

to the reluctance ~ nd .deep :regret with. which. he a~ ed for the imposition "Ol 
freshtaxatiort.· It 'ma}' ~ e . well understood that our claims would have receiv,d 
but short shrift had they not heen ba.sed on solid grounds. As matters stojld, we 
welcomed that scrutiny. nnd we awaited its results with r.onfidence, and. ~ only 
hope that" the public in en~ral will have 'an opportuhity of tC!sting tbolle' results. 
We have not asked for special treatrri'ent, for indulgence j we have !lskeJ merely 
for financial justice in order that we may do the right by the vas! populatior;) of. 

our province. We believe we have governed that province with -;c?pomy!n the 
. past and we have no desire.to stray from· the paths or .,financiaI caution in the 
·future. We are grateful to the Government of India fQr the recognition they' 
li~  a"i:"corded t riir ent ii~ ds  and.· we'earnestiy el~ve that-the Hon'ble 
Meinbersof this Co"uncii arid the tax-payers whom they repfesent will not grudge 
to. our pe.ople that help and encouragement which t ~ new settlement will" afford ." 

The Hon'ble RAJA PRAMADA NATH RAY OF DIGHAPATIA said :_U Mv 

Lord, beir.g comparatively a Ilew mem~er of this Council, I feel quite diffident t~ 
(;rilicise the ;many intr i~ate  questions.o'f Imperial finance; all.the Same, I cannot 
allow this occasion to pass by without deploring the. necessitj" tn~t has f ~ ed  
the' Government of India to resort to fresh. t atr~m in a. country which the: 
Hon'ble Finance Member has himself admitted to be / very poor.'. Coming from 
the: Province of Eastern Bengal and Assam, I deplore it all the. inore that our 
r vi~ e  in the opinion of the Hon'ble Finance . em e~ has been one of the -
chief .. cau:?es. f~f  disturbing. 'the..imperial fin.ancicl equilibrium.' .l3ut, iQy Lore;!.: 
, , 
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the Governme"nt of ~stern Bengal and Asslm cannot be taken to task for 

asking for a fresh grant, as we have it from the Financial Statement itself that 
• the cost of the devel~ ment of the new Province was' largely guesswork. I 

" Havin"g started anew Province, it is incumbent on the Government of 

India to help in the development of its railways and the improvement of its 

educat:on, sanitation, and other useful institutions so that it may be brought 

into line with the progressive administrations of the other Provinces of the 

Empire. 

" As regards railways in the new Province, it will be found from the Budget 
that the sum of R4,ooo has been charged to provincial revenues under a 

separate head and that sanction has been given for the expenditure of about 10 

lakhs of rupees for more rai1 ~ s to be provided fro!U imperial revenues in 

1910-11. It is a regrettable fact that our Province has about the least number 

of railway mileage in comparison to the other Provinces. To make the capital 

of the new Province more accessible, it is necessary to .extend the Dacca-

~ensin  Railway ';0 a poinropposite Goalundo, which will save the uncer-
tainty of river navigation and bring Dacca within easy reach of the metropolis of 

the Emplre." Some mean~  my Lord, should also be found at an early date to 
link Nort;lBengal direct with the capital of the Province, as the people of 

Northern Bengal have got a just grievance that they should be so far away from 

the seat of their Government. They are, in fact, much nearer to Calcutta and 

Darjeeli,ng than to Dacca and Shillong. 

" There is another part ,cH our Province which requires opening up very 
badly. Of all the district h,ead-quarters, Rajshahye is perhaps one of a very 

few in our Province which remains in an isolated position even in these days of 

general advance and pre-gress. Its connection with the outer world can, however, 
be easily' ~ffe ted by diverting the proposed line between Godagari and Santahar 

through the town of Rajshahye to Natore. By this diversion, the whole of the 

District of Rajshahye may be opened out apd the line also in all probability may 

be a few miies shorter than the one proposed. It will not only benefit ali' classes 
• 

of the district itself but will alsa be a great boon to the whole of Northern 

"Bengal, as the t ~ tlf Rajshc;hye is the only important educational centre in 
North Bengal and is quite a big ntarr.for rice. 

, 

" It was only the other day we were informed in this Chamber by the 

Hon'ble Home MemMr that almost every Province in India were making 

attempts td found good schools f@r the study of the i~ er branches of the 



BUDGET. 

a a ramad~ /'lath Roy of Dz"ghapaHa; 
, Mr. Shamfulllftda.] 

. . 

ni~ arii al and'industrial ~rts and sciences; but our r ~n e  my Lord, I r~ ret 

t6 sa i~ et farirom being blessed with s ~  an institution, though there "are 
't>ne rt~  in~i nifi ant and' iII-equipped technical schools here and there. It 

,,': ~ id i l t t ei ef re be out of place to, appeli.l to the Government of India for 
. il1 ~ ~~t~ ~lim ent of a high-class Institute of Technology in the Pfovince. 

~ ~ if i1l e se ert 'from the Fih"ancial 'Sfafemerif;'uiidtitliead "Medical;' that 
~ii ~~ ~~ l i ~e rred in our province in' the' s ~ iar s~ veiiti ~ made from the 

:', ~ ~tialreven es for the improvement of sanitation in last year's budget. My 
~ 1n~a r vin e i  ·isllotoriously unhealthy' and. alrnos.tthe'home of 

.. ~n~lari~  ~  lapses of imperial g'rants are' very nf rt ~ate .. Probably the 
lapses rr ~d because the conditions under which the money was available 
could not be easily satisfied i but, my Lord, if the conditions are made more 
elastic in future, people will not be slow to take advantage of them. It is also 

highly desirable that wider publicity should be given to so kind an intention of 
the Government to help the people in bettering their sanitary nd~i ns  . . 
, .. a~tl  I have to congratulate the G vem~ent of Eastern Bengal and' 

s~am for its attempt to reorganise the Police Service and fot t ~ir geing al-

'lowed a. larger grant of money from the Irrtperifll. E;,chequer, for this purpose. 
'We'fervently hOpe that after the reorganisation we shall pear less. 'of:dacQities 
tlui.t have been rather frequent of late years and that t ~ reorgarused,force will, 

show greater activity and better ability ,in detecting crimes and.eradicating anar-
chism from our Province . 

• ' My Lord, lh!'! n l~ ·Mr. Lyon has mentiotJ.d that th;· ~astern Bengal 
,. ~md  Assam ven n~ t .are under a disadvantage i~  to the Permanent SeUie-
fi ent~~  All that I can saY'it(reply tb t i~ chafge is t ~ the ~rmanent ettle  
m~nt has,been keeping off so I"itany famines from East ~d est Bengals. •• 

" Before I sit down, my Lord, I think it • my duty to acknowledge the 
deep debt of. obligation the people. of India have been laid' under by 
His ~ enen  the Commander-iIt-Chief and His Honour the Lieutenant-
Governor of Bengal for having enferced considerable. e n ~  in the' e en~ " 

diture.under' their control. J IUlve no d ~t t a t t~~ ~ ~ra ~and t r ~ess 
. exhibited by'" two such high officials in overhaultng their el\:penditure will be I .. , 

I generally followed by the various provinciaf Administrations aQd also by other 
officials who have the control of the large spendiDg' d~ artments of t ~ State." , . ' 

.  . .. 
The Honble MR. SIIAMSL'L Huo .... said :-//1 had no mind, my rd~ tS' take any 

part in this debate, .but having regard to the f:ct that I represent'.a nstit en ~ 
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which forms the. majority of the population of Eastern Bengal and having regard to 

the fact that the new province has been attacked right and left from different points 

of " view, "I consider it my duty to say that so far as partition is concerned it is a 
measure that has been greatly en~fi ial to tlie a~madans in that r vin ~  
I will deal with It in its financial aspect. I am aware that the question of partition 

as· a general question has been disallowed. But unfortunately it was disallowed 

after cI. great deal was said about it; . A reference was made by my learned 

friend to my having signed a document against the partition as to which I will 
only say that I am not ashamed of ha .... ing grown wiser as years have rolled by. 
As regards the financial aspect of the question my Hon'ble friend Mr. Lyon 

has demonstrated by facts and figures that when Hon'ble Members attacked 

the partition as being almost solely responsible for the financial diHiculty 

they did so more from imagination than from real facts. If the new 

province requires more  money it is·because the new province at the time when 

it formed part of Bengal was greatly neglected. My Hon'ble friend Mr. 
Bhupendra NathBasu also has attacked the partition from its financial 

aspect. It ks been sc.id, l~ should the other provinces suffer for the wants 

of a new province which cannot pay its own way? I do not think it necessary to· 

reply t<' the attacks made by members from the other provinces. But it comes 

with a singuJarly bad grace, from. those who represent Bengal to attac],. Eastern 

Bei.lgal rm til at grounrl, because they have benefited for ve-::y many yea rs out of 

the reve;,ues of Eastt.rn Bengal and. have paid very little for its progress and 

advan.cement. Ddore the new province came into being, Eastern Bengal 

was a sort of step-child to the Lieutenant·Governor of Bengal. The most influen-

tial people were those who pved near about Calcutta. The best of educationa:l 

iilstitutions, s ital~  an~ all other public institutions were those near about 

the metropolis. Noone, thought of Eastern Bengal at a,l. It is since the parti-

tion that the Governme'lt of Eastern Bengal has been try:ng to bring the province 
in a line with Bengal j and it is natural that that should cost money. There is 

another thing, my Lord, i ~ the new province is trying to do; and it is this. 

At thy time when Eastern Bengal f rme~ a part of the province of Bengal, 

Muhammadans were considered a sort of negligible quantity whose wants were 

seldom seriously consulted. .In the new· province they are providing educa.-

tionai and other institutions accordiog to the requirements of the majority of 

the population. That also ~ ~ lioney. Without entering into the various 
details of the financial di~ lt  I will only say that if Eastern Bengal now for • 

some years costs money, and 1£ that money is to cqme [rom any province outside 
, East Bengal, it should' come from Western Be!lgal, and the members from that 

province' shouid 'bot at any rate irtimble at it. 

• 
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1,1 Now, . my Lotd, having' said so' far about Eastern Bengal I will only 

make one ot two general ~ r~mar s  First f as regards taXation. As regards the 
taximpcised ~n i arettes and liquor I would support a :tax,on those articles, a.t 

all, ti e i lt~~ er money-was or was not' required.' As regards the tax 

~l l ~~r~~e~~ a reat deal has been said about its ein n~  ofthe l1e es~ 

" sari ~ ~ life  'No doubt in one' ,s'ense this is" perfectly ,trpe, but that 

i~ ~ r ~ ~ tti alls s  lightly .,.-UPOD. the, tax .. payer, that .. I , .. do;not •. thinb .any 
, ~ffi i iridi id 1a1  in the· whole' of India ·will feel it -at all. Calculation s ~~  
,:: t at fll~  tax ,has only increasec;l, or has the effect of increasiog, the, value 

i ~tr l ri ln l ~~ 1 l a  per,tin .. NQw; t ~ agricultur;:tl .population, I mean ~ e 
poorer 'dasseso£ people,'dd 'not spend one tin eve~ n two months, and if the _ tax 
falls at the rate of 4 pice on a family I do not think anyone has a right 
to grumble. As regards the tax on silver .I do not feel competent 
to _ speak; Qut I congratulate the Hon'ble Finance Member on making 
the best choice he could make when it was necessary for him to impose 
additional taxation, because as I pointed out I cannot conceive of any other 

: artiCles upon which the taxes would have fail en m'lre lightly or wouTd have been 
i le!;s.felt than the articles upon which he has imposed them. I will also 

• 
say s' word as regards the requirements of the province of Eastern Bengal and 

A.ssa.m in . regatd to sanitary improvement!1., It is an· nf rt na~e fact 
that in looking into the report 01 aste~n Bengal and Assam 'as' re~aid ~ sanita-, 
tion, I find that every year 675,000 persons die of fever. alone. I would appeal 
to Your Excellency's Government-and I feel very great hesitati,?n in making an 
appeal after all that has been said abollt the lavish generosity with/which,' 
Eastern· Bengal has been treated-to make a lar~ rant to Rast"ern 'Bengal 

~  . .{or:.the. purposes of san t~ti n  The next thing I w.ould say is about Law ... ' '. .. , 
:· __ ~ iirta~ s ti e  . As regards that, the first thing that I woule sJlggest to the I-Ion'ble 
Finance Member is t.his. In showing the accounts, I fin<l tjIat stamps, judidal·· 
and non-judicial, are grouped together and shown as distinct 'from income, irom 
taw' arid Justice, It' seems to me somewhat illogical that the revenue derived 
from judicial and non-judicial stamps ~ ld be shown together, because so far 
as judicial stamps are concerned they have absolutely no connection with 
n n ~ di ial stamps and the income! under judi!;ial stamps,'1 ~ ld suggest, 

',' .. should 11l ~ s be shown n~er ~ e head, tre ei ts r~n t .• ~  and Jusi:ice. 
,If this is so shown, it will appear to what elte,.t die cQuntr¥ pays in the s ~ e 

of court-fees and other expenses of litigation. Ha!.ing regard to ,the large, 
income derived from these stamps and other re~i ts from Lawand Justice, 
l ~~~ld  put i~ ~ plea for ~tter treatment of the menft:,ers of the Judicial· 

Service. .1 reier, my Lord, to the Munsifs ~nd rdinat~ ludge!, hard-



BUDGeT .. 

[agTH ~ 1910;J [M1" Shamsul Ruda; Mr. Ghuznavt".] 

:workinp m~n whose pay and prospects are certainly not adequate to the work 

that t ~  do and that they are e e t~d to do, and 1 would submit that sQlDe-

thiPag· should be done to 'increase the' number of Subordinate Judges and to 

im reas~ .number of'the Munsifs in the several provinces. My experience is 
n~ned t ~~n al and Eas'tern Bengal. I feel that on account of the paucity of 

men and-the large work which is thrown up')n them, our judicial officers canIllot 

give tl~at attenti n to the cases that come befote them which the illlportan-ce" 
of those cases "demand. Another ~a  in which the work 6f these Munsifs may 

to a certain extent be made lighter is, 1 submit, by having a system of somethi.:lg 
li ~  Village .Munsifs introduced in Bengal as well as in E :I stern Bengal. 
Looking to ,the statistics'l find that in East:!m Bengal alone, the only provin ce 

as to which 1 have got the figures, there were 362,476 original suits instituted 

in the year 1907. These are the only figures that were available to rn.. e. 
This number is sim'ply appalling. In every case there would be about 5 

persons concerned. and taking, my Lord, that there are about 5 witnesses in ea ch 
case, we find on both sides about 36 lakhs out of 3 crores involved in SOOle 

shape or t e~ . in litigation in.my Province. The country;will be very grateful 
if so.mething could be done to put a check to this extravagant litigation, and 
my humhle •• suggestion to Your Excellency is tlus that an attempt should he 

ma e~ a ~i ~ n rar  Judicial O:fficen: as there are honorary Magistrates, 
so that village disputes may be decided in the vilIages themselves without 

being brou6ht to the Sadar Courts, so that there may not be a large number of 

appeah in all sorts of petty cases. 

"I have finished, my Lord, and in conclusions will only express my gratitude 
tc,'Y:ourExcellency's Government for the consideration that has been shown 

·to ~ ~ mm nitt in the Matter of the reforms that have been introduced. As 
we haiIno occasion be,fore to refer to this matter I beg to say that my Com-
munity is extremely grateful to Your Excellency for the considerate treatmellt 

that it has received. It would be presumptuous, my Lord, for me to sayan y-
thing on the administration of Your Excellency all these years. All I can say is 
that the whole country is grateful to ~r Excellency for what has been 
achieved during Your ExceUenc]'s administr1tion of this vast empire." 

J 

. The Hon'ble 'MeR. GiiutNAVl:· 1/ My Lord, the dominant feature of the 
Financial Statemp.nt ~d the Budge\ is the new taxation. Curiously elloug h, 
on 'the very 'first 'occastlfn when a public statement of the finances of the 

country \;;as 'made ahd oil the first opportunity of a public 'discussion of tbe 

• budget levente~n years ago, fh& Hon'ble Finance Member had to provide 
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against ,;a 'deficiti'a.s j/l.,the present year,''\Vhieh inaugurates a new era in the 

. i s ~si n f thecountry'sfinances:' '  I canriot ~d  congra:tulating the n~ lt~ 

iila ~ ';M,inis(er"Oil" the"way ,he as r v~d~~ ag-ainst tlie!deficit and on'tappfni ' 
s~ ~ ~~  .. ~r ~s  of .. re1[enue ,as are-embodied'in the scheme:of taxation that' 
t e ~ ~ll~~ t eita ati n is indirect, and k'ls so in spite, 'of:the fact that 
tbe:riHonibletMember;: ;couldhave . .w:ithdrawn the remissions; of 1ncome-tax,that 

~r~~~~~~ a f~ ~ar~ a~ ~  t is als sat sfa t r t n t~~  t ~ t rt ~i n re se  "hi 
~ t e lsalft d t i was .. teso'ited to'even;when its'·reduction walfheld to' have created 

a i~ari ial ff sel e  for,,: the; G ~erninent  .ofl ndiattc.> ; be draw-nupoD whenever 

~e ~ ~ i r tli ~~ ~~t~~ t m~~s i n~ l 1 ~ ~i a ~ s~  luxuries: 'as' j:Wi'ries,;)',spirits 
and tobaccQ are s ffi ientt i~di ate the· solicitude b{Yaur Excellency's Govern-, 

ment for the poorer classes and, the earnest desire n6t to talC their 'necessaries;-

The only tax about which I had sllme mi'sgivings; niyLorcl, is that on petro-

leum, which is really a necessary of the poor in India. As however the erihance· 
ment of the duty on foreign petroleum may benefit -the petroleum industry,of, 

the country i my doubts as to its expediency ~re to some extel,t removed.' But 

: if. an· excise-duty. on petroreumls imposed, ~t will. swallow up all this adVantkge. 
, 'The'coJlsideration uf -an excise on tobacco that Government has undertaken 
will, ,we are confident, lead tothe n isi ~ that the revenue' fr ~s ~ sourJ:e 

wUl be 'quite lis r ti ~llt  tQ 'lhe<cost of its 601lection ~nd th.e en~nt 
il1conveniences thereof. - • ,- • ; " :J' -.,; 

., () ..... " .. . .. 
" My Lord, the people of this country of all classes and creeds are practically_ 

unanimous with regard to ml?st of the measures necel3sa,ry to bl:: adlilpted ~r  the 
• advancement of 'their country's ~ elfare  ste~ati  ~nd graduil' e t~ns n of .. -.... - - ,.. .... " ,-,) 
'pririuiry ed a~i n  the provision of a' modern 'side too secondary, scHools, 'the 

~  ..... i tr ~ ~  ... ~ ~ • .'-• ~  ... ~ r .••• ~ t ~  .. ~ .•. r .. ~  .. ·  " •.•• ~ .... ~ ..... ~ .• ~ ~ ••• ~ ":0. ~ r .. ~ ~ .",. ·'i;. 
'makirig of 'all 'education more effiCient by the supplying of. trained te l ~rs  an,d ~ 

e ~r equipment and supervision, education yet again, tec!ohflical anq te~ ri l i

al alidin~ strial research for the industrial de'vel,opmentofthe ,country" t ~ 
foslering of agriculture by the' diffusio,rl of the kno;y-Iedge 0'(' s~ie~i ifi  ~nd 

economic methods and by the relief of a~i tilt ralind~ te~nessl  ~llnii~ti~n and. 
extension' of rii'edical aid, form a comprehensive progra,mme <>':!' 'which the lntl~f 
is united, as was' r e~entl  ~inted  '6""t --by' :in'y di~tin ~is ~d  ~~ ~~ii i~~ist  ~ i ii~ . ' 

Highness the Aga ~n  ,These ar~ als l i ~s i~ ~t~ i  closely the, most 
sympathetic instincts of this Council. in~n al stringency may tav~ hitherto 

prevented a~ adequate tackling ft es~ esti ns~ but,we have 'the fullest con .. 
fidence and faith in the ,ability and statesmans i ~f  the. Government of India-. 

in fi~din  a s~l ti n to these ~ le~s an~fi~ ~~ i~~  f i ~ ~ d ~ f lr s e  
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," My Lord, allow m«do express my gratitude to. Your Excellency's Govern-. . 

inent for the degrees in Agriculture that have been recentiy mst;tuted. The 

r~nts that have' been made. in recent years towards the development of 

agricultural 'research , demonstration and instruction, are a source of considerable 

gratification to the public. I need not say, my Lord, that this countryenter-

tams the highest hopes and dpectations from the extellsion of scientific ed a~ 

tion ';nagriculture and experiments in agricultural farms, the latter of which 

s ~ld be widely distributed over the country, according to the nature of 

the soil and the produce. I venture to submit, however, my. Lord, that 

the. fruits ,of such an education, of such experiments and of the valuable 

researches of the scien'tific officers at the, Pusa Institute, obtained at great 

cost, will not give us an adequate return, if together with them systematic 

attempts are not made to place their results within the reach of the vast agri-

cultural' population by means of pamphlets, itinerant preachers and by in struC-

tion in off-seasons or at night schools. We also look up:m the measures that are 

being taken .,to' relieve agricultural indebtedness with great satisfaction. A 

generous policy ~f agricultuJal loans and takkavi advances has been followed in 

re,?e'1t, years. Co-operative credit societies are also progressing favourably under 

State pc. ~r lla e  throughout the country, and it is to be hoped that the financing and 

manageMent of these will l::e more and more a labour of love to the moneyed and 

leisured ..:lasses as the 'years go on. 

"My Lord, on behalf of Eastern Bengal and Assam I beg to be permitted, 

to. con"ey our thanks 'to. Yot:r Lordship's Government for the generous recog-
nition of its financial claims; , It is with great satisfaction that I note theraisirig 

of the status' of the Chittagong College to the first gn:de, and the rnore liberal 

grants to high schools; Muhammadan hostels are very, much needed in our 

province, and I am' b1ad to find thrtt our requirements in this direction 

have been met to some extent this year. I have confidence that this necessit V 

wili not. be lost sight of. A r~nt of IO lakhs of rupees has been allotted f;r 
the construction of a \'ery necessary r~l a  line helpful to the tea-industry, 

and grants to the extent of about 16 la!'hs of rupees have been give'n for the 

construction of lines in r re~ We hope that these grants are an earnest 

fpr D:lore to come: 3s the n!!w province requires more facilities iri communi-

ca60ns for its materi~l progress.· • 

" '" My Lord, some of ~  Aon'hle colleagues, have questioned the in r eas~d  
grants t a~ have been given to the province that I have the. honour to represent-

•  I do not t'hink, my Lord, that-the Government of . India ever maintained that t ~ . . . 
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a r i~ n wOQld ~nta l Qo.additiOIlale-xpenditure or t att~ein reased efficiency of 
, adrhinistration,which)t as r ~d would be r ~ ~t aJ?9utby the partition, would 

e ~ff~~te it t an in rease f cost"whats.oever.' The only, question:, now Gis 
~t er ~ i i reased effipiency and advantages ~ ave ~e  . j::0tnmensurate . with· 

t 1 fr ~~ ~ e~ e endit fe  : Any: ~ne ~e airited  with the condi,tions ofthe. new 
.. t ~~ ~ e re and. af er t e ~rtitl n will bepollvmcc::d that.-the :pr()gress achieved 
~ f l ~ ~ ~~ ~~ ~ll r ~ ~t ~ ~ st ... r~  '" '" . ,. ,,', , .... ".' ,.",,,,"''''''':'' , .... ~  ,........ . ~ , .. ,. :I. 
~ i i  t:oicl,'l ~i ie i~~ to add that the in r~ase f rani  tOlh'e new' province 

~ i ~ i iii  elt ~ ti ~~i ~ e  prdvincialcontracts ~f aJ( ihe r v m e~  hllve . been 
~t~r n f ~d~i t d~n td ln~ ne v ~ ferii fr ii~~i e ~ian e nt se le rrierii s 
that have been 'iri1roduceii,ensunngexpaildihg' revenue' and· self';depeilden'ce . in 
t e r ~in es  Under this systt:m a larger share of th!e'divided heads of revenue 
has been given to the different provinces. The revis,ion therefore meaIi.smuch· 
more;' my Lotd,'totheother r vir l ~s with 6Id-esfab1ished:i.dmiiiistrations than 
it does to Ea.$tem Bt·ngal and Assam in the infancy of its admiqistration. ·the 
. gr3:nt given to EastBengal and Assam is thussmall. compared to \he increl!sed 
grantS thal have been'giveidn recent years, undehhis system, toallthe'(lther 
r ~in~es~ andthis ~rni ll grant should be beyond all cavil, speciaiIy when 'we 'fake 

i~t  consideration'the area 'of the province and 'its populatio n per·sqilare'.l-mile. 
:. '. .:.... ~ '" _ .. , .. ~~ '. . .i .. ~  .. -(I... ' ~ "'0 .' 

j{'My Lord, some of my Hon'ble colleagues have laid t~e res ~sl i1it  ()f'the 
new taxation on the shoulders of my province, but they forget that tI.'e decline 
in i m re~en e  in the net receipts of raiiways and the re ent ~ars of hmine 
and scar<;ity throughout many -provinces,together with the ne es~i rf r inireased 
expenditare ici many directions, have been the real ca:ujie of the imposition of the 

." ........ ~ t~~e ~  ." ...... ,. ....._. ,_. .." •• J 

t 1 ~ ~~ rd  I ,associate inyself ,unreservedi}: ~ t ali the expressioriS"of .' 
r~ ret that have' fallen from the lips of Hon'ble em ers~en referringito y6tir 
, i~ ~~~in  relinquishment of the reins vem~ent  This first session may' 
possibly be the last in which Your Excellency will preside over the deliberations 
of this enlar ~d and reformed Council.which has bee! brought'into being by the 
foresight 'and statesmanship' of . Your Excellency, This· 'Council will remain' an . . . . . 

ever1a~tin  monument to YOiir . deep , symphlhy • for the people of lridia~ and 
• m at ~ n m m le ini n ~as been : the kel'note·" 0(' Your 'Excellency's 
policy. The clearest indication of this sympath, has again lIeen recently gi\'en 
to us, my Lord, in the proQlpt action that has been ~ en intfte matter of the _ 
~ini i ati n 'of indentul',edJabour'to Natal. .'. . 

.' "It rs during your regime too, my Lord, th:t .. for the first ~i e in eh& history 
. iii: Drlth!h "tule'ii'l h\clia; a 'dlstli'lguishedcoui'ttryiDan' bfmirie sits on tli'e ~ tive 

" . . 
oJ·. . • 

• 
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Council of Your Excellency. The reforms s.cheme, my Lord, may not satisfy 

visiollaries, but in overcoming the limitations of actual facts and of the exigen-

. cie; of the mOirient, in its eminently practical character, it is its own vindication. 

For·s·uchstatesmanship and sympathy your name will go down to posterity a:s ~ 

rnakp.r 01 Modern India and as one of her greatest benefactors." 

Tqe Hon'ble MR. PHILLIPS said :-" There are two points in the Budget 

which have an important bearing on the administrative progress of the Central 

Provinces, and on which I should like to make a few remarks. One relates to the 

ran~ ~i  has been made by the Government of India to the Province· to 

restore its depleted balance. The amount of this grant is something over 7 

lakhs. I have been specially instructed by the Chief Commissioner to express ill 

this Council his extreme gratefu\nessto the Government of India for the timely 

and generous aid which has thus been afforded. Having said this I fear it will 

appear somewhat ungracious on my part when 1 go on to say that never-
theless there has been some disappointment that the amount of the grant 

was not considerably larger. I . venture to submit, however, that the Central 
. .. . 
Provinces Administration has a substantial claim to even more generous 

treat~ent at the hands of the Government of India, and I propose to state as 

brieflX as I ~an the grounds, on which this claim is based. 

"In dealiagwith the famine conditions which supervened on the drought of 

'1908, the Chi-::f Comm!ssioner made a considerable departure from the Course 

which '\yas clearly indicated by the Famine Code. In the matter of indirect relief 

indeed he h3.c1 1 esort to most of the expedients which are recog-nized, such ~s 

sl;lSpension and remission ,)f revenue, the grant of forest concessions and the 

advance of lorns for la.ld improvement, But in the matter of work-relief, 

instead of opening regular famine relief works' in accordance with the provisions 

of the Famine Code,' works which inevitably are accompanied by a certain 

amount of waste and by a certain amount of demoralization, he merely extended 

the programme of ordinary works carried out in the usual way under con tractors. 

I need hardly say that this policy was -adopted after the most c.3;reful and 

anxious consideration. Not unnaturally .. t the time it evoked a consider-

able amount of jidverse critit:ism. I do not think I need enter into that 

point,' because in the .event 'the polity was' completely successful. 
I f~el justified ,in putting this -fortYard, because. its success was warmly recog-• 
nized and handsomely ~ tt led ed by the Governmentaf India. Not only did 
.the policy meet the roquirements of the situation, it also avoided demoralisatioll. 

and se ~etl economy. It is, hO"lever, with the financial aspect of the policy 

that ·1 now ~is  to deal.· Naturally famine conditions cannot be coped with 
• 
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without expenditure of a considerable amount of money, and the policy pursued 

'inv;)lvedan extra !!xpenditureof no less t a~ la~ la s ~f r ee~ on the part of the 
~~ntral PrGvinces Administratioh. r~ ver  the conditioris prevailing led to· an 
indiJ;'ectJoss of reve!1ue which amoun,ted to another lala. lakhs. Of the' direct 
~e endit r e a tit is lakhs were spent on the contract works to which I have 
referr~  Now if the Chief Commissioner ,had followed the ordinary course and 

~ ~ ~i1ed~imself strictly of the provisions of the' Famine Code; as the state of 
iJiirigs-fully entitied hitn 'to do, the result ~ ld have been this, that not only 

would·' ~ at expendit!Jre of 15 lakhs have been t~ r n on to the G vern~ent of 

.. ~i ia ~t i ~ lln d~r t e ~tr~~t they were. h01}nd to' bear that charge,' but a 
very much farger expenditure would also have becm entailed on them, because 
jl is notorious that famine relief works, however well they are managed" and 
wilh whatever precautions tiley may be hedged round, are always much more 

costly than ordinary works. The' Government of India· did indeed give some 

money to meet the conditions, for there was a certain amount of gratuitous relief 

given and there was relief in other forms, but tQe total amount, of e endit~re 

9. hich the Government of India had to meet was less than 15 IA.khs. If· the 
Chief Commissioner had followed the . course i ~ he was perfectly entitled, to 
do and opened regular 'faminerdief ~~ s  t e~~ is no doubt that the JXPElndi-
ture which the Government of India would have beon obliged to l ~ l  would 
have been nearly 60 lakhs instead of IS lakhs. I think thi!l constiloUtes'a craim 
for consideration. The Chief Commissianer not only saved the Covernment of 

India a large amount of experiditure, but he depleted his own :esources intbe 

process, We gratefully acknowledge the generosilY of the 'Governrne;'t c>f India' 
in making a grant of a little more than s~ven lakh;,.»but we consider that there 
, .. is,. a· claim fOT a very much larger sum: I think' t a~as a matter, of fact. t ~ : 

.... .<Hon'b1e Finance Member is really at, one with me when 1 make this claim, for in •  • 
the speech which he made when he i~tr d ed the Fn:fnl:ial Statement he was 

~ enollgh to say t The Central Provinces finallces have been severely t,ried 
by the recent famine which was administered }Vith ~ care for the intere~ts of the 

general tax-payer which the Governmoot of India cordially appreciate.' 
, . 

It The result of the Chief .Com;issioner takivg ripon his own shoulders the 

expenditure which he, mikht, ~ ave t r~ n ~ .. the G v~mr nt of idi~ as 
bee'n that he is now precluded from incurrij1g ~ ~ndit re ~n works of vari~ s 

kinds which are really of very pressing importanfe, ~ t  ~i  in. the, 
prejfent state of the finances it is impossible to nd~rta e  I hope therefqre the 
,. --.. -.. -. .. "'. ,". .. ,",' . . . 
Government of India will recognise that there 'is a strong claim for ~a further 
subvention (rom them. I know it is useless so ~r ,as. the presertt Budget ;s con-

.' , . 
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. cemed to expect a further grant, but if the revenues of Inqia are going to expand 

in the way some have pro'phesied, if, for instance, the opium-revenue is going to 

br1ng in the enormous increase which has been foretold by the Hon'ble Member 

wbousually sit~ at my right, then I hope some of it may be granted to th'e 
Central Provinces. 

". The other point to which I wish to make some referece is T rrigation. 
We ~vealrea i  heard in this Council a good ~ea l d.bout the Tandula· Canal. 
Here I mention incidentally that the name Tendula, which has got into the 

official literature on the subject, is r~n  The name of the river, which i~es 

its name to the canal, is really Tandula, and that is what all the pe(lple in that 

part of the country, where the river is, whether they are literate or illiterate, call 

it. It is for the Tandula Canal that the Chief Commissioner is most ::.nxious to 

get a grant, and he is very much disappointed in finding a statement in the 

memorandum attached to the Financial Statement to the effect that no gr.lo't for 

that purpose can be given. It is Vf':ry important, if something could possibly be 

give!!, that t ~ money should be given now. The progress in the people's appre-

dation of irrigation in t ~ Chhattisgarh Division, where the canal will 

lie, has been extraordinary. Five or six years ago, had you asked any 

Revenue-officer, . not only in this division but in the whole of the, Province, 

whether tho people in tl:1at part of the country would ever avail· themselves of 

facilities of irrigation, he certainly ,would not have committed himself in his reply 

to a definite st. ... tement that they would. However, certain storage tanks were 

made ~nd facilities for irrigation from them were offered, and the extent 

to which the:if, facilities have .been availed of is most encouraging, As one.of the 

t;:>,nks is in that part of the country through which the new canal will run, we noW' 

feel certain that the canal will be availed of, if not at once, at any rate in a short 
time. It will have the effect of making practically the whole of the district: 

quite ·immune from famine. The project was sanctioned by the Secretary 

of State several months ago, a.nd it was hoped that some grant "would have 

been made which would have allowed of the work being begun in the. carning 

financial year. I have been requested by the Chief Commissioner t ~a  that 
even if 3 lakhs are given in the coming ea~ the sum will be gratefully accepted 

and it will prove an !mormous ~ n .. I. may mention as· a further argument for 

this grant that, altho.ugh the ~  has been cl3.ssed as protective, t e~e is . now 

every hope that it will really prove productive. I am afraid that 'he Hon'ble;: 
Mr. Jacob will perhap!l beereluoetant to accept this view. . But after all what he 

hasstated as to no r t~ t ~e work having proved a productive work refers only . 
e 
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tb the ex eri~n e ft e past. There 'is no reason why:in the future a work ori-
ginally las~ed as protective"should'not eventually prove productive. Anyhow 
l 1~ rt ~n~ e  "iew which' a~e put ~ ard 1 ~a  m nti~n an incident i~  

~i~~ ~ ~~ ~i  perso.nafexpetience. Less than 18 months agQ I was on tour 
"Jrt""fhat "pair"o('the country,'and' L asked 'one of the malguzars whether he 

~l~  REl ... .Ptepared to pay in the coming year for water from the storage  tanks at 
. 1lie 1 ft~ t s  i' an'acrfS-he-. wai' tlleq"'paying" 12 . a in~s md  ~~me at to 
•. ~~ , ..• ", .,,'.' .1 .'.1." . ',' ,-. '., 

ai n ement ~ md without much'hesitation he said he was quite prepared to 

ea ~s~~~ .. He said: ~ s ld Lnot pay Rs. 2an acre for water, when 
t ~ ~ta l e ~ ~  t e t d ~  ~ m  ~fiellisin reased by Rs. ~  an acre by using 

that water ?' When that is the attitude of the . people, we may feel confident 
that the project will be fully availed of. I may mention that in one part of. the 
Province water is already paid for at the rate of Rs. 4 an acre, and I think it is 
not too sanguine to hope that Rs. 3 an acre will be readily paid for water 
from this canal j and if a rate of Rs. 3 an acre is obtained instead of s~ 2, 

, the highest rate provided for in the estimate, the work will prove propuctive. . . 
!'Tam sorry, my Lord, that both the points to which I have alluded should 
",' . .,.. . -. .... .... . 

involve me in' the position ora suppliapt to the Government of India, but,! hope 
thad have made out' some sort of case ~ both points.:' J 

'. '  . , .13 .1 ,J 

The Hon'ble RAO BAHADUR R. N . ~ ~ ~ said :-" My, 'Lord, I 
do not propose to go .over the ground I, had to traverse during the previous 
stages of· the discussion on the budget, the discussions on' the e ~slative 

meas resrenderedne ess~r  by the additional Ulxation l im e~f is 'month 

. and·those on the resolutions moved by the Hon'bl' Mr. Gokhale and myself, 
~ iiat ieam: going t s mit~  ~ ill not .be a. repetition of what I urged on 
~ ~ ........ " ..... ~ .. , .. . . 
those occanions. .. . 

," My Lord, most of .thenon-official Indian members of this Council have 
. . . 

given expression to the dema.nd which is coming from all quarters of the 
country, for larger expenditure out of tJIe public revenues than has been provided 
hitherto or is proposed to be' done by: the present budget on primary education, 

, ;'.,' .  . .. , ,. \ ;'" ., . , . '. .' '-,' . 
on industrial and technical education and on sanitation in rural and urban 

• .... • .. .' '. IrJI 

tracts. Hon'ble .MeIri bers, . who spoke on'beli'al! ohhe60·vernment in these 
discussions, while admitting the need for ~r~r expendittrre on these c,bje£ts, 
, -contended that Government had given as much f"r these ilUrposes as the 
• state of the' finances would allow and that m~re cou1d not have 'been given. 
with a falling .off in receipts and the uncertainty of the opium-revenue. My 
. Lord, it has been showri both in this Councll and. outside it'· that ;hatever , 
• 
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t he ultimate fate of this last·named source of revenue, it has not yet failed us, 
On the other hand, the predecessor of Sir Guy Fleetwood Wilson has expressly. 

sta}ed that the Government of. India' were quite prepared to lose the i m~ 

revenue in the course of ten years and if the diminution came gradually no 

additi6n31 taxation would be necessary. My Lord, 1 believe, in common with 

several Hon'Me Members here and informed persons outside, that it would 
have been quite feasible to find substantially larger funds for these r se~ if 

the expenditure side' of the present budget and of the previous budgets had not 

been increasing in a larger ratio than the income side, and most of our difficulties 

are due to this disproportionate growth of expenditure, Beginning from-1902-03 
what we find is this:-

~ -------

Net revenue. Net expenditure, . Surplus, 
Year, Millions Pounds Millions Pounds Millions Pounds 

Sterling, Sterling, Sterling, 

1902-tl3 
, 

43'02 4°'14 3'06 , . 
~ 

1903'')4 . · · . 45'03 42'03 2'99 

1904-05 · · · 41'91 44"45 3'45 , 
1 ~  · , 46'69 44'59 2'09 

• 
19°6-°7 . . · · 48'95 41'36 1'59 

1907-08 '. · I · " · 41'00 46'10 0'30 

Altnual average · . 41' II 45'02 2'08 

Percentage of in ~ase over 1903-04 +4'61 +1'11 -30'47 

Ditto ditto 1902-°3 +9'02 +12'15 ~  

.J 

"While preparing figures of increase ill. gross revenue and expenditure I 

read Mr. Wacha's letters in the T£mes of Indz'a and after checking have taken 

J the ab?'/e figures from him, ~e t er fi ~es are compiled by me, Let us 

'come to the' subsequent years and this is what we find :-.. . 
• • 

'" The Appropriation Report iss~ed the' other day shows that while the 

income from the Principato ,Heads of Revenue was in 1908-09-more by It 

lnilli ~s pounds sterling-than that for 1907-08, there was a total deficit in Revenue 

of over 3i' ~illi n nds sterJing, eue mostly to falling off of railway earnings and 

~ in 41consider:bly' less d~ ree to falling off of mintage and mis el1a~e s receipts. '.:J 

• .. 
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r ee en~it r~ side" however, shows an increase from :70'7 millions pounds' to 
..... ~ ~ ~~ ~11 ~ ~ ~ nds  There was instead of an expected s~r~l s of 861-lakhs· "of 
.. r~ees ne~  ~fi it of over 5-1 crores of rupees. , . 

• .',',_' 'I 

~ ~~ iri  aside the case of Railways for the present the increases III 

~~ l~~it r ~i ~ e quinquennium ending with _9°7-08 was thus disttibuted ~ 

t f ~1 tf ~~  ar ~~ ~ ~r cent. ~ 
: r ~  ~ le ti n of Revenue 14'9 per cent. 
~ ~ ~ ~ ~~ ~~ ~ t ~ri ~  -f";."I.." .. ; ... ~  r~  .• i.v.: ~  .: ' .• ,' "'. • .' 

3. Civil Departments mints '4'7 per en~  

4. Civil W or ks 32'5 per cent. 

Taking one of these heads, the collection of revenue, we find that in 19°8-°9 
I there was an increase over the expenditure in respect to Land Revenue, Stamps, 

~ ise  Customs, Assessed Taxes, and Forests of about 46lakhs. There is an 
; i~ r~ase of 24 'lakhs of rupees in 1909-10, and the"Budget provides-for a further 
co,L"aaamortof about 32 lakhs. That is, during the three years of deficits. the 
, collection charges increase by a crore and ~ Iakhs. Opium and Salt a ~ been 

~ ~~~l ded ls a ar ~ ~ their account consists for a large part of cost, of, r d ~ ; 
. tion. There are similar large increases in the expenses ,of' the .Civil.) Depart-
ments. The Appropriation Statement issued the other • day states "thechief, / 
increases occurred under Land Revenue, mainly in Survey and ~ ettleme~t and 
Land Records charges, under Excise and under Stamps .• lit regard t6 ail ~ s 
. . ' . ~ . '. 
the Statement points ouf that their net traffic earninru> fell short by three millions 

~~~ seven hundred and seventy-one thousand pounds and,yet there is notonlyJa &. 

~ fea t~r adivit  in increasing the mileage and str~n t eftin  the rid ~ l m i~~ .p 
rolling stock, ~ t which there is something to be said, blltoin creating additional" 

...... ~~ e r i r  ~ intments and in increased pay.of staff.. My. Lord, the Railways are 
not the only spheres where the creation of superior appointments in times of 
stress and strain is. carried on. er~ is a very strong body of <?pinion among-
educated: Indians, of men who have studied Indian finance and public affairs, that 
there is very great scope for retren ~ent in the py,blic expenditure of.this country. 0 

'. J  . 

They point to the extraordinary growth o£',&xpendit!Ire.on·the&achineryo( . the . 
administration and to the springing :up of hiihl,. paid posts.· This opinion does 
not take up an unpractical stand and an irres nsi l~ attitude: . Admitting the 
, ne~essit  of a~ efficient administration, it urgeS' that the working expp.nses· should 
be'kept down at a minimum consistent with that efficienc·y and t att~e qapac.ity· 
pf the country to bear increasing t::txation shoqlq be kept in vit!N.. 'Dhis' ilPinion • 
.. . . 

• 
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of theirs is supported bY,wri'ters in the English Press ill the country. There 
is pere ~minentl  a case for inquiry and, action, and r can quote the Hon'hle the 
Finllnce Member and the high officers of Government to the same effect. 

" My, Lord, is it not ~si le t6 curtail the expend:ture incurred over some 
of the 'Departments? ,To mention one instance, is it not possible to effect a' 

mater~l reduction in the Survey Settlement Department by carrying out the 

principles enunciated by the Government of India 28 years ago in a resolution 
remarkable alike for its breadth of view and pracdcal g:asp? My Lord, the 

unsettling eff~ ts of these Revision Surveys and Settlements are wen known. 

It is not a !,ermanent settlem ~nt that I elm suggesting. Whaf I submit is that 

throughout the greater part of India proper, ~nd I believe Lower Burma also, accu-
rate surveys have been made and more than one revision has taken place. The 

classification of soils has been made and the portion of the produce fairly leviable 

from them llas been ascertained and their valuation in money at the then prevailing 

rates has also been determine::!. ~ e tin  the unearned increment theory what has 

to be done wl;,en a settlement llJade for 20 or 30 years falls in is merttJy to ascertain 

whether there has been such a rise in the prices of the staple products on the 

basis of which theexpiring settlement was effected as to justify the raising 0 f 
the State demand. This iS,a mere ma~ter of arithmetical calculation for which 
ample m'lterials are supplied by the information which is publiShed every week 

,or f(lrtnigLt. In amir ~ari tracts there are accurate statistics compiled about 

the rents levied or leviable by the zamindar or malguzar from the tenants as 

also ab<.\ut t:he a a i~  of the sir land. 

" If this method is followed the very large expenditure which is incurred 

over survey anJ settlement operations would be immensely cut down and the 

public finances greatly profited, while the benefit to the, people of being saved 

from the unsettling effects of these ,ever-recurring settlement operations would 

be simply incalculable •. 

" The belief is also entertained that .there are other departments where 

economy is possibie and specific s esti ns~an be made. My Lord. ,ll cons i-
deraJ:-le overhauling of, depafhrients seems feasible. And there would be 

still more favourabte result§ obtained if indigenous agencY'is more largely • 

em~l ed  The clai{ns of ati~s .of India, including in the term statutory 

Natives, and demands of anar.cial economy coincide, and the case 'for larger • 

employment of the resislents or the country is simply unanswerable. In this 
respect v.;hat just now is needed to be done is to carry out fully the recommend-

ations of the Pub1ic Service Commission . . 
• .. • 0 

• " Then there ig economy possible a\;o in t'he military expenditure. Without 

in:an'y way t ll rri ~t e prinCiple. of the relative strengths of European and Indian . ~ 

• • • 

" 
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. troop:;, or ,raisinga!1Y' ~sti n about the defence r~s hid down as necessary 
, itis ilite fe~si le tt,'make a;l appreciable reduction in' military' e enditilr~  I 
. ,.,js,:,',l.tqiIlk,'woith cp.risideration whether it is riot advantageousto this nt~  to 
,i¥\1ivethe SYS:teOl which existed in the times 'of the East Indian ~ an  of 

t ~i~~  , ~ ~ rti n ' of' t e~ r e l larn l  re ire~ for India. We h,ave to 

~  ,,,, .. ,:!t,t<?i" ~ ~ t~a nin~ in. n l~n d ft e European tr ~  ~ent to Jhis 
" "'; An.9 .... ~t sr~ lt~ ~ st ofJraQsport and,.the.1oss.arisingArom.<6ick-. 

~~~  ,. ~ ~ ~ it~n~i ~ n ~ n a lim~ti ed youths. The raising locally, of a part 
~ ~ ~t ~n r ~ s .fe,quire<;l for India would have t ~ further· advant~ e f 

~ m~ t i~~ ~ n e ~ tent t ~ ,probi.e,Ol Whicl\ . is, facing t e l llli l d ~r ean 
~~ ri tr ~~ ~ i  ., ,... .'.... .. '. .' '. . 

"There is another' suggestion which I would ~dvan e for the consideratioti 
of Government which, while it would lend to effect some reduction in military 

charges; would have the further merit of rewarding the loyalty, the faithfulness and 
the valour of the ~dian Army. The idea of giving a ert~in numher of places'of 
,Commissioned Officers in the Army to Indians of proved loyalty and merit and 
; ~f a r ved social pOflition is not a new one;, 1\1' ore than twenty' years, ago the 

~~~ 1 ~  ~  c - .". ." • • 

P(oposal,was made],y the Right Hon'ble the Duke of Connaught for an lndtan 
Sandhurst. Will Government see their' way to give effect to it ? .  . J 

"  " .:', lo"" ;:. ,r. " .' . • . . ~  .J. :. -3 ':) . 

'CI My Lord, there are various directions, in which the G vernme~t af  eff~ t 

reduction iIi e1Cpenditure without in the It;ast touching any of the. fumlamental 
princijlles on which British administr~ti n here is based. Indeed: while effeGting 

retrenchment they would, if the suggestions were aJvanced ~ iv e~  c.fiect:to, be 
binding still more by ties of gratitude and loyalty the ~~l dis sed  members of 

~  ~ ~~ ii  C;:QJnmunities who constitute by far the. largest p'ortion, ~f the) ~ . 
~ n ~1l 1i i t i n~  'cO" '" • • '. ".. .  • " 

.. . 
" One more matter I would only indicate. It is n ~ ·possible ,to treat it 

.... , ' ,adequately on this occasion. There is a general ~ eelin  in several PrQvinces 
that they ,do ,not get for their p'[()vincial needs a sufficient rti ~ of the funds 

they contripute to the finances of the Efnpire. Though the settlements ~e entl  
, made with most of the ~r vin es are Iff a asi ~rmanent character they re~ 

quire re e aminati ~ and re ad ~tment to' ~ ta i~ ~~ ~ ~ ~ ~ m l ~r~ G v~nme ta ' 
1ar"'g' 'efand m r~e itil 1e ritri ti n from the share· they' t~ e  of the'divided 
.  . .. . 

revemi'es. Into this complicated question I c:nnot go on the res~nt o(;casion. I 
simply'indicate it now. •  . 

J' .•..• ~ •• -•. ~ .•.• .".... . '. • 

" Every province has been urging its claim .on Govemment,but "'pat the:' 
, Central Provinces and' Berar ask is bare justice. Thee n le~l  .Phillips, the 

,.,,:,.,,( .... ~ ~~~ ~~er ~ ~~ ~t i ~ t t ~  tf lr ri~ r  h;lS;QOWll ~  the r vn i~l .. funds, bad 
:;:i.:.; f l et ~ e i sli ~i mi t l ~ i t t ~ ~ve e me ~ t  ~~~ t ~ 1~l erial •• 
.  p r. " ;. "i. ,'" , .. ' .. , .'" .. .,.. •. ,. '. '.,. ............ ___ ..... _'''' " .. .. ' 

• 
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'revenues and how the en~fi ial irrigation proj,ects are hung up for lack of money . 

• II My Lord,this feeling is further accentuated by the large demands which 

are, made on the general finances by the partition' of Bengal. The duplication, 

of the official' ~a iner  the creation of new department!! and posts, the' con-

struction of costly buildings have absorbed, and will continue to absorb, enormous 

sums of money for the' maintenance of a policy the responsibility for which is' 

denied 'by those 'who were instrumental in setting it up. I do not wish to go 
into ,the general question of the wisdom or necessity of that measure, which has 

brought untold difficulties and misfortunes to the two Bengals. But provinces 

which do not get an aqequate share of the taxes raised in them have a right to 

complain if any portion of their money is diverted for keeping up the partition." 

The Hon'ble MR. GRAHAM said :-" My Lord, several atta~ s have been 

made on the Gover:nment today for the expenditure on Railways. and I would 

like on behalf of the community which I represent to say that we in no way 

cavil at any such expenditure. My l>redecessors on this Coundl, who were 

better advised. on t.he subject, 'have always clamoured for more ana more 

r.xpenditure Oil Railways, as t ~  considered that that was the best way of , 

openir.g up the country and improving it, and I follow in their footsteps in 

congratulc..ting the' Finance Member on what he is doing in this budget for 
Railways. fYobody likes nt:'w taxation. We all. hate it and we sympathise 

with the FinanCE Member for having to impose it, but I think we can congratulate 

him on having introduced 'this ne~ taxation with a view, as pointed out to this 

Council,o,f discounting the «Jay when our opium-revenue will disappear altogether; 

and nobody can re~ll  cavil at a new tax when they remember that. It is all 

very well to say that opium' ~i 1 bring in more than is estimated for, bu't the 
day must ,come w'.len the ofium-revenue will cease altogether. 

"Another point on 'which I much congratulate him is on his Currency 

policy, 35 millions of re~erve which he has put forward-I won't say as the 

ultimate goal, but the goal in the meantime, and untIl that is reached the whole 

of the profits from coinage will go to that reserve. I take it that that is not 
a final say in the matter, because he has not· said, when that point of 25 rvillions 
;'s reached we will cease to pile, up the rescr.e. I take it when that point is 

reach eo what will happen then· is t~at Government will consider themselves 
free to divert a portiop of the' profits for other purpose!!. But, as I said, !IS 

• 
milli ~s is not the, ultim:lte goal, an! a very 'much larger sum, if prosperity 
continues in the country, wilr eVClltually be credited to the reserve." 

The ~n il ad rn~d to Wednesday, the 30th March 1910. 

•• R. SHEEPSHANKS, 
OJlg. Secy .. to the Government 0{ lndt'a, 

a  • Leg£sla#ve .Department . 

CALChlTTA; 

The 13th l a~ ~ 1  
• . .. 
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